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~ FROM No. 4 
(SEERULE 42 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GU1,1JAHATI BENCH: 

n al  v/0  ri 9 i 	-ippiecation 

is e etition No :  

nte Pt' Petition No :  
R  e 	l ~ Applecation NO:  

.APPledants :  

Re s Po n ld~ a~'-t S: — 	1A 	 Orvyv) 

I 
Mivj c8te f 0 r the Applecants: 

A 01YO C a e or the Res Pond ants.,  e__o I  fL 

e Reg i s ry Dat,~ s 0 1 	
L OrQ6r of the 

IU 
M 

Heard mr*K*K-Biswa&, learned coun- 21-10-200 

sel for the a~plicant. 

'bh~ application is admitted, call 
I PO for the records, returnable by four we'ks. e 

List the case on 27 ,41-2003 for 
order. 

Vice-Chairm an 
at 	 bb 

~Alp  

t o to 

Z~ lv 	16.12.2003 	IAst oii 20.1.2004 for orders. 

f $f 	T et 

eymnber (A) 

i44A~
"" 

10 05 



O.A.No.233/2003 

20.1.2004 	Present: Hon'ble Shri-Bharat Bhusan, 
17~ 

Member (J) 

Hon'bie Sh ~- i K..V. Prehladan, 
Member (A).'  

Fir B.C. Pathak, learned A ddl. 

C.G.S.C. seeks time to  file written 

statement. Four weeks time allowed for 

filing of written statement and two 

weeks f or rejoinder thereafter. List 

f o;~ orderf; on 8.3.04. 

LL) 	6y, b_,p-e I-K 

gq~ 

Member (A) 	 Member (J) 

nkm 

16.3.2004 	Two weeks time is granted to the 

respondents to file written statement, 

List the case for hearing 6ii 

5.4*20040 

M  )4% f A em er (A) 
bb 

5.4.2004 	Four weeks time is given to the 

resImndents to file written statement, 

List on 30,4.2004 for orders. 

b e ~r( I ~I 

mb 
I 	~ 



CoAo 233/2003 

30.4.2004 	On the' plea of Mro As -Deb Roy, 

learned proxy counsel 'on behalf of 
kke 14r* B,C, Pathak. learned Add 1. 

C.G.S.C. for the respondents, list 

on 11.5-2004 for filing written 

statement. 

V_&4rem ~er(A) 
M. 

Le 

1DLk 

t 4e 

11.5.04 	Present : The Hon'ble Sri M.K.Gupta, 
Judicial Member 

The Hon'ble Sri K.V.Prahladan 
Judicial Member 

It is stated by the learned 

counsel for the respondents that the 

applicant 'has been promoted to the 

post of Office Superintendent Gr.T(G) 

in the pay scale of Qs1.6500-j_0500/- 

vide order dated 28.4.2004. Learned 

counsel for the applicant states that 
ot he is2  satisfied with the said 

promotion -order as it does not 
indicate I from which date the-

-applicant %*g stand promoted. 

it 	is 	necessary 	that the 

respondents should file proper reply. 

List on IR.6;2004 for filing 

reply. 

tov 
.......Member(A) 	 Member(J) 

pg 

106 
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:0.,"..233/2003 ~66 

13.6.2004 Present: The Hon'ble Smt. 	BI)arati Roy 
Me; ,,is.)er 	(J). 

The Hon'ble Shri K.V#PrahlEidan 
M exiber (A) 

Heard I-Ir.K.K.Biswas, learned counsel 

for the applicant and also 	Mr.B.C.Path- 
ak, learned Addl.C.G.S.C. for the res- 
pondents. 

Learned Addl.C.G.S.C. seeks further 
time for filing reply, Cond$dering t- he 
facts and circumttances we direct the 

respondents to file counter reply within 

four weeks. Rejoinder, if any, to be 
filed by the next date. 

List the case before the next 

Division Bench, 

k~ern~ber' (A) 	 M emb er (J) 
bb 

19-7.2004 	present: 	The HonOble Shri K.V,Sachldanan--' -  
dan, Member (JI)e 

The HonIble Shri K.V.Prahladan 
Member (A)- 

When the matter came up for hearing, 

Mr*B&C&Pathak, learned Railway counsel, 

sVbmits that the order dated 28.4.2004 has 

already been issued promotion the applicant 

Cn going through the said order, learned 

counsel for the applicant Mr-K.K.Biswas 

submits that he is not convinced from which 
date and panel, he U was promoted and ther. 
efore, relbef will not be completed from 
passing of the aforesaid order. 

Mr*B.C&Pathak, learned Railway coun 'i e1m: 
submits that he would like to file a defaa- 
iled re ly explaining why such order was p 
passed* Four weeks time is granted to the 

respondents as a last chance to file writter 

statement* List on 26.8-2004 	or hearing,* 

~dr qM 	~(A 	 Member (J)'  
bb 



V 	0.,Ao 233 of 03 

26*8,04* 	Present: Hon'ble  MrD,C.Venn*,' -,Vice- 

Chairman.. 

Hon'ble Mi.KoVoPrabladan, Administra-

tive me~ber, 

Heard learned counsel for the 
pa rt i es,, 

Reply has filed by the Respon. 

dents to-day, Two weeks time is granv 

ted for filing of rejoinder if any, 

List the case before the next availa- 

ble Division Bench, 

Vice-Chairman 

	

IIAL 	IM 

14.9.04' 	 Heard Sri K.K.Biswas, learned 

counsel for the applicant and,Sri B.C. 

Pathak,learned Railway standing counse 

Our attention has been drawn by, 

learned Railway standing counsel to 

order dated 28.4-2004 whereby the 

applicant has already been promoted 

to the pott - of os/I(G) with -immediate 
e  fect- Learned counsel for the 

applicant to take specific in-struct 4 on 

as to whether the applicant is intere-

sted in joining at the place referred 

""V C:~ 	 to in order dated 28.4.04. 

Stand over to two '~,ieeks . 

List on 28.9-04 for hearing 

alongwith M.P.83/04. 

I 	 Vice-Chairman 

P9 

Plt:~ )-u 	A'I 	I&_ A-CD f 'flo 
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1 	28.9.2004 	Present: 	Hon'ble. Justice Shri R.K. 
~~ :Batta, 	Vice-Chairman 

Hon'ble Shri K.V. 
Prahladan, Administrative 
Member. 

Mr 	K.K. 	Biswas, 	learned 
counsel 	for 	the 	applicant, 
states .  that 	the 	applicant 	i-s- 

interested 	in 	promotion 	and 	he 

t4ill 	take 	instructions 	from the 

applicant as to when she will'be 

3oining 	pursuant 	to 	order 	'of 
promotion 	dated 	28.4.2004. 	For .  
this 	purpose 	he 	seeks 	one week. 

time. 	ONe week time is granted.' 
Stand 	over 	to 	 for 	77- 
hearing. 

fei—beUr Vi(::~e-C'fiairman 
nkm 

6.10*2004 	Mr-K.K.Biswas, 	).eiirned counsel 
f or the aq:~p lic ant as well as- 14r.B.C. 
Pathak' learned counsel for the 

Railways are present,*  

'Learned counsel f or the app I ic art- 
states that the applicant sha 11 *W= 
C Omp ly with the order of promotion 

dated 28.4.2004 by 5,11.2004, The 

matter be listed for hearing on 

8.12.2004. Applicant to place on ,  

record joining report within fifteen 

days of 5.11.2004 and the mattdr be 

placed on board o n 22.11*2004 for 

that purpose, 

P.b 	( ~Al 	 Vice-Chairman 
bb 

A 



O.A.No.233/2003, 

Not-es bf the Registry 	Date Orders of t -9  e 
 - 
TriB unal 

- - - - - - - - - - - 

14.12.2004 Present: 	Hon' ble Justice Shri R.K. 
Batta, Vice-Chairman 

To 'be' listed 	along ~iith 	R.A. 

No.17/2004 -on 20.1.2005. 

SO  -4 
' e0,I 

Vice-Chairman 

nkm 

2 0 	35,05. En. view of the order dated 

113.,1204 ~ind alon(jwith, J.(~ 	in g A 

tepott. I.,fiI(-_Sd -'.b~, the learned counsel 
----------- for the applicant.which is placed 

At~~ Inklij oc~ in M4,P*No,113 of 04, the'l earned 

counsel for the applicant seek's time 

for amendment. in view of this 

said develop-aent. The matter is 

accordingly adjourned* The applicant --  

may file amendment application within- 

six weeks .. The amendment -appl 
- 
icatit 

CkA~~ 

if any filej the O.At be placed o 

Board on *7*3*04* 

Member 	 Vice-Chairman 

lm 

: 	
Present: Hon'ble Mr. Justice 

,,Sivarajan, vice- Cha irma n. 

IHon :Ir bldMr.IC.V.Prahladan, Me-mber.(k) 

"Ohe learned counseal Cor the 

Railway submitted that the amendment 

application which has been filed by 

the &pplicant does not satisfy the 

requirement . of law. Therefore,, the 

applicant is directed to file amend-r 

mcInt applice.tion strictly in acccor-

dance with the procedure prescribed 

in law. The learned counsel for tlne 

a) ~..)plicant is submitteCt that he will 

require time to file appropriate 

amended application. Two 'weeks time 

.is granted to file amendment a -r.) 1'ca 

~ t_ion. List on 22.3,05. 

V I VcZha j rm a n, 

7,3.05. 

105 
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~ 22*03*2005 	Present i The HenOble Kre justice Go 
Sivar0ano  Vice-chairown 
The Hon'bl* Mro K*V* Prahladan a  

Lf 	 Mministrative Member* 

A mro X* Ko Siswas t learned counsel 
appe ar Ing on behalf of the &pplicant 

submits that the applicantfs wife is 
undergoing major operation* Therefore.*  

he is not able to file pr"r =endment 
VV3 	 application. Learned counsel further 

submits that three weeks time is required 
for the said purpose'- Mro B*C- Pathako  
learned coun sel for the respondents has-l'  
no objection to the same. Hence *  adjourn 
to 14*4*2005* 

C6-  - V"-A 

VIce-chairman 
Ab 

	

12.*4905 * 	The learned counsel for the applicant 
submits'that the amended application 

has been . filedo mr*B*C*Pathak s  learned 
iff,-7 le- 0/ 

Railway counsel submits that the Respon-
dents will'file theit reply

*  . , Post the matter onl3*5 * 05 *  

Member 	 Vice-Chairman 

Im 

13,.5-2005 	 on behalf of jw. a C. Pathake  
~ learned counsel for the respondents an 

adijournment Is sought tq enable the 
respondents to file written statement* 
Post on 12*6*2005* it is made clear that 
n  'further adjourng(ment shall.be  grant-o 

ied. Counsel for the respondents shall 

valso obtain the relcvan't records from 

Ithe respondents. 

vice-Chairman 



233/2003 

-o f tRe te T 	i4try a -i4n-t7es-o 

13*6*2005 	Mr, DOC, Pathak *  learned Railway 

Icounsel submits that though written state- 
Y ment has been sept for signature it has not 

lbeen receivedf  Counsel also submits that 

I the case may be posted for final hearing 
l and that in the meantime* the respondents 

1will file written statmento Mr* K* Ko 

Biswas o  learned counsel for the applicant 

has no objection# Post on 21*7*2005 for 

hearings The applicant when ick received 

nder. written stattiment 7hall file rejoi 

Vice-Chairman Member 

Mb 

21,7 e 2005 	Mr. K.K. Biswas s  learned counsel for 

the applicant is present. However, Mr. B. 

-4 	
C, Pathak s  learned counsel for the 

s has filed letter of absence respondent 

and his junior submitted that bhis ca so 

may be adjourned* Post on 1* 8* 2005* 

vice-Chairman member 

mb 

01.0 
1 
 8.2005 	Mra B*C* Pathakp learned counsel for 

ithe respondents is not well *  Mr., KOK* BiS-~ 

was., learned counsel for the applicant 

submits that some modification in the appI 

?-IAVIII~V-'~~- 	 ication is required in -~Iew of the subse- 

quent developments post on 31,8,2005* 

Aember 	 Vice ~-Chairman 

mb 
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31.8.2005 
	

Post before the nekt 
Division Bench. 

Vice-Cha-irman 
mb 

3.10 * 05 * 	Post the matter before the 

eXt available Division Bench7fi 

""~er Vice-thairman 

im 

Ecase is readY for hearing. 
~O 

0 

3.1.2006 	List the case after two weeks 

Vice-Chairman 
bb 

J.3.2oar& 	Heard learned counsel for the 
parties *  8rder passed, kept In sepa ~- 
r-ate sheetse  

The a#& #  is closed in terms of 
the order*. No costs*  

Vicld/hairman(j) 	Wcep--Chairman(A) 

N 



IN 71"HE CEN'FRAIL AMMINISTRATT IVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

233of2003 
OA. No . ....................................................... 

07.03.200( 

DATE OF DECISION ........................ 

Smt Gouri Sarkar 
.................. 	 .............. I .............. I ..................................... 	 Applicant/s 

Mr. M.Chanda, S. Nath 
....... - ....... I ......... — ..................................................... Advocate for the 

Applicanti's. 

- Versus - 

Union of India & Others 
.................... I ... .1, ....... I ............... 	 ......... .... .................... Respondent/s 

Drj.L.Sarkar, Railway Standing Counsel 
........................ ............... 11 ......... I ....... I .......................... Advocate. for t~T 

Respondenil, 

CORA.M 

THE HONTLE SRI B.N. SOM, VICE CHAIRNIAN (A). 
THE HONTLE MR. K.V. SACHID.ANAINDAN, VICE CHAIRKAN ~J) 

1 	Whether reporters of local newspapers 
may be allowed to see the Judgment  ? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied atjodhpur Bench ? 

Whether their Lord sli ips wish to see the fair copy 
of thejudgment ?. 

-v zvn) 

YXI'T"40 

Yes//No 

Vice-Cbairm—an(D/Vi -Chairman (A- 

e"r " "- ~" , J~ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH 

Original Application No. 233 of 2003 

Date of Order: This is the 7th March 2006. 

THE HON'BLE SHRI B.N.SON, VICE CHAIRNAN (A). 

THE HON'BLE SHRI K.V.SACHIDANANDAN, VICE CHAIRMAN (3). 

;Mti GOUri Sarkar 
tife of Sri Dilip ~ Kumar Sarkar 
.torking as Office Supdt/II(G) 
Inde r Senio r Mate rials Manage r 
I.F,Railway, New Jalpaiguri 
fest Bengal, 

Applicant, 

Advocates S/Shri M.Chanda & S,Nath. 

-  Ve rsus — 

I. 	Union of India 
Representing by the General Manager 
N.F.,Railway, Maligaon 
GUwahati-781011. 

The Chief Personnel Officer 
N.F,Railway, Maligaon 
Guwahati-781011. 

Controller of Stores 
N.F.Railway, Maligaon 
Guwahati-781011, 

The Chief Materials Manager 
N.F.Railway, Maligaon 
GLiwahati-781011. 

Sri I.Bagchi now OS/I 
Under Senior Materials Manager 
N,F.Railway, New Jalpaiguri 
Dist: Jalpaiguri, West Bengal. 

Respondents, 

Dr.J.L.Sarkar, Railway Standing Counsel. 



0 
2 

0  R  D , E  R (ORAL) 

SACHIDANANDAN,  K.V.(V.C.) 

The applicant, while working as OS/II was 

I! promoted to the post of OS/I(G) vide Annexure-C order dated 
: i 
3.4.1998 and vide Annexure-B order dated 15/16.6.1998 she 

~ !.was posted at BLST at Calcutta but she could not carry out 
ii 
the promotion due to domestic reason, The applicant made 

several representations praying for posting at New 

Jalpaiguri on her promotional post of OS/I(G) and the said 
V 
series of representations were disposed of vide Annexure-A 

,

torder dated 23.7.2003 declining her claim for promotion on 

l ~ the ground that she was not found suitable for empanelment 

','.by the selection committee in any of the suitability tests. 

!~ Being aggrieved the applicant has filed this O.A. seeking 

Jor the following relief§: -  

	

U 8,  W 	Fo r quashing the miscarriage of 
jUStice 	caused 	by 	the General 
Manager(P), N.F.Railway, Maligaon by 
issuing 	the 	impugned 
o rde rs/Lette rs/Memo randum 	at 
ANNEXURES-A & B, 

	

(ii) 	Fo r p romotional benefits of Pay, 
Scale, Allowances, Seniority and 
other benefits admissible in Office 
Superintendent I (G) in Scale 
Rs,6500-10,500/- f rom the date at per 
with the immediate and next junior of 
the Applicant, i.e. Sri J.Bagchi now 
Office Superintendent, Grade - I and 
posted Linde r S nior Materials 
Manager, New Jalpaiguri with effect 
from 15,6.1998 till 31,10,03, after 
which the Applicant was promoted was 
promoted to the post of Office 
5L)perintendent, Grade-I(G) on Lip - 
gradation 	arising 	out 	of 	the 



rest ruc -~-Lu riiing benefl.16ts given by t-he 
Railway Boa rd as pe r Memo randUM 
No.E/210/66 (S) Pt.v dated 3.11.04 
followed by the Office Orde r 
No.E/174/NJP dated 13.12,04 issued by 
the Senior Material Manager, 
N. F. Railway, New Jalpaiguri, under 
whom the Applicant is working, and 
fixation of her present pay 
accordingly, the photo copies of 
which are annexed as Annexures 
N,O,P,Q, and as per provisional 

-I(G) of the seniority list of O,S 
Stores Department published by the 
Respondent 	No.1 	vide 	No, 
E/225/101/8(s)Pt.III .  dated 	9.5.01 $  
the photo copy of which is annexed as. 
ANNEXURE-L. 

8.(iii) Any ofher relief(s) as the Hon'ble 
Tribunal may deem fit and proper." 

2. 	We have heard Mr.M.Chanda, learned counsel for 

the applicant and Dr.J.L,Sarkar, learned Standing counsel 

for the Railways, Mr.Chanda brought our attention to the 

office order dated 22.6,2005 p romoting the applicant 
I 

w.e.f.12.7.2001 to the post of OS/I(G) which is reproduced 

below for better elicitation:- 

In supersession to this Office Order 
No,E/174/NJP communicated vide SAM/NJP's 
No.E/210/1 Pt'VIII dt,13-12-04, the 
promotion order of Smt. Gauri Sarkar, as 
OS/I(G) in scale Rs.6500 - 10500/ -  is allowed 
w.e.from 12-07-01 (from the date of junior 
Smt,R.Devi has been promoted), Smt, Gouri 
Sarkar will not be entitled for arrear but 
o  I y nIL proforma fixation benefit from 12-07- 
01, However she willbe eligible for arrear 
on higher pay benefit from 01-11-03, The 
revised pay fixation of Smt. Gouri Sarkar on 
promotion as OS(G)I is shown as be -Low. 

Pay already fixed 
as OS(G)I in scale 

Rs.7700/ - as on 01 - 11 - 03 

Pay now fixed as OS(G)l 
from 12-04-01 

Rs.7000/-as on 12-07-01 



r 
4 

Rs.7900/- as on 01-11-04 	Rs.7500/- as'on 01-7-02 
Rs.7700/- as on 01-7-03 
only proforma fixation 
benefit. 

Rs.7700/ -  as on 01-11-03 
Rs.7900/- as on 107-04 

(eligible for arrear from 
01-11-03). 

- The above o rde r has been issued as pe r 
GM(P)/Maligaon's office o rde r No.170/- 
E/Stores dt.27-05-05 Communicated vide his 
No.E/210/64(S -) Pt,V1 dt.27/30-5-05, 

Staff concern may exercise her option 
for fixation of pay from the date of next 
annual increment in their substantive grade 
within one month f rom the date of issue of 
this office order," 

3. 	Now the applicant Submits that since by virtue of 

the said order.,she has been given promotion on proforma 

fixation benef-its w.e.f. 12,7.2001 she is eligible for 

getting arrear of promotional benefits from the'date at per 

I 1with the promotion of her immediate and next junior. The 

applicant submits that since she has been promoted, the 

a  licant may 'be given the liberty to, file comprehensive pp 

ls ~ representation with all her grievances that has been "Left 
out in the said order to the appropriate authority of the 

I ~ respondents and the O.A. may be closed with such liberty. 

]Dr,J.L.Sarkar, learned Railway counsel has no objection in 

adopting such course of action. Considering all the aspects 

. ~~of the matter we are of the considered view, that .  Such 

: ~,Ction will suffice the e nds of justice. Accordingly, we 
.~,,g rant the applicant libe rty to file a comprehensive 

~~~representation to the concerned respondent ventilating her 



5 

~urther grievances, if any, per-Itaining to her service 

~enefits including the actual arrears not paid to her and 
A
ntedated promotion etc as she wish. 

The 	O.A. 	is 	closed 	as 	above. 	In 	the 

~ircumstances, no order as to costs. 

(K.V.SACHIDANANDAN) 	 XSO 
VICE-CHAIRMAN (3) 	 VIC X-CH-ALIRMAN (A)' 
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IN THE CENTRAL ADNWISTRATIVE TR1B`UNAJ4-,UfW 
GUWA14ATI. 

An application Under Section 19 of the Administrative Tribunal Act, 1985). 

O.A.No.233 of  2003. 

Sinti. Gouri Sarkar ....... Applicant. 
-Vrs- 

Union of India and Others ....... Respondents. 

INDEX 

S1. Annexures. Particulars. Page. 
No. 

Application. I to 9. 
Verification. 9. 

~3. 	Annexure-A. The impugned letter dated 23.7.03 issued 10 
by General MAnagerN.F.Railway,denying . 	" W1— Ut- the promotionApplic 

4. 	Annexure-B. Memorandurr~Wf Office order showing I I 	P-- 
promotion and Posting order of 0S(G)/l. 

Annexure-C. Memorandum dated *21.4.98 showing pro'mo- 
tion of OS/ I (Q) in order of seniority in which 
the Applicant's name was reflected under 
serial No. 6. 

Annexure-D. Promotion and posting order of the Applicant 
dated 19.6.98 issued by the Controlling 
Officer of the Applicant. 

Annexure-E,F,GH. Copies and prayers,representations,requests. 
I,jx. !and appeals of the Applicant submitted to 

The Respondents from time to time. 
Annexure-4 Basic seniority list of staff of the Stores 

Department in the Grade of Head Clerk-(G) 
ds on 1.4.85. 

Annexure-M The Applicant's representation dated 16.6.03 
highlighting everything. 

Annexure-N,O. Railway Board's Circular regarding promotion 3 6 
on.  up-gradation of posts arising out of 
restructuring benefits to take effect from 
1,11.03. 

Annexure-P,Q. Memorandum dated 3.11.04 and 13,12.04 C,~ 	—.38 	3 

regarding promotion of Applicant as OS/1 
(G) to take effect -from 1. 11.03. 

Annexure-R. Promotion and posting order of Sri J.Bagchi 40 	2F 
dated 9.5.01 to take effect from 15.6.98. 

 Vokalatnama. tp z/ 

Place: Guwahati. 	 Filed by: 

Date V,,04.05. 
K.K.Biswas 
Advocate. 

. 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCIL 
GLTWA14ATI. 

(An application Under Section 19 of the Administrative Tribunal Act,1985). 

O.A.No.233 of 2003. 

Smti. Gouri Sarkar ....... Applicant. 
-Vrs- 

Union of India and Oth6rs ....... Respondents. 

LhlofDates & S YNOPSI . S. 

S1. 
No. 

Date. Particulars. I Annexure. Page- 

1.4.85. Basic seniority list of Head Clerk(G). Annexure-L. 	-3 0 
3/7-4-98. Promotion order to the Post of OS/ I (G)in 

Scale Rs.6,500-10,500/- of the Applicant which 
Was published by General ManagerMaligaon, 
In order of seniority showing the Applicant's 
Name under serial No.6. in the Select List. Annexure-C. 

23.4.98. Request of Applicant for arranging her 
posting at NJ P considering the difficulties 
of her minor children prosecuting studies 
and sufferings of her husband which is 
permissible under the IREM Provision 
"on grave domestic difficulties and 
humanitarian consideration" Annexure-E. 

24A.98, Prayer of the Applicant for consideration of 
her promotion and posting at NJP against 
the available vacancy at NJP. Annexure-F. 

15.6.98 Promotion order of Sri J.Bagchi as OSII(G) 
who is basically junior to the Applicant both 
in respect of Basic Seniority mentioned at 
Annexure-L and promotion order of the 
Select list published by the General 
Manager,Maligaon, Annexure-C. 

16.6.98. Office order of General Manager (P), 
for posting order of the Applicant at 
BLST (Beliaghata) in Calcutta. Annexure-B. 

19.6.98. Office order of the Controlling Officer 
of the Applicant for posting at 
Bcliaghata. Annexure-D. 

4.8.98. Prayer of the Applicant for considering 
her Appeal for posting at NJP against 
her personal difficulties already 
mentioned. Annexure-G. 

11.11.2000. Prayer of Applicant for promotion and 
)19 posting at NJP. Annexure-H 

10.2.5.02. Request of Applicant for her promotion 
at NJP considering the promotion of her 
junior superseding her claim. Annexure-K. 

29.8.02. Request of Applicant for her promotion 
as OS/I(G). Annexure-1. 	I 

31.3.03. Request of Applicant for her promotion 
as OS/I(G) Annexure-J. 	kp 

01) 

V 

I 	
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16.6.03.- Representation of Applicant indicating 
the promotion of herjunior Sri J.Bagchi, 
OS/I(G) at NJP. 	 Annexure-R. 

23.7.03. Denial of the prayer for promotion as 
OS/I(Q) by the Applicant by the Gener- 
-ral Manager(P), Maligaon, which is the 
impugned letter. 	 Annexure-A. 

20.10.03. O.A.No. 233/2003 filed in the Hon'ble 
Central Administrative Tribunal, Guwah- 
-ati Bench, praying forjustice, 

3.11.04. During pendency of the Original Appli- 
cation before the Hon'ble Tribunal the 
Respondents gave promotion to the 
Applicant on up-gradation arising out 
Of restructuring benefits as per Railway 
Board's Circular to take effect ftom 
1.11.2003. 	 Annexure5.. 

11.4.05. Filing, of the consolidated O.A. as ordered 
by the Hon'ble Tribunal consequent on the 
changed circumstances of giving promotion 
to the Applicant with effect from -1. 11.03 
mentioned above. 

Place: Guwahati. 	 Filed by: 

Date t ~04.05. 	
K.K.Biswas 
Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 
AT GUWAHATI. 

(An Application Under Section 19 of the Administrative Tribunal Act, 1985 

O..A.No.  233  of  2003.) 

S,mb Goun'Sarkar 

Wife of Sri Dilip Kumar SarkaT, 

Working as Office Supdt/1I(G) 

Under Senior Materials Manager, 

N.F.Railway, New Jalpaiguri, West Bcngal ............... Applicant. 

_Vrs- 

I - Union of India Representing by the 

General Manager, N.F.Railway, 

Maligaon, Guwahati-784 011. 

The Chicf Pcrsonncl Officcr, 

N.F.Railway., Maligaon, Guwahati-78 1011. 

3. Controller of Stores, 

N.F.Rai I way, Maligaon, Guwahati-781 011. 	 ~JN  
:4, The Chief Materials Manager, 

N.F.Railway, Maligaon, Guwahati-78 1011. 

5. Sri J.Bagchi, now OS/I under Senior Materials Manager, 

N.F.Railway, New Jalpaigun, Dist. Jalpaigur ~ 

West Bengal. 

..................... Respondents. 

DETAELS  OF  APPLICATION. 

Particulars of the orders against which the 	lication is made 

General Manager (P)/ N.F.Railway Maligaon's letter No.E/Z.10/66(S)Pt 

-V dated 23-07-03 (Amexure-A). 

Ceneral Manager (P), N,F.Railway, Maligaon's Memorandum No, 

E/210/66(S) Pt-Wated 15/16-5-1998 Annexure-B). 

Copies of above letter and Memorandum of office order are enclosed as 

ANNEXURES A and B. 

Contd .... p/2 ... Jurisdiction ...... 
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Jurisdiction: 

The Applicant declares that the subject matter of the application is within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The Applicant submits that the application has been filed with ~the limitation 

period prescribed under Section 21 of the Administrative Tribvinal Act, 1985 

Facts of the Case: 

	

4.1 	That the Applicant is a citizen of India and, therefore, is entitled to the rights 

and privileges guaranteed to the citizens of India under the Constitution. 

4.2 That the Applicant along with other 19 employees of t1X N.F.Railway's 

Stores Department being the senior most office Supdt. Gr-U (herein after be 

known as OSAT) in scale Rs.5500- 9000/- on being found suitable were 

empanelled for promotion toi  the post of office Superintendent Gr-I(G) ( herein 

after be known as OS/I(G) in scale Rs.6500-10500 by the General Manager 

(?), N.F.Railway, Maligaon who issued the Memorandum No.E/210/66(S) 

Pt.V dated 34-98 for posting against existing vacancies available in order of 

seniority. 

Copy of the above Memorandum is submitted as Annexure-C. 

	

4.3. 	That before publication of the posting order of the selected candidates by the 

General Manager (P), N.F.Railwa) ~ 	 I Maligaon vide their letter of even No. 

dated 15/16,05.1998, the Applicant submitted a prayer to the Principal -Head 

of the Stores Department i.e. Controller of Stores, N.F. Railway,,` Maligaon 

vide her letter dated 23.4.98 requesting him to kindly arrange her posting at 

New Jalpaiguri in the capacity of Office Superintendent,Grade-I considering 

her certain unavoidable and stringent difficulties due to minor children 

prosecuting of studies and husband's prolong illness. But instead of replying 

to her representation . appeal and personal approaches to her immediate 

Controlling Officer and to all concerned authorities in the matter the 

Respondents have 

Contd ... p/3 .......... observed.... 
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observed chilly silence for more than 5 years and only by their impugned 

letter dated 23.07.03,( at Annexure-A), informed the Applicant that she was 

not found suitable for empanelment by the Selection for the post of Office 

Superintendent, Grade-I(G).Against such peculiar and astonishing and vague 

reply of the Respondents, the Applicant has come to this Hon'ble Tribunal 

for justice and filed the instant Original Application. 

Copy of the prayer dated 23.4.98 is annexed as Annexure-E. 

	

4.4. 	That the Dist Controller of Stores, N.F.Railway, New Jalpaigur ~ her 

Controlling Officer vide his Office Order No.E/IL/NJP/98 communicated 

under No.E/210/1 PIt.V dated 19.6.98 for promotion and posting of the 

promoted OS/I(G) working under his control to take immediate effect and 

the Applicant was shown her place of posting under ACOS/BLST. 

Copy of the said office Order is submitted as Annexure-D. 

	

4.5. 	That the Applicant had been repeatedly praying for her place of posting at 

New Jalpaiguri on her promotional post as OS/I(G) vide her -appeals dated 

24-4-98,4-8-98,11-11-2000,28-8-2002,31-3-2003 and 22  -5-2002. 

Cop?~, of the above appeals are submitted under ANNEXURUS-

EqFqG,ItqLJq& 

	

4.6. 	T'bat in spite of repeated appeals praying for posting at New Jalpaiguri on the 

promotional post of the Applicant as OS/I(G) the Respondents-N.F.Railway 

Administration have not given a single line in reply about the fate of the 

appeals/request/prayer of the Applicant during the long span of 5(five) 

years. 

	

4.7. 	That the Respondents- N.F. Railway Administration have also issued posting 

order of Sri J. Bagchi Respondent No.5, who is junior to the Applicant in 

respect of promotion for the post of OS/I(G), at New Jalpaiguzi itself against 

the existing vacancies without considering the representations of the 

Applicant and without intimating her about the destiny of her prayer 

mentioned under para-4,5..above. The basic seniority list as on 1-4-85 in the 

grade of Head Clerk(G) of all juniors promoted superseding the Applicant is 

enclosed as ANNEXURE-L 

Contd ....... p/4 ......... That against ..... 
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4.8. 	That against the gross miscarriage of justice and arbitrary decision of the 

Respondent~-N. F. Railway 	Administration the Applicant highlighted < 

everything in detail vide application dated 16.6.2003 (A.NNEXUR&M) and 

prayed for the justice and fitir play of the whole episode. 

4.9.That against 	the representation of the 	Applicant mentioned under para- 

4.8(ANNEXURE-M ) the General Manager (P), N. F. Railway, Maligaon has 

issued the impugned letter No.E/210/66(S) Pt.V dt. 23.07.03 (ANNEXLJRE- 

A) to the Applicant which is not only a bolt from the blue but also does not 

carry any meaning at all. For, the words "not found suitable fDr empanelment 

by the selection Ommittee in any of the above suitability tests 	held on 

22.5.2001, 19.12.2001, 24.12.2002" for promotion to the post of OS/I(G) in 

scale of Rs.6500-10500/-" are 'in derogation and contradictory to their earlier 

orders and, hence, not maintainable in any form and in the eye of law. 

4.10 	That in the Memorandum of promotion order for the post of OS/I (G) 

issued by General Manager (P) /MLG on 3.4.98 vide ANNEXURE-C was "in 

order of seniority" and according to all services jurisprudence, specially the 

Railway"s prevailing system, the juniormost persons shall be asked at first to 

carry out transfer on promotion. 	Of all the candidates shown in the said 

Memorandum, the Applicant's name was shown under Serial No.6 ift order of 

placement of seniority and ~as such, the juniormost person should have been 

ordered to be posted under ACOS/BLST in stead of a pretty senior like the 

Applicant, who was not given even a reply to her repeated representations and 

personal approaches made to all concerned authorities. 

4.1 1. That in this connection it is humbly submitted that it has been clearly mentioned 

under Note I of the Para-224 under 11, of the Indian Railway Establishment 

Manual, Vol-I in "Non-Selection Posts,"it is clearly stated that in view of the 

J grave domestic difficulties' or other humanitarian consideration, the 

Administration can, entertain request from employee for postponement of 

promotion for very short periods. The contents of the said provision are 

reproduced ad verbatim as under: 

"Administration can, however, entertain request from employee for 

Contd.....p(5... . -postponement. 
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postponement of promotion for very short period on account of grave 

domestic difficulties or other humanitarian consideratiorL The employee 

concerned will be promoted after the period provided there is a vacancy 

and he will take his seniority from the, date of his promotion." 

But in the case of the Applicant the Respondents have bye-passed 

the Applicant straightway and promoted her juniors one after another 

without caring and considering her case of rightful claim, albeit she had 

never refused of her promotion, which she made to the administration was 

only a request/prayer for consideration of her difficulties mentioned in her 

series of appeals stated in the foregoing para-4.5. 

And the Administration took long 5 years 6 months to reply to her 

representations vide the impugned letter at ANNEXITRE-A. 

1  4.12. That failing to get redress of her rightful claim the Applicant filed the instant 

Original Application before this Hon'ble Tribunal for correct discernment of the 

case and justice and during pendency of the Application the Respondents have 

arranged her promotion as Office Superintendent, Grade-1, on up-gradation of 

posts arising out of restructuring benefits to take effect from 1.11.03 in 

accordance with the Railway Board's Letter No.PC-TU/22003/CRCY6 dated 6. 1 1.04 

and PC-111/2004/CRC/13 dated 28.6.04 and issued Memorandum under 

No.E/210/66(S) Pt.V ted 3.11.04 by the General Maana er(P), N.F.Railway, 
4"_4 
New Yalpaiguri's office order No.E/174/NJIY dated 13.1f044". 	U 

Copies of the Railway Board's Circular and the above Memorandum and 

office order are annexed as ANNEXtJRES-N,0,PQ. 

4.13 That the Applicant begs to state that even in the changed circumstances ~ of her 

being promoted in the capacity of Office Superintendent Grade-I(G) and getting 

benefit with effect from 1. 11.03 mentioned above the Applicant reiterates and re-

affirms her earlier claim of getting "just dues" mentioned in the Original 

Application and begs to state that her name in the list of promotion should be 

placed above her immediate j unior Sri J.Bagchi who was promoted to the Post of 

Office Superintendent, Grade-I with effect from 15.6.98 vide office order 

No.E/255/101/8(S)l & III dated 9.5.2001 issued by the Respondents,( A copy of 

which is submitted herewith as ANNEXURE-R), with the consequential benefits 

of pay & allowances and other wages as per extant Rules right from the date of 

her promotion arising out of the said selection, including the promotional 

Contd .... p/6 ....... benefits ....... 
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benefits of fixation of Pay & allowances on the recent development mentioned 

above i-e. from 15.6.98. -V, 
Copy of Sri J.Bagchi's promotion & posting order mentioned above is 

annexed as Annexure-K 

.4.14. That the unfair treatment of thp Respondents to this Applicant who was fairly 

senior both in the selection in the seniority list of promotion, as it appears in the 

Memorandum issued by the Respondents vide Annexure-C and B respectively, 

are very much candid which needs rectification immediately as per provision 

228(l) of the IREK Vol-I at pages 65-66, the crux of which are as under: 

"Sometimes due to administrative errors, staff are overlooked for 

promotion to higher Grades could either be on account of wrong 

assessment of rate of seniority of the eligible staff or full facts not 

being placed before the competent authority at the time of according 

promotion or some other reasons" . ........... such a case should be 

dealt with on its merits. The staff who have lost promotion on account 

of administrative error should on promotion be assigned correct 

seniority vis-h-vis their juniors already promoted irrespective of the 

date of promotion. Pay in the higher Grade of promotion may be fixed 

proforma at the proper time. The enhanced pay may be allowed from 

the date of actual promotion". 

5. 	Grounds for relief: 

For that the impugned orders ( Annexures A and B) of the Railway Authority are 

Malafide " and " bias" and not according to law & Rules of the service-matters, 

and hence, liable to be quashed. 

5.1. 	For that the cause of the Applicant has not been examined with proper 
i 	 application of mind and care and, hence, caused " miscarriage oflustice 

.5.2. 	For that the impugned order was perverse on the face of it. 

Contd ........ p/7 ....... For that ...... 



/X 

-7- 

5.3, 	For that the impugned orders were unreasonable, arbitrary and/or malafide, 

For that there has been denial of Administrative Fairness. 

5.5. 	For that the Respondents while considering her promotion in OS-I(G) to take 

effect from 0 1. 11. 2003 have carefully evaded the rightful claim of the Applicant 

as mentioned in the Sub-paras of above. 

5.6. For that the impugned orders and actions of the Administration have violated 

the Fundamental rights guaranteed to the Applicant under Articles 14,16(l),21 

and 309 of the Constitution of India. 

4 

5.7. For that the cardinal principles of Natural Justice was denied. 	 q 

a 
Details of remed A,  exhausted: 

The Applicant declares that she has availed of all the remedies available to her 

under relevant service rules to the best of her capabilities and without getting 

proper relief to her appeals, representations/requests/prayers mentioned under 

the above ANNEXURES she has come to this Hon'ble Tribunal for having 

justice which she seems to be efficacious as per Art.21 of the Constitution of 

India. 

7. Matters  not previously filed or pending with  My other court: 

The Applicant most humbly submits that she has not filed any other application, 

writ petition or suit regarding the matter in respect of which this Application has 

been made before any court or any other authority or any other Bench of the 

Tribunal nor any such application, writ petition or suit is pending before any 

Tribunal or Cowl in respect of the subject matter of this application,.2 ,94ve and 

except the instant O.A.No.233 of 2003 awaiting adjudication and justice by the 

Tribunal. 

Contd.....p/8 ...... Relief 
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Relief soUht: 
	 s' 

In the circumstances stated above the Applicant humbly prays that the Lordships 

of this Hon'ble Tribunal may be pleased to administer justice and issue orders- 

8.(i). For quashing the miscarriage ofjustice caused by the General Manager (P), N.F. 

Railway, Maligaon by issuing the impugned orders /Letters/ Memorandum at 

ANNEXUR~-A2-- e) 

8.(ii) For promotional benefits of Pay, Scale, Allowances, Seniority and other benefits 

admissible in Office Superintendent I (G) in Scale Rs.6500 — 10,5001- from the 

date at per with the immediate and next junior of the Applicant, i.e. Sri J.Bagehi 
-,::, 

now Office Superintendent, Grade-I and posted under Senior Matenia s nager, 

New Jalpaiguri with effect from 15.6.1998 till 31.10.03, after which the Applicant 

was promoted to the post of Office Superintendent, Grade-I(G) on up- gradation 

arising out of the restructuring benefits given by the Railway Board as-  per 

Memorandum No.E/210/66 (S) Pt.v dated 3.11.04 followed by the Office Order 

No. E/174NJP dated 13.12.04 issued by the Senior Material Manager, 

N.F.Railway, New Jalpaiguri, under whom the Applicant is working,and fixation 

of her present pay accordingly, the photo cop of which are annex ed as 

Annexures N,OP,Q, and as per provisional seniorit~ list of O.S-I(G) of the 

Stores Department pubbilied by the Respondent No.1 vide No.E/255/101/8(s) 

Pt.111 dated 9.5.01, the photo copy of which is annexed as ANNEXITRE-E 

8.(iii). Any other relief(s) as the Hon'ble Tribunal may deem fit and proper. 

Interim Relief 

Pending finalization of this Application Your Lordships may be pleased to pass 

such order as deem fit and proper. 

Details of Index: 

An index in duplicate containing the details of the documents to be relied upon is 

enclosed. 

0 
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List of  ANNEXURES: 

A,B,C,D,E,F,G,KI,J,K,L,KN,O,P,Q,R. 

-VERIFICATION- 

1, Smti Gourl Sarkar, wife of Sri Dilip Kr, Sarkar, aged about 50 years, now 

working as Office Superintendent, Grade-1 (G) under the Dy. Chief Materials Manager, 

now Senior Materials Manager (D), N.F. Railway, New Jalpaiguri, do hereby solemnly 

affirm, verify and declare that the statement made under paras~l to herein 

this Application/Petition are true to my knowledge, information and believe and I have 

not suppressed any material facts and the rests are my humble submissiom 

And I sign ithis VERIFICATION on this 	th day of ...... A-P---e.,2005. 

Place : Guwahati. 

DatqpP4.05. 

SIGNATURE  OF THE APPLICANUPEnTIONER. 
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-US 	faijling datc! 	D.E. issue...of 	tt 	or e also be br ~

.
ught to 

after ,-viards w -!ujd be entertained, This clause may 

th e~ , n .o tid e , of 	the 	staf J'_-  conc ,~-.xncd. 

by each o f- the ernployec..?s,  and j--j-)eir acknowledgement. 
~ A 



-- : 2 :-- 

ppr ,  This i.ssu, ,lit! the a oval of competent.aut'i 

N.B:- The pr-~m-_tu i~;n Of Sri P. Talukder, 
OS/II at 
3.4.98 is wilk- l-ahald due to  non- 
rec_,- i~,:) ~ of Vig.Clc, ­ rLjClc__"' 

,Z Gencral Maria ger P) 

.
11 	T! 

N,-)...El~ .10166(S) pt.v. 	 Dated "15 '- "06 	9.) 

in:F--.rmatio,-j  a ~-id ne-cessity a C_ t i,:)n 

1. FA & CAO/MaligaDn o ,  
2, C OS/I-da 1, i a 
'3. C n,4/M a 1 i a o n 
4.. COS/C on1Ya I ig aon 

Dy.cQ.S/lc/'MLG. 
~6. Dy.CO8/pancl u . 

ECOS/mIX.) 
8 cco-D/NJP 
01 
10. ACIOS/BLST. 

AC OS 1 1R 
12. A P S I-K0,11  

1.3. DCOS/J_~/SGulj. 

15. AC 
16, WAO/i~ Dl'i. 
'17. AAO/LNjr, . 
10. CAO/yUR 

1:)/C a so 
Staj'f C:)ncerned. 

22, GS/NFPC,lU/JWLqO, with 	r s D6 e 

"S /t TFRr 23. 	 c opi 

Z~r G. NE 1'~- i L F;~NAG,~,R (P) 
N . F R a i 1 t a y/1% ja 1 3: 

I 



Walk 11~6 

Ile 

4C. .7  

0 lz 	D U M. 

The followin .,; se - or most ~WII in ss ca Is - ni 	 (-) 
Of zito ,.-es Dcrtt , on bein,­ ~ fo(Ilad 	 oi- -~ J.je "OS t" Of' Cb'/I (G) iri.scale S. 6500-ju5qu/ 	 _"Mr.e ~~.ipanelled for'.'Priomotirm- 4ro jwovision.al 

	

~j, 	L 	50() for the o s lc o 	(r J. .7) 	- 	') 1 ; ,̀ 	-135007- against,the e.,,-, is - tin!~ vacrqncaeS 	 oi,xle ~' ,  0.!*' I.1,c-mlorkbr. 

SN 	N, P.1a c e oL'  worigil-lAt 

3 1,i Mia"en 	 DC 03 /p-p 
2.. 	Ir s 3 - lia z a I!- il ~a 3 C 	do- 	 -do 

-do - 	 --do - 
4. 	 T. I.. Oas 	 -do- 	 CO 	I D, 0 P-No. . ,

/r 	T: 5 	 *..,,oy 3ardllnaa. 	-do- 	ll;~7  

Couri 	 Ldo- 	 --do 
~-do - 7. 	 ,.'D -do-. 

c~N 3cl 	 -do- 
9. 	 -do - "C,  h 
lu. 

J'.X-Das (SC) 	 .do- 
12* jlrlhl Das,(SC) 	-do- 	 0-1 

14. 	3ri Fradi-.~ %.LI-uLder 	-do-.  

'~~a .3 4 Salkla (3 T 	 +do 

1.5- 	 11 f.l * Gho s la. 	 -do- 	 N' D~ OS /Pl 9 
T. IC *-Joy. 	 --do - 	 ar 

MLss 3i-pra Das 	 -do- 	 Dc : 0S IA. 
r 
L 	 L . -)ri 	ta -do 	 -do- 

19, D 4 i Talukde r 	-do- 	 -do- 
20. 	 T "Ta ,  sudra(SC) -do - 	 DCOS/D-11T. 

ae a -,--.-.roval. of Com -petent .,~jthority' This izs 	with tl 

f 0.,, '.e.neral 	 LG. 

6 6 (S )P -L. V.. capy 	 `ldli!~ ,aon,dated 
~2)COS/TNLG. 	C 0 3 C 0 *_` I / I L 	(4)D ir. CW 

5.. 	D 1. r C OS /.I'\T 3 	~6)DC03,/P.-~-40- ~7,)DCOS/DB,:ZT. 
.-IR. 9. 	b66j. /D/*D'GUJ. (I UP'~CO3/3LIST. . (11 mcos/,K 	.(1 2 ). X03 	lac 1~ . 	ACW/D/i.)LDT.. 

17. 	ACOS/D/L' , -.1G. ~ j DAW T.3 "I" 	19 ) Dw,,  a &w. (2 U ') GS /I I F, QV/PTIO 
G_31  /A j' , tX/Plq0. (22 	L 3 1-,aff concoriled. (2 ~ ) F/CaSLI'.  

G? 

	

for (jeneral 1 --lalla 	-1-ILGO 

1P 



del 

9XI 

DiattsControllur 0f St ~n-_z 
N* Fe Ra ilw a yl No w j D 1 p --: i p, ur i i, 

B.F.RAILWAYO 
Mica 6f tho 

DiStt * Controllor. -of Storo's 

OFFICE, ORDEA NO. Z/11/NjP/98 	
146wjalpaiguri. 

1A terms Of GMM/Mlieaou's office order No,f-,/210/66.0 
' Pt,V dt*15/-16.06.1998 the following promotion-aul po8ting is 

ordered totako immodiato offoat e  

3.) 	Slu"i MoKelloy- 13a, rdhanp  .08/Il/O in aculo 0 
1 
 r N, 6 U) 06.9000/- 

Working tuvier bCOSINIP ls.'horoby tomporarily - promotod 
to - Officiato the Post Of OS/I(G) in scalo N.61530C~.10500/_ 
and postOd at NJP and inst-dxisting vac ~~ ncy. 

2) 	Smte Gouri Sarkar p oS/N(G) In zxx-  Scalo RS.5 600.9000/. 
working undur DC0S1HJP Is hereby temporarily prom.o.tod to 
Offici8t to thO POSt Of OSII(G) in scale Asj6600*10500/_ 
and posted undor ACOS/BLST*  

Shri Munna Pingh, OS/II(G) in scale Rs1 *550().9000/--Wor) ,, 4L. n' ! tuidar DCO.,I/IfJP is haroby temporarily Promotod'to ofriclate 
to -the ,post' of OS/I(G) in scale ASOOF_~~ 10500/- Find po..r; Lod -

.under ACOS/KIR, 

For itom - (!) & (2) it is informing that if'x,'thoy aro 11.nwill-
- - ing to carr3r, oiit. the' povtjrZ order Witt -Lin tho *f orta.1 ,­ ht 
from thij dato of 18sub this order it wo d Ul bo-cons -ttiod U;!­-  
thoy af.0 taiwillilhz to._. Y-Lader tako tho tr,'anzfer.azvj pronot Al. oii 
&lid thoy would'bu 4abbPrQd from. promotion'orde'r for a 
Piz; r ic' d 'of 1(ona) ydur.! 

The staff concarndd may got his prozjotjoljal ~ of f,  it i a t i ng 
..Pay. =#d r,~ fixcd - frpa tho date of ilia - 11,7xt substantivo 
-incramont by axorcis6 optiou wj ~thj~ n 30 ~days' from ,  the 
of- A.'esuo 01,  this ordo, ra 

~i0*B/2lQ/1`Pt *'V1I1 Dt*19.,6.98 4 Z 
DistttCoo—ntrollor of Sw6bs 
No FeRa ilway/Kawjaly pn ig ur i. 

COP~ ~6i1)C1VP/MLG(2)C0S/MtG( I 3)AA0/NJP(4)_DC0S~D/S)GUJ 
P 	/G/ADM. at offic6(7)Sta -f 5)DSK/I/G/I'J (C)OS/I 	 K 

8 ~ ACOB/BliS~ (0)ACOS/KIR(10)8paro eppy for PICAse 
11 AC0S/D/MLDT(12),VQ/G.R/MLa, 



To, 
T  -x,,  Contr6llo Of Stor a* s 1 

In 
Mi 

Throughs Prop .&r' Chaaael e  

8ubi-AtrazWocj,3'ut fur -Posting at Il'i P a f, 0~/i 
iindor DCGI',/IiJP* 

RofJ;- 1GIVP1I,1LG I s NOZ/210/66/0) Pt.v dt.3/7*4*98* 

h6vo tho tionou'r to' inform you that .  :1, alruady 
aaclarod suitdbla for tho. post of O,e,)/I Vida. -OM/P/14LO Is I/ 
NosE 21Q/G6 ,(,,q)PteV dtc3/7A*98*__ x.As par abovi-list my '91,1 .10. 
is 69  Now I bog to. s ubmit the. f dlloui ng f ow poknt, to: You T or 
posting Mo- Ot:-VjRvThat Slip my ~mi nor 

, 

childron,pro-prosocuring 
st.udias -at silitarl. and AtJs voiyAlfficult -  'for ma to ~ ibvo 
olsowharq* S~condly I Om sufforing from Hyporta'nsioh 'and-.. 
othor savoral doasoa,~~ M 	 SS mail .

y husband I's 	 inx btisinoJ 
ho is not residing harov, 

So I a&rnootl, Cyforq—tifflifftl you to-Aindly' po ~itlrig 
Whi ritp thiis I-  sha1l -  "a b 

1(3  

ma at NJP as a OSII with yo b? 'Fifidi- t 
to look aftor po- acaftaly and I s,hall ovor gratof ul .'to - -.v6uo' 

Y.otirs faithf ullyp 

Datod- 
QW,  

'08/11 Under D.006/W P 

COPY'to: ,  DCOS/NJP for infor .-iatione 
GS/M'U/NJP *  For information & Nocessary a ct Ion - Plo @so 

R' GOURI SARKA' 
Oj/II 

Or"I 
Ole—. 



Ppr Y AM  a P 

To 
The Controller of Storest 

	

. N.F.Railway 	For kind attention of Sri N. Ra-machandran s CUM) 
14aligaon. 

Throughi Proper Channel. 
Sir, 

subt- promotion and pocting as 
Ocs/I(G). 

Ref 
I 
 s- GM/P/tALG's Memorandum No* 

s/210/66(S)Pt.V Aated, 3/7-4-90. 

With due respect and humble submissiant I beg to 

state the , following few lines ifor your'favourable consideration 
d posting 6§ th,oundersigned as GS/I(G). 

in regards - to promotion an 

That Sir t  I have been declared suit;ible for the.1post 
of OS/I(G) in scale Vs.6500;10500/- and empannelled forp promotion . (P)MLGIS Merfier

~ 	 r 	under for the.:Post of os/I(G) vi e. GM 	 ndum ende sed - 
short time 

No. 	 3/7-4-98. New t  within a 
v*  Ke available 

p rametien & posting order Will be:issuod -against,  
I 

va, 
1. cies My name is appearing at Sl. N9. 6 Of-the al-oresa. 1d 

M  mo e caPaX;.. 

Now, in this context I beg to state In a.nutshell that 
n the Siliguri locali ty. 

my husband is a middle class bu4ifnessman "I 
Again'l have' onlyAwo issues &'both are untmAX110 minor and reading 
in'a"'Bengali. medium school at-,Siliguri..Abeve-all ~ I,.Qm suffering 

	

a 	e 	 L 
from ..'Hy0ertent ion. in view of th '8b~gv i  critical -situation I beg 

neither shif fing Of..'. -WhOle - family nor.detaqhment from 

f amily" ii : . P'sdsible of, my'self - -is Ostid - elsewhere except NJP- 

ox~e therefore s  roquost to your goodself in advan 
* 
ce bef ,  

issue of.prometionA posting 6rder for considerin my promotion and 
pasti ng.: , at --. NJP.under DCOS/NJP ,  Here I like to menlig,h .,that Sri P.K. ,  

LG) 	 _,~annuation on 31 104 .9 _LWill retire from!service an syge 
 -d —er -e 4 -P 	q 	

AT 
as t . q 

a ,my:,.prsmat1a­n ,& posting m4j, Rly be tonsi 	I agaiwst7Fe 

g  "' f resaid resultOnt- 	 f rem i tion iA posting 8t NJP Is 
~5`9 0 	 vacancy i P 	a ~ 

nat'Cefisidered*against the avallable , vacancy at NJP ~

q , 
r any other 

suitable vi~ans. 

Ho-*Ping .  to be f avour with as &~B~YVO for. With kind rog,-jrd 

11  ;- 

yours faithfully 
Datedt Njp,, the 

2,4.4.98 

(GOURI SARKER) 
(DS/II under 

r 

L MOLL UTZ 
It, n/

~_ L 9f  

j 



To 
Tho Controller of Storos, ,  
N-F.Railway,Mallgaen. 

6 --a- 	 /Y. 

	

ThgoggL-Proper  Cbmamle 	O-Allv 

Rospocted Sir, Sub:- Prayer for considering 
postinglof self (Gouri SarlIcar 
OS/II under" DCOSINJP) at 14JP 
oa promotion as OS/I. 

Most humbly I beg to invito your kind attention 
to my,app.oal datGd 2~3.4.98,formardod to you by DCOS/NJP vido 
'his lettop, 19w., E/983/`1/Rt*IY-0iRtod, 7-7.9.8 to wh,ich your docisioa 
is st ~ll',awaltedo, ,  

I beg to roiterate Bijr 'that I hive boon promoted 
-d pebted at BLST ' to th97 post of 08/1 an 	 vide DC0S/NJ'P 1 s,officd 

order-, ,,Nee Z/g.10/VPt.w ji..'da too 19,~6.98 against the-paxel circula-
,tkd vidQ, ,GH/P/MLd 1 i N,6.,' ~/210/60(8)Pt.V datq4 P~.7.4.,98* 

On receipt of the prometift order I had submitted 
an appeal' on 23.4.98 to your kind4olf praying for my ratention 
at',.,NJF. ,~on .  -promotion asi,.OS/I on'the,ground moixtionod tharain. 
I ~ b.eg_t*.gUbmit,,, -that My 4pA_aqd da-u 	 en" studying in _&Ihter have Schools - at UR-and as ­ s4Ch ff,l am'shifted kro'm' ~hi6 ­place j  the 

r. ,  st~dy QV.my chi ~,arqn will serio4 - hampbre Mereove,r, I am a 
patieat of Hypertantiono My husbabd is a businessman.  and has been , carrying -- out his business , at.SiligurI. If.- I !am r,etai,~ed at NJP 
.1 S! hall-ba ablh.to enjoy..my peaceful matrimenial lffo here at I.TJP 
ala4ilth 'my' husband and qhildre4e ,  

1 Undarstand, that thera Is a provisica im. the 
Establisbment xuloa,  thq~- the admij?ibtration may consider retention 
of aft* ,Qmplqyqe at a station wherby his; 'or her spouse is. staying. 

Ia the.above context pI would fervontly YTp  sympathetically t  
appatl to your -  kind se lf, FPGR_- ~T_40 - 

	

...and allow - mg. to-enjoy-the promo iii~ l M9, ... 	at NJP instead of 
tra'*stirinj1ie"` ~ te I BLST X sk. whi6h., s(ot-of. iyv.ur..-kindness I s hall 
remain ever -  gratef ul. 

With regards* 

Y6urs faithfullYo 

Dateds ,  Newja'lp'aiguri- 
The 4th August! 4 98o 

!, 
1. C.R.

~ 

Gourl Sarkar 
OS/N Under DCOS/NJP. 

copy to IGM/P/14LG for kind information 
and , needful action P10as.00 

Gouri Sarkar 
OS/II under DCOS/NJP. 

C~vv 

r 



The CeAtr 
' 

 *11'er of, Stores 
1J. IF RRj]j~ aYZLMj1  Ig a on. 

Throueli: Pr Ispor Qhmaxel. 

Respected Sir, 

Sub:- Prematisli and Posting AS OVIIIG-

116f:- GM/P./14LG's Mamorand ' ge. r.,/21q/66 
'(s)" pt.V d,t,,d 3/7.4. ,96. 

With-~ due raspect &ad hiumble submission I beg 
to atits that I preforred ax app 

I  eal ex 97.4.98 forwarded by 

..DCOS/11JP "dar his 1-attor. No t  'E/288/l/pteIV dated 27 1.4*98 
ro'gardina. 

. 
my'premo 	pp's t in a 

. 
S OS/I/G at HJF-Vide tialL end 

011/P/MLG 9. vier and um'' 140 2/210/66 3) ~t*IVI  dated 3/7044,98. 

That Sir l  'I have' already mentioned my dis.Qdvarl-
ta ges'

. 
 for - famkly problows ix.my 

' 
Proviells' 3PPaUl- 09millst 

my:ltrzRafer at ACOS/BLST -  *,a- ,prOmOti*j.a as ' OS/I/G im scalo of 
My premstiois U.-hOld up-durIvig 2/3 y0mrse 

"I t 	~arlvd I Aava Act re 	 f r* cm Read QIva r t o 1"? 

'i4zi .1. liko t 'moz~ti'aa that a this IIPQJ~L 0 
i ! 1!09U ;xt: ,.-VVC ~);iAcY hao-1000 -;.C.i4so 'Ama ito` ~tho rotii0ment of 

.'q8/I/G/14JP' 	31ij
~ 

0 	
1 

'th  
. 
orafppol-Pray ~ 'S 	' 	- 	

'0"~ 2 
08~ 

to y,?m ki'adly previdb me,  at NJP :*q,, OS/I/G(coasidartLnz my 
seniority pssi~tiaa, 

For this act alf'-XiAdjaOsst 'I shall TO VIS 1,01  ' 0  vc r 
gr4tof U1,  

	

Th .ajakin, Yea 	4!AticiPatiDxo ~ 

Yours f2ithfi.-illyj 

Da ted NJP 
Th' iitk NO-VO 

CGouti.- iSarkar 
0311JILUP, ander - 

DCOS/11JP6 
V/MU/Ilj.p or iaf arma- 

	

capy to B r anc h Sac 't 	
a t  i  A860a ~ary iciian 'P 

e. 

Turi S 
a 
 rker 

UP under 
DCOS/NJP, 



Qt 2he Ganoral 14anagc. ,, r(P), 

mali ~aon, 

Through: Proper Channel-, 
----------- 

.Sir 
Subs- Denial of due promotion 't o t; 1`1 e p bst 

of OS/I(G) -in scale AS06500/_ to 10 7 ~600/_. 

Ref:- My appeal dated 02.05.2002 
DCOS/14JP.vide his L/14o. 
dated 05.0,5.20' 02 (copy enclotica). 

---------- 

I note with deep regret-,that my above uppeal, Vor my' 
u n promotion after tlic oar period'of oiae yQ,..r fo ~ in-Abijit.V Ul) 

C'Lll , i"Y out the order of promotion-with trahsfer'to 31,6T(KOL~A2.k) 
-irl Ye year 1998, hus not been considered by com~ eteni t'Auihority 
alld peanw ~,iile hy Juniors are arranged to b.o'promotod,r- 

in the 	~ Mq 	 t That V 	 of . 1 '~Oo 2 
:A-l Zilstice would b'e 	-.6 r 00" NLGU When he assured fm`e'th Oibnp~ t. iQ. 

It inay b.e montion6d here' that I ija s givan . promotion 
td - .t1w, P6st of 06/1 when 1*Was found sUitable',foi-it szwfle offied.'ally 
-and f 6r'"i)'i~lly. Hence, my said " profiiotibn can not b 	d, 11 11ul wid. e doclare 
Vold 	dor any circumstance s, 

	

I, therefore 0~ 	 e,  to pl'ea,se 
arrangd" for my immediate promo tion'giving preference . ovpr )ij y 

jLi_nio ~' So 

In,case s  no actiq~ -is-taken within,a resonable 
time I may.have to seek justi ce~ and' ~ er he IAw of the Land. 

Thanking you,, , 

Enclo,t ~j : One letter 
in' ~ (,,tib) p4ges ~ 	 Yotirs. fiiithfully, 

Dated: 
The 28th 	 - f- oari a:~ka t gust'02. 

OS/II - un&er ~ DCOS/WP. 

4d_  
jp f%-) 	 2'. on .:oit. 

. 
! cooy to -:_~ U/E 

n c s sa. r a c ~,i on r) ]" 

—ji V 



07 

To $  
/MLG' 

llv- , F* ~ ' RIv. 

oub i- Pr'p -notion nif 08/1/0 111' s 	 to Rs 
10 S  600/.~ . 

W46 

respoct. 011d. hli:-',  u.1 0 8 11b 
'I 
 Issilon t  I bug to 

IOY.-4~RWA thu 'foll'.-wing fa ~ ,ta,  f qr ~aux ,  kAnd. , .Uli;p93 al P10000 0  

Tha t '311. hav i ,  I ak 	frpL~ ._ci. vjry rc I fiO.A IZ. - Q ~ at 	 10; 
Ur 

	

~ Wloligkl X am. th' ~6nl~rmq.bt'vos/n ..a 	iil.i' ible 
-wy 	0& ,.. vary' ~ c. 

"M P,4,4 i, ~Iat I i b t NI 

-to Th 
yb4 --:p Oaso*. consk,  dar 	 - 

tinuor., L-Y'I 01 IT 

bid' 	'T fill-owls 

~ppolrltmant:' I 

OS 

U1  

0 

Ur 	rRar , i sa 
08/11,  Vindorr Da t O 'd 11 UY a I p U i g I ar is' 

3. 	2003 

a 



- at 	
iv 

0 ,2  .. 06 _- ID2 

C7 
U,  Lj - ill 

----------- 

tf &IN v A 

Tv 
GeAeral M-11A3z6r (P), 

— 0 ,  

Thral PrOi ~ lsr 0 ~ 13  1'xA3  

SN 

/I(C,) im ,  S'Cale riso 

	

' lie P-Ost 	08 

	

Gub;-PrornotiOn tO t 	 aftor ROA-0 ccOPtr"ca Ork  6500-10500/—GRO yeer 3 

accquiat of' domestic constroilltso 

(s)Pt.V.d ted 
Ra f 1.j)Yv ,.,.r ~ O

.ff Ics -YrJar 

aqLf/2lQ/66(S)pt.V dated 

$3 

Slibmit thO 
ljost rospOetfully I 11mg to 

an 
linas.for fnvOur ef yviir kiad cOlsid . 

for the 'post of 
on Using found, 211litable 

	

That siri 	 2l@/66(S)pt O .V dstod 3/7*4olSM 
p  S te'd vigdar kCGS/Dl

,  
OS/I(G) vidO Y 01 r 	a ud ardaroa tO"b" 0 	 gf!,aa "i S 

	

S  11  r, I', 	 I 	
- I .iafj premOtOd a - $ 	 tompressad my unwillin 

	

-~Gd ~)3.07.199 8 t 	 t 

	

vide my.appaal dd 	 th tra.nsfor  all  acc otla 
Thats 	 ..,.0 tion erd~ r vi 
t  cc,.irryout tUa abov.0  P 	

boalth ajad 10,3t b"t 
o 	 US Woll as. of my 	 to StAy 

the stu(ly of 'My Childroftj 	 aads WMA 
DA &CC19111A of PV not the lsastt 	 livalihoodp 

A t I 
. 
jjp/sIliguri for 	

0 	
also raquestad yell to 

Throt%h MY m 	 i BYtt -my roquOst '"s rLko t  
1jalPOISM,  Ir  I 

favour Me -Witil a Posti'Ds at 
	 at af your Eiwa Ofrics 

V" NL ,  
tion 'Would tQ 01 , a C 0 ate

.  

dod toolh , 	 "Q114or und PrOMM 
&000 	 thO tx S  t&f  f k1F 	 21j3lxt,, after. creasing 4$f 
t 

1 
 110 	

wjjljjttZ 	
1(01W) Yeare 	 /Nip's L/00,2 

bo daVurrod frora praravtlOx fOr ram 1%0.98 (11ODD.COS. 	tho 
abo Va bar of vria year W*e9f 	Qn -h us yut bOOA takon 
a/l,pt,VIII dt*19,6098)v 11~ acti , 	

~ I r  
t. N_, cq agjd~r'mY C13 im of  Prom,, -  Vida 

MY 	 a  frosh Miloor 
' 

na IM 

.J' s"nay that  t circlllOt 6d O r"" St' na 	L'sSt  

	

GbservOd with g reat  d 	 3/ ~66(8 ) RtOV-dt"16 0442002 has bedt 	lihovest of 0" 
2104 	 s1litable  for prallietion tal 

. - of My jqater 
PROU AM, 

	

n'StMACOSIA 	T 	 ilia 

	

Undor thO Circ"I 	for 	0 
the abiDVO MOM*rarkdar' OmfttiO6 M0010 	thb ffec 

	

f 	with my A11O.Pr 	 I;  Gur 

	

be a 	 for W ich 	... act of 
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22~ 10 .54 22.6.74 	1 -1 .8'4 '3 (S!f) 

159 - 	R.N.Biswas. - 	DCO SIITBQ 	36.1.29 	7.2.50 	1 1 . 8'-,,',  
S.P..~ atha 	 3 

	

k 	 -do- 	.31.7-39 	27. 11.50' 	A I ."8-/r  
G 	 3 	-.0 :. .Prasad.- 	 -d o. 	15.1-33 	27.9-59 	1. 1 
Nanu !.iaodal.. 	 3 	. .0 

0 163. 	J. C. Sharma. 	 -d 	6. 6'. 4 ~l 

N  Q 	12.5. 4.1 	' - 13.5466 DCOV-314 
3 

3 - 	0 Bbagat Jha.. 	 3.2.,"o 

	

15.9-70 	1,1.84 	 3. 	0' *5. L:)db 	D CO S1 D3 R2 

	

.63 	.81 	1.. 	 3 	0 %,6,c: mt..K.rishia Raha. 
ACOS/KiR 	26.1o.-58 117.3.19 	 3 	0' 

	

lr'7-Sr-',  B.N.Mishra. 	 -d 19.9-39 	7 	1. 	 3 	0. t&u Gopal IrlDhan,  Jba, 	.-d c- IC.5.35 	1.10.62 	1. 1 	 3 IG9 	G. 1q, I)iv  e d'i _d 5 	27.2.38 	16.2.6 -4 	1. 	 3 	0 Smt.Arati .  Sutradhar. (SC ~ DC 	_3Q 1,  OSPi 	-9-11.59 30.4.82 	 3 	0 

C:).otd .......... 9/-) 0~6 
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Das.(SC) TOOS/!—i_bQ 25,.11,.57 
LD U.X.Xalo. (ST) 	:DCOS/JJP 9.8-55 

N.Sarkax.(SC)l 	, -.iu d 	I" P~k 3. 6 . 5 7 
3. 1 L.L 

C. Chalcrab orty DOOs/!q-BQ 1.3.50 
-4 
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D 

3 
	

0 

-3 
	

0 

3 
	

0 

----b 

— —1) — — R:_ I — 

4.5.82 1.1.84, 	Offg. 
11 .5. 5`2 1.1.04 

23.6.82 1.1.84 
8,3.6-1 

1 
r 

16. 10 . L-Ji 2 

22.11.70 1.4-05 

for C 32 tLDl'­ -  2f  Stores 
"TO.E./255/101/7 (S) 	

te~ a o n 
L CDpY f'_Twarded 1"OX- -infOrMiation and necessaxry acti:)n to ' :- 

.1. D-Y.COS/BLST. 2.- MOS/pNO, j;,mQ ., 1TjP and DB-,qT.. 3. ACOSS/SGJJ, KIR, NC-C, 
CO,S/IITP/CA and New -Delbi. li . VO/Tq C 	 6 . CO S/~_ia ga on 

.,7. General Secretary/NFIRZJ/PNO with 3o spare copies. 
8. General Secr`etarp/WFjj ~.aj/1~NO witb ~O spare copies. 

Any representation against tbe P 3siti Dns in tbd-b - seni oxi ty lisi sb:)uld be f Drward ed- _ffiis offic- e w-i 
I 	t1in a montb from the receipt of the same. RePresentations receive d after the target date"will n ,ot - be entertain-d 

5, B Nam es 	r.f f g . -Cff  ~-ef Cl.erk -promote' 	 /1, don regular---- - is - "" 	_- I as 
-  - 

 111011 -Z!113b --ien a~s Hd . Cl erk _'h6v' e' not b een 	7.. 
'-f- s6own in this fist. 	 f or Controller  - -of StOreS.(P):1v!LG. 

ii' 4* 

\A\ 

.Z 

j ,, 



-N AfE U A 
r. Ralluay, 

~1 ~Al E _,~q ~UA 

Propor-Chunnel Thiough 
Ri3,G 5ub t.' Dohi al oT d4e -promotion ** of 05 (1) G i'n as c a 

GM.(P) /?(ILG' u 0,, U 	10/6 6 S) Pt :* V'dt 	16 UG go. 

-resps ~ct z'd 6mb-Iri subm~t.sslbn 	bag -  to draw you r - k 1. 

tj.j~ lj-tjij ~ fc)r ~...thizi ('611owing facts rnd 	nq, a 	ta 	tion -P 

Th'. t~ :Sjj 	rinit Gouri 5 a rk a rp 0 S 	ib rki ng,-*6 ndi r DCO 5 3P 

I P o A"s d %'iij n 

	

'~.Sd -to t tie P,  b 6,  t, 	 d L~ Y,  O.Qted* 15/16 0 06'0~ Was PromQ 
A =r 	'OP 	 BLAt ~ dub to ,  M l"var o -'rilsia'dvantagas -  for 

	

Y 	us'.. 
otion ~ and Pos !Valli - i-I Y Pr 	a Mi, 	 t it, L',  obl* 	

rt praFerrad apii-, ~2p.PO;l for ,, - my - past.ing n tu 'this Matte 1, n 41 d di t i-o 
- On' :Ijrd 3uly 1990 to 

Uu ring ­'5*,(fivii)ya -,;1 ~s no action 
fd1aim of -Prb.1~6~ ion or ony ri ~ppjy -  f'ram parsoOnal 'b-crich. In tivii 	H t,'' 

4111YAbUt 	 ~ha 'then' MS at 0@11ge, 04-1/ila if -, t N.,  
I person 
ear 1999' an' 	 jilm- , viBrbally for j~ rdmcltipn val e t a P t ND c, 

y rAt NOP* rasult.ant .  VP 	C 
I l jrutm to knou thut Ply. F run% z -'ra 

. 
liu,i 
	

pi~ rs o n 	0;,t b1FJ -3 o u r 
YASpIng ,  From- IiQl, Mrj..vK.Ga. nqU1y. was. t 	t hei n' APU aitl - H 0 * At i t h 4~ t,. 

-t~lv~ reasan no [)/.r,@So Waa hilJdan' t-P) :Sofra pno - duct to ariamity.' For 
action. was . tiikan -to 	appamle ,  

WO . S.vQ 
I 
 CO,  11 t ,  du C t o :L h6 	a n 	n'~ (2) Ttj 0 	

t~ 	
. . 

UP 
t of :Mr;P. ~ *QQv and M r.'T. It .0 o ~.0 )  one post was rillad up v 

0 t i 've me n 	 I 	
'A , -Ig 	 f.runi 	 unlur to' Ilia GUPUI;4 ~4'1(1 ~4 my 

.100 at i I 

: ma t, U1 t 11 you' at H P'~ In It n 	 h munt Of POY/2 UQ2 ' Q I'd P a rpld 	 r, - rA a Ou r&  t`i`C  C 
.4iUbm1tta*d @6 4PP2 rogvrding my promoti.on ~̀ lbut. vift -4'r -'You 

ttar ~r,fproxfution prdisr':Ond my juhidrs'ara h .a v 13 not * ~rac Ava'a Ot"Y 10 	 )in.) 
z - 

	

	 i s  '0'S(j)G Like 5hri EI.C.Maz6nidar idupgliving - Ma and kes; 0r(-jwotsd 
my cara&j pGriding. - 

t u,'y o u 'For 

	

As ,  y -ou... are a., 9 .0ad udR)in4 ,Str&tOr.I` SQ 	rMEN 
tjg  -, f ul 	f.act 13 .61d propar. 'arrangPD ,6 vit. 	~ j U uct6aj j 0 t i j; a , _by J, I  ivastlq?tin .  9 ,. 

ct-of klndnauc',.~ shall ramain ev*r grutafUl tO YGuo Fox this ';a 

Thziriking youlin unticip4tfun, 

CD -a tad 

d 01. D,  
14L Z 679-6  

	

-Old 	 a C; t 1 0 	P.  1 a ,  i f(P) /M LQ far InforwOr",bh 

o  u"rv. S' 'ikdi) . 

ekl~ \,k 

in Or'll 



C 	 (C 

'Vo 	. 	 . 	. 	. 	I. 	... 	. 	. 	. . 	— 	. . . 	I 	I 	: 
I * 	' 	" ' '' 	" A I I ITN'; 11". 1  \ i 11.) 

vNl"Q' DI"W' .  I NT' 	 ~VAC, 	q,All Si.DN 
Non- Divisimmli-wd UmN' 	!'MIL.O. 

)Y.U ~ , T)"'O'c' "MIA1. All 

	

RL'A 	'i'41:IZo13(*A/N,1;11'is ,-.j%)iI 

ain Gr "Wccru 	oup 'C".k,  'D'., C-, - J.,  

-)ard's 1,~ Ucr .-copy a[' 
06.01,200.1 	No.5/Y.1 0;-1) 1.1 1 1 Il l (.- 	 k'  

	

.4m 	
J'x 	. ~ " 

infi-M - 11j,'I' lioll lind.-licccss'll .  ulion. [J1 6m d's wrlicr Juncr dam1 ,-(')9J0, 200.3 it.- ,  

lo - ill 	Ow"ll .  
N 	 Im.  in s?, ~Q) kl;ilk-d 30. 1 0.~00'3. 

I ov Cie; 4'~ It 

h: 	 ("twip 'C" & 'I"" callics.. 

Ikel'umlice thk Millistly'-i Iclivi , 	Ilklillba dated 09- 10-7003, oil ill%: 

millistry of ItaiII'vo) i 11 I"u, Pursullilt to 111C disawi ,  lis Ilcld with 11w Sit 
witi, I,'(! aivrovai. 

' 
or, ow i , resiticilt ill parli'll Illodificlqioll of-  Orders Wntailled ill Oli.., 

Ministry's Ivmef of'cv(:il nuinber daicd 09 - 10 -2003 decided (Ile fullOwillv, 

2(J:KO to Ific ASSISI mlts/E ICU( r ical Asbklolltb :;IIwl1(1 bu reviw(ITI - oill (lie exisling 

IN i.'AJ 11 
r 	

I bukil of the J)ON( ~ FW dic Cilte ii 	~ Pe C.~'n'u%6 dist"it 	I 	 1 ,, U  I y ( j j"j'CChIIiC;lI'SLJj)( 
4-hollid be 1cvi%rd I'lom ill". thoxndres whau 	pkyst!; wT I'. 

I t) ill e vatio ol'2 1: '. ~9. 2 -1:26. 

2.1 	-ding 	 in'Annexure '13' & 'E' attached tv tilt- lk);!id's I *' * I 	r' Ic.vai:t 	ics Accoi 	y, I ic c 
med 09.10.2003 shotild be SUbStillited by Ill(" l'cSIILIC(UdIl8 	ydcr'.'p'i' 'e've.ii 'numbu (1, 

Ir 
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0 	17 

Tcciul! (;II1 Sk1 P cyV1'iOI.3 	65'00- 10500  25. 

	

5500'. ~.) 000 	 9 
30 0 , 8000 

77-7j ;  
19 

t1 jrhi S 6500-10 50() 	 2,  1 
25 

(for 	 1105ts 0 55w ~9000 
aw I lil t) 	5000-~000 	 30 

MiILIWS) 4c  jot a,., ailab 

follo ,  ;Ins 
ILS .111 

	

tc)  oub stitute tile I)JOVISIO 	 0.2003 as 
)C(~U dCQWCd 	S 	 lit of.  eve ,, linber dated lin alw 
1, 3, 4 &, 6  o 	0  

~ (J 	 to 
'J,h!F, rt'strULLurifig of cadres N~iJl 

h a ou 
Q J)atc GJ,  effQct 	 idle. 5trellu the Salictioncd C 4 . . I 	 B  ~M a ill I C., 

NV III b".., plac~d i ll . 1)i2lier r 	. I 

	

stair NN'llo 	. I !
~ , d,~u will dfavlypay Al 

I t Lition of 	01  
f,  0 1 .  1 	003. 

gradcs v/ 

t,. 	 y Als L hays.,  
I'milt. of rr.stxu,  

ad 	 a)(1 1313 

	

2,2.)-R 4 	 1.1-lul 1. 11113 	 a y fixed I I'd 	 pay Ck n a I i r I .V 
003 w1th 

the ugual.aptloll 	 will, 01,11.2 1 '0., V cNtallt ru UZI. 

	

_17 	 ab~i Q 	the case. of 

	

)jIger bc ~ , av;ill. ~ 	.. 
1 . ...: . 	 n-adc ill 

de to n Inovellient 0 	 is Ilo clia"ge ,  
J'U  tile. c 1,  

C")  

	

(~ Illcllt 	GO()( 'O.Sr. 

	

~nd G 	S 	 1-11 b e 	d wl&r. "Y W) e11Ic y jt,-.tbc pt 
of .lW61 Mov c aS V OYM 
13 IT 

	

ay UIT 	 C , 13 13  o.' 
lX 

	

b6wtit 	 is~iblc be adln ~ 

)~ionl such ,  i's ci,  odj 

	

G 	s Guards tO P E 	 1 (1 	i L: ,  

	

uod 	 iver 	po; i 	All .11 	
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 0 0  0.  r  6tvill  L 	 000 Lb 
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all 
	

1. on 	 ITT 	 T I 

K.- 	 7e 

I 	 and (Jll;ll g  up of' the Ordel'S 15 ",c1cclion' and 
V.1calicies C  "sc: jimy be, iemains ulicliall9cd. Hmycvvr ~ far the 

ptirpusu of illipIclocillatioll (it' tlic.sv. 	i f Im"' 
individual Railmly servant becumes dLIC 	1`6 r 
prollicitioll to 11 post classified a s I 'selecti ol l' 	t) le  
"istilIg selectiull P1'0ccdkIl'e will Stand mudilliod in 

'Isc 10  tile eXtent tkit tile schmion will be 
b  -ed as , 	Ol1IY 	Oil 	SCI'Lililiy 	OF 

repul -ts without holding Lilly mitten 'ind 

	

vivil-voce test. NatUNIlly il 	thi ~ 	-cicedm e me ndet 	. p 
C;I(c8ol . i;,;I1ioII ;1.~ 'ouu;lalldina ,  will 11o" fig, kilk: ;1) 1:11" 
pa I I C I s. Thin Inudified sclectloll picief.dure Ims 1),xil 
decidcd upon by the Ministry or 
tillic'exception by speck Al dispensation, in vie %v  a t' II Ic  

-s involved, w ill, t) lc -u I)j ecI j~, C O r cxl)k~ [  i in numbet 

ill 'Ple."Iciltiltio 11  Of" Illese Orders. Similaily for po..'Is 
Classified as- 'noll-soicclioll ,  it the limu 't)(* thk 
1k!S0IIC[tIl.ijlJ; the ploulotion will be bj ,:;c'j mily oil 
Saiiiiii),  of service recu rds and confidential rclium,. Im 

'use, ol ,  AI'lism). suill" Ifie b('-wilit of' rcstructmini- 
Iliesk; Oldcl's will bc. uxteijkled on - passing Ilik; 

requisite Trade Tc s t, I 

Mistrics) 	to 	gradv 
1.116 iIl:;tILiCliC)IIS C0111,1illed ill 11 - 1  -1'3.2 

should be follovvcd, 

\A4. 1 Normal vacaocies existi 	'0 LI J , 2U0:J 	dif k:ct _118011 	OXCePt 
'(1tima and ,  1110sc arishig U11 1 that date frull) 

Ilik, cadre restructuring including, Chaim/le."Illuint 
vacancies should be filled in ole fvII'yjiljj; c c : 

V_rom.  patick, app * roved oil or beflurc.  0 1 , 1 1.2003 
`Md CUrrent oil th a t d zi l 

ii ) and the balance'in thu j u ji , inel- i n( li c., 1 1 cc l i t , pit , il 

t/2 SLICII 	 NAIlliCij IJJJVC not been fin-Mi.sc-d by 
01. 11.2003 should L)C' canceIJcd/abL1'ndoned. 

~.~X3 AH vncmicic, 	C om 02.11.2003 N~ 	 b) 
normal Sclectioll procedure, 

4.4 	All v;icmtcitt ~ III ;iI*lj; oul. of' 1110 resti: likturi III!, should 6 ,.! 
filld up by senior employces W11O'SIl0LI)d be 

as I'm-bvnefilt, of' tile promotion w.e. f 01. 11.2003 where. 
juniol al vac, 	 Oil 01.1 l"200. 

, 
le Ilorill, 

17 	
ancies cxislilil, 

ellip1loyces ,  ilould be pc~slcd by Illodifie-d sck".timl 

	

j)I'UCCdIluc but they will get promwion aml 	p ~iy 
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dic pow, '14 I't, 1, 	lit 1:11:0 
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A 11003 is avuij' ~blc Only for vw.'.11' ~-ic ~ 	 nut 

lu ~AlLwtmlop'  (Ind Tor 	vilcallt 
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ILAII 001 F. 

lc~ \v,~ r Vade and im nes-  paM 
remiR or MANUM11g, A CAt"", -Maq" CHI 

01. 1 WON NOW A Hud up by 

ro c ed I I I 

o 	 thl,:; pelio", 

of CiTcul (X this UIA 1,2003 	I.C.- tll(.I da"( ~ 	
P 

to Alic 	of' '.1ctual ill 

old(wj w4ybe 
Ll d 	ividu. 	-S 	e.f. 01.1 j'? 

WhA imnliumpying the I em i o c Uph  I g hnuly, ycnym or 
SON in trych grade 	 immucopow reyAQ nAllm"i yrAid ' or 16i 

' 
ne q 

j 	issucd -Crom -  Oinc to tillic AV& bo 
whih: k!-.J1I:ddvl h1j" 1111 ~ - 

j'-!wl1o['.wI!; lit 

L; Val 

lIo( 

["illdly licknuld .edgu 
I. eWPU C 

Hindi versioll will ro I i 0 \,V. 

(S h6prid(D's 1j). 
~i~- C o 111111 11'. 

NoJ.-'C-111/'—j003/CKC/6 	 NowDelhi, dated 06 - ') 1  

C:opy(whh ,lo spark) fbAurded to APIN 4 MlilWil,%' S, N~w Del hi. 
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Am C/n ci'a toc) ,  
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Ov;;Uon ~, to tj)(~ koilv~ f3mlid thot 
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WEMORANDU 
ik'11 , 011" Of F'ly. 1_3(1`3 lelier No. PG/JJJ/2003/C'RC/6 clirqllat

~
ed (111der 

C NO. 1. -d L 3 -1.10.03, ti,e) followil)g1selliol* (Host 
)8/) (G) ijr `6*- Rs. 5 1  00-,0,tJ00/_ of Stores Deptt., On being foul" 1. : V'." 	 1d suitable. through 

Modified se ., n in terms of GM(P)'s circular 	'0. E/304/0-':" 
of". 	 le - lio 

UrIng I'J) .04 have been provisionally empanell ed for promo(ion for th 
of OSI.I(P) ii ,  scale Rs. 6500-10500/- effective frol -n 01,11.03 against the.,- 

under GM(P)'s Mem ~ No. E/41/204", -  f" 
;jg-aded po t. 	Vcsultant vacancies created 

tructurilf(i - ~Aillis!erial ~ S) dt. 28.05.04 and with inimedia *te offect agMnst 
1110"I'.".110s are arranged in order of seniority. This is subject to free from. 

/Vig/*DA 

R
" 

0 .  'i. 	ame  &  conirn IN Desioation 	Pla ce  of  WoLk:ing 

J S~[-Kliager; 	 OS/11/G SMM/D/DBRT (!:^~,pa Dew, 2 OS/II/G 	SMIM/D/DBR'r 
OS/II/G SIVIMODBRT 
OS/IlIG Gg SMM/D/NJP 

:d.&ep TaiL1kd,:).-  

	

5 	sop _,5 	 hl 	 OSIII/G 	COS/CON/MLG 
OSIIIIIG 	SMM/D/DBRT 
OS/11/6 a Chakraborty SMM/D/N,JP 

d1i, 	 -OS,/('(/G 
M 	

COS/IVILG 
d Al.. C1. 10WHILKY 	 0 11 / G , 	COS/MLG 

SriP;`G,: 8h; - , -vvniick COS/MLG 

	

11 	P'C' Roy (SC) E"WID/IVILDT 

	

12 	 OS/,'I/G 	COS/MLG 

	

13 	SJ *B.K.. Mitra 	 OS/Il/G 	AMM/BLST 

	

14 	Sri S: M61(liqxIcIllaya 	 AMM/BLST 

	

i5 	S i - i 	L CI ia, *, al a 	 OS/:I/G COS/MLG 

	

16 	Sii J(riF-J-wa [)Lilal i 7las (kI;C) I 	OS/II/G 	COS/MLG 

	

17%. SmI. Arati StAtrad'-.ar (SC) 	OS/II/G 	SMM/D/NBQ 
'18. sm'i.-Tuamai Das (SC) 	 OS/II/G 	COS/MLG 
19' 	'36.Sanhir, Kr. Ro; 	 OS/II/G 	COS/IVILG 

	

'20 	SrJ' -,O -q-rqn Ch. Kalb 	 OS/111IG 	COS/MLG 

	

- I 	S VA40'ell Kank Das 	 OS/II/G 	COS/MLG ,  

ontd..page 2/ 



PA E-2 
AGAINST  SC QUATA 

u 22 So'B''lan Ch. Barua ($C) 0S/ll/G 	CO3S,/CON/1ALG 
23 Sri Pradip Kr, Das (SC) 0S/ll/G 	CO&WILG 

Chowdhury (S(-'.) 	 OS/Il/G 	COS'i[ALG 24 Sri,Deepak. 
-i Ch, Das (5c) ..25 Sri, Narayai 	 OS/ll/G 	COSI,AL.G 

AGAINST  ST QUATA 

2 	Sel.",  1-!S. MAIM (ST), 6'*~('~ 	' 	I W, - 	 OS/I I/G 	SMM/D/N ,BQ 
'27 ,  Basumatary (ST) OS/I IIG 	COS/MLG 

Staff atqlNo. 1 to 7,9 & 17 already empanelled for the post of OS/l/ G in earlier selected list: 

The pi- o is i onal pan I has been a v I 	 pproved by CMM on 02.11.2004." 

(R. N a' ri. a ry) ;j  
SDOI 1qG 

j 	 For General Vanager(P) 
. . . . . . . 	 ...... 

nilwa~ , N a igo N, F, R, 	i H -on 

'(S)PI.V 	 2004 Dated: No. Edlb'7.66 4 '1 

-6on please. 0 Copy f ."M--a'rded for mform(' 

I . FA -46AUML13 
2. 	M L 

GOP 
4. QM MIM L G 01 Yj,  

All 	N19 I/MLG j *'., 	t  
Wm4o 

G D) 	/CON/ML' 
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UWAHATI B TBE'CENTRAL ADMWISTRATIIVE TREBUN 

QUWAHATI. 
7, f k,; 

Ir 

FA 

Gouri Sarkar .................. Applicant. 

-Vrs- 
,  I  . 
won of India and Others ....... Respondents. 
!1 

THE MATTER OF: 

AMMENDED APPLICATION" AS PER ORDER OF THE CENTRAL 

[NISTRATIVE TRIBUNAL PASSED ON Z 0 - I - 0  5' IN THE REVIEW 

Most respectfully sheweth: 

1. That the Applicant has filed the Original Application No.233 of 2 :003 before this 

Hon'ble Tribunal for being deprived of her not getting the "just dues" of 

promotion. in the capacity of Office SuperintendentGrade-I in scale Rs.6500- 

10,500, being found suitable and empanelled in the select list of promotees under 

serial No.6 of the Memorandum published by the General Manager 

(P),N.F.Railways,Ma1igaon vide No.E/210/66(S)pt.-v dated 3/7.4.98,the copy of 

which was annexed to the O.A as Annexure-C at page-16 of the Original 
A* 	-3. 

I 	Applicationo,,,k 

.2. That before publication of the posting order of the selected candidates by e th 

General Manager (P),N.F.Railway§,Ma1igaon vide their letter of even No. dated 

15/16.05.1998,the Applicant submitted a prayer to the Principal Head of the 

Stores Department i.e. Controller of StoresN.F.RailwayNaligaon vide her letter 

dated 23.4.98,a copy of which has been annexed to the Original Application as 

I Annexure-E at page- 18 of the instant O.A requesting to ldndly arrange her posting 

at New Jalpaiguri in the capacity of Office SuperintendentGrade-I considering 

her certain unavoidable and stringent difficulties due to minor children 

prosecuting of studies and husband's illness.But instead of replying to her 

re resentation appeal and personal approaches to her immediate Controlling p 

Officer and to all concerned authorities in the matter,the Respondents have 

Contd ...... p/2 ... deserved ... 
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deserved chilly silence for more than 5 years and only by their impugned letter dated 

23.07.03,at Annexure-A at page-14 of the O.A,infonned the Applicant thatAhe was 

not found suitable for emparielinent by the Selection for the post of Office 

Superintendent,Grade-I(G).Apinst such peculiar and astonishing and vague reply of 

the Respondents the Applicant has come to this Hon'ble Tribunal forjustice and filed 

tfie instant Original Application. 4 - 

4 
That during the pendency of this application the Respondents have arrangelher 

promotion as Office SperintendentGrade-1 without making any categorical 

mention as to from which date and arising out of what selection the promotion of 

the Applicant shall stand not mentioned The matter was challenged against such 

irregular order of promotion and thereby filed a Review Application under No. 17 

of 2004duly citing the reference of Railway Board that the senior candidates were 

eligible to get the promotion arising out of the restructuring benefit swith effect 

from 1. 11.03 and shall be posted at "as is where is basis"and no promotion and 

transfer would be made unless all the promotion/up-gradation/arising out 

restructuring benefits of vacancy dues as on 1. 11.03 are filled in/make finalized 

according to the Railway Board' Circular annexed in the said Review Application 

as Annexure-R/1 Annexure-R/2 and Annexure-R/3 at pages 12 to 18 of the 

Review Application.After submission of the Review Applicationbeing convinced 

the Respondents modified their earlier order of promotion and, issued a 

memorandum of even No.E/210/66(S)/Pt.V dated 3.11.04,a copy of which has 

been annexed as Annexure-4 at page-19 of the said Review Application and under 

such.,order the Applicant was posted at her present working place of New 

Jalpaiguri with the consequential benefits of her Pay and Wages to take effect 

from 1. 11.2003 ~  as per the office order made by the General 

Manager(P),N.F.Railway,maligaonio.(e-Office order No. El;-0166(s K-V 

Dated 0 3 	A, 	ouAa  issued by 1he Senior Materials 
A 

Manager,N.F.Railways,New Jalpaiguri,Applicant has joined her promotional post on 

Vide applicationkcopy of which, ~a annexed as Annexure-4.The copies 
6,1 , 

of these Annexures are resubmitted herewith as Annexures. 	-Vs~ If, 10 
2V-P'rr-~ 

-It I.  

That in view of the developments mentioned in the foregoing para under para-

3,this Hon'ble Tribunal has disposed of the Review Application and ordered the 

Applicant for submission of an amended petition. 

A copy of the above order of the Hon'ble Central Administrative Tribunal is 

annexed as Annexure- I I P~ - 

That the Applicant humbly begs to state that the promotion made in the 

Contd.....p/3 ... memorandum. - - - - - .. 
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memorandum at Annexure RA was due to the Applicant owing to her seniority in 

service and she has deemed to be promoted to such post automatically in accordance 

With the Railway Board's orders mentioned under Annexures-1,2 and 3 mentioned 
46 

above and giving such promotion the Applicants,have not made any favour,", -le, to her 
A 

and this does not deprive her of not getting her original claim of promotion *in the 

panel 1998 as per Annexure-C at page-16. of the Original Application in which she 

was selected and empanelled and not got her promotion even not a single line in reply 

was communicated to her before issuing the letter No.E/210/66(S)A?LV dt. 23.7.03 at 

Annexure-A at page-14 of the Original Application which has been impugned and 

against which this Original Application has been filed for having justice. 

That the Applicant's claim and relief as , mentioned in the O-A is still remai" 

unsettled by the Respondents and the Respondents rather by-pas 	disowning 

her rightful claim gave promotion to her junior supers*,ng her seniority and her 

rightfal claim of being selected and empanelled in the promotional post of Office 

Superintendent Grade-I(q) in 1998. 

That as per prevailing system and Rules of the Railway Board itself the Applicant 

should get her promotion before her immediate junior namely Sri J.Bagchi ~the 

Respondent No. 5 of the O.A who got promotion on .1 	1 $and posted at 

New Jalpaigun itself against the resultant vacancy and the Applicant was most 

arbitrarily and unfairly discriminated to be promoted and posted 'at the right . 

moment and at the right place. A aott O)s  
'Zo 6,wovt~- CA A-, fr--I va"4 L,,~ — I I 

That inspite of submitting a Miscellaneous Petition No.83/04 by the Applicant 

the Respondents have not produced the documents which are most essential and 

relevant in the instint case so as to ascertain the vacancy position of the Office 

SuperintendentGrade- I (G) unit wise right from April, 1998 till date as provided in 

the distribution of posts by book of sanction and other relevant records. 

That the Railway Boadcircular as quoted by the Respondents in their letter 

No.E/210/66/S/Pt-VL15/16.06.98 at Annexure-B at page-15 of the Original 

Application does not debar a promoted employee in any selection for the 

indefinite period,even in the case of reftisal. by the person for being posted 

immediately according to the posting orders. 

Contd....p/4 ...... The unfair ........ 

1~ 
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10.,the udair treatment of the Respondents to this Applicant who was fairly senior 

both in the selection in the serial No.6 and in the seniority list of promotion as it 

appears in the memorandurn issuqy the Respondents and as in the promotion 

Order under serial No. 10 as it appears in the office order by the Respondents vide 

Annexure-C and B respectively anriexed in the Original Application are very much 

candid right from publication of the result and posting orders. 

That the Applicant begs to state that even in the changed circumstances of her 

being promoted in the capacity of Office Superintendent;Grade-I(G) and getting 

benefit with effect from 1. 11.03 mentioned above the Applicant reiterates and 

reaffirm6her earlier claim of getting "just duee' mentioned in the Original 

Application and begs to state that her name in the list of promotiaes should be 

placed above hobrnmediate junior Sri J.Bagchi who was promoted to the Post of 

Office SuperintendentGrao ~g-,l 	ect from 	 office order with eff 
' 

 it-  `0. 'ed! 	 Issued by the Respondentsand a copy 

	

' " 	
Uzi- 

of which is submitted here ~-with as Annexure-J,,D-,,.' ,:'~ kh i consequential benefits 

of pa~ allowancei and other wages as per extent Rules right from the date of her 

promotion arising out of the said selectionincluding the promotional benefits of 

the recent development mentioned above. 

bIL-11-11 ~-, That the -  7- 	of this amended Application, as ordered by the Hon'ble 

Tribunal mentioned above, is bonafide and for the cause ofjustice. 

In the premises above, it is, therefore,prayed 

that Your Lordships may be magnanimous 

enough to accept this amended petition and call 

for the records, examine the cdUse o4 merit and 

thereby disseminate justice for redressal of the 

long standing grievances of this Applicant as 

prayed for in the Original Application as wel, 
I 
 as 

in this amended petition. 

For this act of your kindness ) as in duty-bound, 

the Applicant shall pray and remain ever grateful 

and be obliged 

Contd ...... p/5.....Verification.... 



-VER, IF I CAT I ON- 

I,Smti Gouri Sarkarwife of Sri Dilip Kr.Sarkaraged about 50 yearsnow worldng as 

Office SuperintendentGrade-I(G) under the Dy.Chief Materials Managernow Senior 

Materials Manager (D) N.F.Railways,New Jalpaiguri,do hereby verify and declare 

that the statement made under paras I to.10 ... herein this Applicatiow?etition are 

true to my knowledge,information and believe and I have not suppressed any material 

fitets and the rests are my humble submission. 

'200 And I signo,,,k1his VERIFICATION this ~ *-day of 	........ 	 5. 

Place: 

Date. ~ .O 0 5. 

SIGNATURE  OF THE  APPLICANUPETITIONER 
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, (21 	G3/,\4~,,j 	 (1 9)f)kCOj/AM. 
i~~U/PNO - (2.2) Aa.-L-f'  concenied - (2-'') F 'Case 

ad/-j . 4. 901 	

0 4.w 
	for Geaeral  ~azLqize ~r -ilLGO 



Controller Of Storas, 
14 F. Hailway/fdalidaon. 
---------------------- 

Through: Propo'r Channel *  
a**%** *  

Sub 	 for Posting U t 11jp as  C) ,,:)/l 
Uador DCUS/HjP, 

N0.42/2110/66/(S) Pt-V dt.3/7.4 o 98. 

L; 

I h&VQ tho honour to inform you ttiat i oiru,jdy 
di3clelrod suitabla :or t 110  Post Of Ot"VI Vi'10 GM/P/HLG'8 L/ I'~0,L"/23J0/6G(,R- )Pt.v V dtP3/7*4*98e x As per above list my Si t u).. 
Js  6* Now I bog to subrait the folloldng few point to you  f'or 
POsting to at NJP *That Sir, my minor childran aro prosactiring 
$j 	 is very diff icult for ma to move Studios at Siliguri and it 
0 Is 0wh0rQ* S300ndlY I am sufforing from Hyportansion and 
othor savoral doasoa* My husband is a kxIxman=ax Wisitia--s 
ho is not residing 

0  S 0  1  Obrnastl. Itroqtiostingi you to kilicily 
111a at ITJP as a 08/1 with y'o- 1 ,,r kindi Wart, thlis 1 shall abi- - 

look after poacQfiLjjy and I shall ever gratoful to yoti, 

Yotirs I'aitfif ukliy ~ 

C- 
Da tod; 
UJP j  23-4~*98* 

03/11 Undor DCOO/WL~";, 

COPY'tlo: DC0S/IjjP for infor -iation. 
GSIMUINJP9 For information & 1140cessary actioij, ploas, -,. 

GUURI SARKAR 
Oj/II 0 

00-0000 
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NO.Li, 

To. 
All 11"iffs. 101 D"AW, IWARNW0. MUS. 

\,VS, All St 	.11 
Divilprabsod US SMAEPTA I LK 

AMOCO MEAN. ash it 1Qh J W: Dy -CSTEW h H Aj 
"I'll ":TO's 

V 1) C,  0 S N F I E,  U T-~ 1), lo U , 	C & 

111);A? aim CIO ng nkc, iin 0110UP'C' - 

A Copy of R'lli"way VMS UIC-1- 

0101#0d (IME J0.5"200:4) ou Ow 	
3 

tvii n isti), 's lener of even inwober dated 09.10-20U3 on thu 

'lan,  Side, Miliku" 61,,-,Cu ~ siolls 11("Id with 11w !) 	 y  

with the approym or 11w Praiticill in partin] 1110diriclitioll or 01-dels C - ollulille(l ill 06-!, 

1~iliistrx'~ 1~.l.ter , gFeven number dated 09-10-20P3 decided A folAM1 19 

ill the calq.,ork:F, ol ,  Sliklliliq~ I)IiNcls '1116 Die!;cl 
disl) ~'11166oll 	

'("() t L3 t ASSiSW'11S AM be iwviSQd fi - 0 11-1  the 

ratio 
" 

OEIV~0,,'~ 	
s for the UtC1,101Y 0l­ rcC1!l)i(;a' 	 f'0) 

-C, '1gd qwNs"wh of to post 1)Ul ei~t, 
!; J jt)l , j jd jj(;  jr.Vj!,Ud 1 

noo ar=9:2416- : c ki st i llt;  17 :2g : 2.S:30 to the r 

Unu 	 aMich("d to tha Sold's 
Accol -II[.;,!Y, 	

'numbcr daled 09 . .10.2003 sj j()jl 1d be substihiled by Ole 
1'(11~11 uctu ri~l 

~ .

N 

 i 

G 1?, ws.) 

rA 

I 
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TING CA, r C,, 66~1~7 	 EMS 

	

MAGE , 	51AGE, 

7 cry, 	 ,0-11500 	V& 1'ec"Inical Sill) 	wors. 	4 ~ 
29 

	

65q0-10500 	:NIQ 
5500-9000 	 24 

Supervii"s Asaw 	 30 	 29 
scojeo ire andable) 	5000.8000 

. .......... 

	

-1450--11500 	77 	ri. 	 2 1 
29 

Que pods of 	
. 650110500 	28' 1111C 	 ..--= -- 25— 	 20- 

't cryisors 	 ""5500-9000 '7 	
30 	 29, 

suifs) ave not w., ailable) 

3, 	it 110 algo boon dwided,to Astitutc 1 110  JUM 13 "O n!"J 11 	(-)f  d w ~011owjn 

opp um i n g an 	4 4,  6 ofl,lonrda Mer of evelf Au3ber 6,itcd 09] 0- 2,003  CIS,  

indicated hereinunder: 

	

This restrur-Wring of ca&es will b- 0 v"i G t Fen-  v n 	t o 
'00 -  

	

sa.nctioncd cl*e 5 ~rell, 	-11-Yl -i, gth as o n 0 1 
w  b'(- placcd ill 141 1 cf &^-des ~ ) '~'R ill 
Oon or dill oideloW dfmv Imy it hju 

',desvix.f. oi. 1 1,20w. 

	

Pogo, 	PJAWK Ids= 
v-Y 	

910de puma avc,  MIAL Of rMuil"M VA' 	old ' 
Pay pxedinije-v 
OLIQ003 Vvith thc' ~ aual . optloli fur. pay fixatiori 
I " 
	al ~ t ~ 1 , 	 -it 

	

PC I,  "t, 	ulen' The bebet 
I ., 
	er no longer Al avy. iAbly Yi din onsc 

goda in IN.,  IoN 

duties aild m 

	

-oo6i 	-LiaiL, fiom G 	-.G 	~p Sr. Gooft 0 
and Qoods Di -ivus to Sr. Good's Pi 

pay will b( ~, fi,1X-d Ukld,- F Caw of I'V01 111overn.ent".tho 
131T (FR .22))(1) 

. 
(A) M-B'11. I 11(,~~Yv~v, fhn 

bf.mell, ol Nation if IV tinler i A 1313 (M-22j(i) pr (qjk,jj: jyUl Ilov; ye adnissibic h! Q caswi. 

chavds to 

DOW To VF P? 



VM — 

A 

	

4. 	DIG c6slillj.', Cl-'IS-S *11jCUo0ll 0 1' 111 	o 

III) of , (he 	 OWU, ORICYS a-S 'SCIUCtion, and 'lloll-,w. 1'cC1i0ll', 

N%le"Ilicies 	 caso inny bq remnis unchanged. bl oweyeq Air the 
hymenwoon; or these orders, ir a 
ailway servant becomes dLJC A r indiv!dual 	R, 

n to it post CKSOM nS a 'SOCCLIU11' pom, the 
C."istin"',  selection procedurc will Malid niodined. ill 
sucka We to the extent that the scleclion will bc 

based oldy an sm-uCiny or 
canGdandal reports vvidmd NifiNg ally Kum and 
Or viva-voce test. NaWrally under this procedure di-,, 
caegorizaHon as %standing' Will IHA Que in IN ,  

'j'hj.q  luo (liric(l selection l -m0C'-'dul -C ha!; bwl 

cludded upon by the Miiiisliy or lUlilv/,l)'S ', 01- it one 
dille exception by Special dispellsmioll, ill view OF tile. 

long die numbers involved, Nvilli tile objvdivc afexpe( 

	

-dcrs 	 po-.'Is il',11,flementatioll or the'se ol 
C l ass ifi ed 	as 	'11()jl-selection' 	it 	tile tilil(; oi' 
rcstructill-ing the promotioll will hi! Nw.."-d only oil 

muliny oF service records and conridentilil repuim Ill 
Ow, cw,e kit' Attis-an Stall', tile boliol'IL OF 

thesc olders will 1w u."to'llkled oil 
cqu iqitv, Tradc, Test, Ilov"cv."'r, ill cils('t 
Sup ~"rvisors 	Nru%yllile 	Mis'tdwi) 	to 

KNOUTS000 this Kructioils ContAiM.d it) 
s l iou ld be Follwvcd. 

1 '~ ,I orjjla l v acancics cWting an 0 1. 11.2003 c\ccpt di"Cd 

	

-ig 	Un thaL dale Fro'll p,,,,~ rnitincriL quota 111d. UIOSC Rl *';)P, 
aill/l cstihallf. this, 	Cadro 	restrumulfing 	includilig, Gil, 

WICRI16CS should hu fillcd in 1he Following ";CquClicu: 
npp ! -ovc d oil or bef'orc 0 1. 11.2003 

and (XI- 1- ClIt Oil 01('11 date 
allnel ,  indicated ill pw - a 'I ii ) and tile balance ill the ill, 

above 

~ uc l l se l eetions Mch have not bew rinalked by 

0 1. 11,2003 s l iou ld. 1) 6 caticclIcd/Undoned. 

3 All vacanchs allomb M cun OZ 1 (2003 "At he miled by 

'il)g ShOL11 

	

4.4 	All 	1ciic i es  i i-ising out or we ler.t lI l (; j kl l 
, ivcn fill d up by senior employees, who*should be L 

of0m 1warnation %vx-C. 0.1.11.2.003 whci is flu I 
tile 	It)rljl - oil 0 1. 1 ),2003 junim 

uJoyces should be pcstcd by roodifiv 
proccclurc but dicy will ja prn"w6un and h4jwr pay 



t.hie or tawng over the paus ns Inv imm-.o 

01 A 11003 is avuilabic unly for vacai-k-- ,; 	oul 

oF rcMmwWiWf,) and Air oth,;i -  vt,( ~~ iw 	6r.- 
iuks aPprmpective Imumikinn bom Tu chic WAIM; 
131) 	Vill] apply. 

lower THdc and no tw.w 
i- 4., suit or rammumuly, the exim, vacamaws m, 

2 0 , 	 al 01.1j." '.J should 1w hlfcd up by nolm, 

'1. 6 
fl- orrl OLIII003 to the don or abo a on 

those oidri ~., xvill bc 	fi)l -  thf.,  i -i~:illiojl 
nnd nums undur those ord(.:I!~ 	 0 1, 

W1010 	An umem hql~ 	 I I Ic 	I 	111.11,11 ill)", 	c.) I ( I (,!: - " 
ik!"110"(11111.11 11")!jiVdhlg millimum 	(I)' 	1' ~ l 

pluillodml 	hmil,~ O 	I'l - olli 	thou 	11.) 	1;111 ~ . 	I,, ,- 
lfifllkw'.61' 	I 4m 	wildl., 	i!11" 11w; I chlyr;;(111 

Ok III 

Ilo, 

j 
Kindo,  uckpodQu tecd, 

Hindi Vel - sioa will 1,011mv. 

	

Dircck"I-, Pay Co Ill 	11 

NO-1 1C-111/90030U."/6 

Copy (wil h, /1(~ 	 flurvoi ,drxi to ALV, 11, 	 D'Ali 

m [,h:,mC;j;d 



No 	 a 	 f 

Office 6t ithl~ 
Manag r 

j4ali gaoritClauhati 

22 30 /O_Re strL~ctu ng(C) , ' 	 .. --Dated. o.E/ A 	 ri 

M/ML% ~M (CON)MLdi 	Ld 
All.. PHODa j  DEM tADFft j 8j, .DVO/DP0,s IDMs 
C,44/NBQS' 9 DBWS tWA0/NBPs o ZB4S SA010P. 
All Area - Managersp 5roD1,T8(Dj 1 8' s AWS -oPP/GHY 
APO/cr. MLG P AP0/D8WS 0NBQS NJP - 

CV #-MN/ WM (xv[Z 	DBRT' 
'D" CE/13r *Lihe A.11 Nbn-divisiontaised u4it 	y 	 /1 ~LG 

Dy,C3TE(TC)jMLGt-,  

An sPo6,.,- &.'AP0s or.-- P~13rahoh/ma,... 
Tli6 ;  G8/NF~EU p~VFMU ~ATSCTREA 2 NFR=4A 

of. .0arlt8ift ­Utr'~UP'C- 1  
'adiv ; _ Status of.:'-SeloctiorI6 -rinal sad ,*  

Qi *11,2W3 ar Q6%1 *?.CK)4 between. 

.00 s, le#er Ito., -NiA ~ 

030'6#20 %E 14o&114/04)' on..tbe AboVe. aub6eat. is. forwardea. for inf O'X**- 
'iand. * neot'epqry, a6t ~'on# Board I s* earlier. 1.6tters dated 9 .1 D *?-CK)3 

R-6d - -.6 lip-00 4 '41 j~af ~;rrarl, -to -in ,  their pre so nt - I e tta r.:.. ~iare'oircul ate d. 
'6turing(0 dated 3C).*1092003 and s -NoX/,1~A/0 -fie itru 

die.d A 3'i I ~P.00 4 rd 	otivel~ .. E 130 4/0-Re stilactu ~~hg (C). 	 ape 

MWW r 

La- Nne  I  Mangkerup  M f  6~ 

(Colo' 	 -,1At,6 
, 
r 	t ~. '12 4/dC/3: d 	COX6,200.410r ),, I X 11 .09 

Sub:- /RestrtKturfng of. ceitain . ' Group IC & - V cadres'- - Status of. 
finaHsed -between 01,11.2003 and MAIM. 

0 
R~f: 	ay'Soards'letter No.'PC ~UV2003XP4(6 dt. 09.10.2003. 

06 .21004. 

As per 	pruMSIons contained In para 4' of tW Minisiry's letter dt 
N9.10:2003,~'~ng dmjflcaUQn of U)e poGts.covered by U,,cse orders as 

.Wt', att the c%a amy Im, was to reInr0n wrJuqyjed mW octloti wars to 
be ,­tsMn -Wj;kHon We ern* 	 &&AXW11Y, ym a~ per the existing 06, w- Jum' 
above pwision wai ~ul)sututed by new para.  4 o( U* Mlnistr~'i`ktter dL D6.01.2004 
and modified selectJoh prooedure had .  been 'lntrWuced.. According to tl-m reyh;ed 

'2003 Mvidom ag contained In para 4A & 4.2,'normal vacarwies exMng on 01.11. 
("Dept CHrftt rWvFWmt quota) and Uwe,  arMV , .on that date- ftom the cadre 
restructuring Inducling chainlresult.ant vacarKles'should bot filled -up In 	fbftMng 
sequence: 

From - panels approved . on orbefore 01.11.2003 and current on that clefte' 

inckated In para 4 (vtz. ModiW seWction n 	aM the balance in dw nurmer 
procedure), 

It was also pvvkled in para 4.2 OW such sekc~ whkh have not been 
finallised by 01.11.2003 should be canoeWabandoned. 
.2,; 	A.  number & references 1-im'Owl recdved from the Railways regarding the 
Afts- Of- Pands/selk-tions OMIWed between 01. M2003 wW - 06-01,2W4. 'The WX 
"Of4i". of between 01.11.2003 "and :06.1.2004 has - bew 
mamln4qd and-It.has been deckled , wM the*appmal-of the PmWent ftt the 
PIWW"M of Bwrd's letter dated 06.01.2004 regardhg Exioting" dwalflemUon mW 
Alling uP,of the vadihd~2 as contained In parAAA mid 4.2 may be modfled as 
uroden- 

It'l 	Normal vacm3es C=Ung 1111U. 	 I  recrulunem I  VU  
Wota aM .  those artsing 	 4*4 	rOMPurkV pt datMOV 

9 



;77 jnducUng chaln/resultant vacandes should be Med In the fo8oZ 
sequence; 

(1) 	from ft parKis approved on or before 05.01-2004 and curmnt 
on that date. 

(11) 	and th e balance In' ft matww IrKkated 
% 
In' p,  ara 4 (viz. 

modified para 4 of Board's 1,efter daW 06.01,2004). 
14.3 	Such Selectiorts wbich have not been finahzed by 05.01.2004 MouW be 

canceEled abandoiied.,  

3. 	It is also clarified that the panels app"Ned till 05.01 
' 
.2004 and current on 

abooe'date are to be operated t 
i 
 o cover only ti-re.already existing vacancies (except 

DR quota) as on 01.11.2003 as per Para 4 Q) above and the re-maining existing 
vacancies (except' DR quota) and dxne arising "out of restruMdrig (ind"ng 
dialn/resultant vwzncles) should be Med.  up' a~ 1 per. - para 4 .  (11) - above. The 
carKfidates left out in the uryoperated pWW of the aLvve parxft may be conskiKe—d 
as per Uwk s&3bri!y for promotion as' per para 4  (IQ atxyve.  ., if 	are not 
0i"dial as per - ftr seniority, such candidaws placed on the un -ediausted POWW 
of the panel, ~may b~ coihsWered for promofti aQM~ Vv anticipated vacarKies'for 
which drey were selectied, wi 

.,
UvxA sub)acting them to ftesh selection, pmvided thq 

are otheivise e4gibie as Pef norfrol rules vM the panel is also in forve., The Parieki 
which were formed t~ nil up only Me normal antidpated vacandep ar!~!n 
01.11,2003 may be opcqUx~_q~_per  W6Fffid ri~ affe~rjlCjjg 
va aR—ancFQx*e arising out of ~~~Lnq n~ko 

- 4. 	Kindly acknowkKige receipt. 

S. 	Hlrxi version-will follow, 

r I (P.KC . ) 
Director pay commMlon-1 

Raaway Board 

N6. PC-IUj26D4jCRC/3 	 New Delhl, dated 03.06.2004 

Copy, (with, 40 spares) *  forwarded to,, Comptroiler and Auditor. Cowal of India, 
Ralfways, ,  New, DelhL 

For Rqandal CommissJorter, 	ays 

C 
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""J 
"NP 

. .......... . . 

C;41 

UHA,~4r 13- pt;OD~ 	 ,;- - , ~ 	 . I 	I 
C,  trpjl~,r 

OiLG,  
:L1 	 "S" 

All sp, 	 ~-j sr 13:!stihi Y., ap yA 
Th a! 	 :P Ti 

(TA AI 

'XIC 	 `U u r 	JJJ ~ C; ci 	t 	G 4*.A d 

A C0  Py 0 f.  
or' No 	p c, 

2C) 04 	0,  a b0 v 0 	s z bj a J.-Gla 1, 	
'ti NOCL 	*ZZY 	i1c 

c ul 
C)d a t ,  od 	lo M.) 

Of f L 

ba oil 
way .1.0 s 	't t 

da t Lid 

A' 
I\ A,j 

All  
s 

t,)Y 	St6'1T Fe(jer-ztjoj- )S  to ,- the rzailway r:,~ c~Lj  I , , a ,  heing facc.~J'icj f~Xpecfitious iiT)PIC- I ' l 	o'n df res ~,ruuu i-I jig or Wli"'OUS GFOLif) ientati 
09 - 1 0-2003 duc  to 	

I'OF acid 	
01' No, PC-111/2C)o3l C~zc,/6 Pr;oi^ r)ln P011%11 ~ PCSfS PI -15,ing OUt Of r'P_SVL'CtUl'illg. iSsue 

th(~ f`,Iinistry oC fjaijl ~vays (Railway E.~ wd) and it I 	 in c.;1 	. 	v 	 i tO 01 -painting bf pqs', ~~ sn' ff i,-, required 
castaff may c a!b,*) ,,vc,-  )[,anodon ul "as i 

~7, r) (J.. 
Js~ 	 ljk 

suuj ~.,a,  to 	 of HUD oil rilel 11: ;n cc(dl 

11 will 

4. 1 j 
P. K.  C-30EL 

datod 

< 

Cowd ... P/2 — implemented ~vj(jj. ­ - 



COS/MLG 
SMM/D/NBQ 
COSJMLG 
COS/MLG 
COWLG 
COS/MLG 

S/l I/G 
0 SM I/ G 
0S/11/G 
0S/11/G 
0S/11/G 
OS/H/G 

4-F-RAILWAY 
MEMORANDUN 

Of, MY. Bd's letter No. PC/111/2003/CRC/6 dt.09,'10,03 circulated under ­.
~ ,,", A,10 ~ 

IVIM's I t~ lj,. ~ 1 , 
owl~ g_ S 

I . 1110. E/304iCj- Rcs1ruc(uring@ dt. 31-10,03, the fo. 11 ,. 	enjol,  1110S "18/11(G) i 	R s, 5 
' "86eso 	 UNd SUtable , throug 

:00-900 0/- of Stores Depl,L, On being fo 
Modified sefleclion in terms of GM(P)ls circular ( %O, E/30 .0 1, 0 4 havr.~ been provisionall ~ ernpanelled for' 0,. ,4 Y , 	 Prol-notion fo t Of 	M(G ii ,  scale Rs,i 6500-10500/- effective. from 01.11,03 against f  the 9 i'a d e d I-Osultailt vacancies created Under G M(PYs Memo No, E/41/204`.`~ , 'M1 i 1*, !e1'i@1 ~ S) dt. 28-05,04 and with iMille 	effect against e x i s ti ng  I lie, 	 diatc 'es.. 	iles are an"a nged in order of seniorit~, T11 1,9 is subject to free from Te-tw -;RE1Vig11DAJ 

-F 
C'onimun ~y :SI.No  11 	-n e & 	 A wl  Des[pation 

Or. Saki@ 
SMM/D/DBRT 0S/ll/G 2 	c~hlt.l .,pa Devi 0S/11/G M d 	R@li@IT,@Il 	 SMM/D/DBRT 

0S/1l/G SMM/D/DBR'I* 
0S/1l/G P 	 p 11 deep T2iL1kd,--%-  S oi SMM/D/NJ 

S/CON/MLG 
0S/1l/G 
OS/11/0 	C 0 

7 SMM/D/DBRT Chakr 	y, abort OS11116. q 	a 	 SMM , D/NJP 
0S/8/G Md., ~ 'il-', Chowd11L1ry COS/MLG 
0 131/1 l/G COS/MLG Sri AiP~Gli Bh. -I  

COS/MLG .0-',.Roy (SC) 0S/ll/G z MM/D/MLDT 12 	Snit !  K abi[a Alanoal OS/,'I/G '13 	Srt 	M i 11.6 	 COS/MLG 
M111G ,  

Vuldl ,  padhaya AMMIBLST 
00, 1!/G 	AMMIBLST 15 	S; ~ ;  K. L ~ C h a, ,, d a 

COS/MLG 
ri 

Sot Arad . r (so) 
Til M I I i a i D a ~, (S C) of 

Kr. Roy 
0 	Srb8JCu11'.Ch. Kalila 

anli Das Sri t~-Mrih.Jl Kc 

Contd,.page 2/ 

I  
lk 

Ke 
 

7 - ~ - - - ­ 	..f 11 	 _., J*  IP 	r": 71 ,  
0  C, 

Contd ... P/2 	ilnplel -nentcd with ....... 



3~m_ 
i  yp~;t  , 	 PA G' E -  2 	 . ........ 

AGAINST SC QUATA 
14 

22 SIl ulan Ch. Barua (SC) 	 /G Os/11 	COS/CONMAG 
23 Sri Pradip Kr, Das (SC) 	 0S/l1/G 	C0S/Iv1LG 

W4 24 Sri Peepak Chowdhury (SC) 	 OS/ll/G 	COS/IdILG 
.25 Sri Narayan Ch, Das (SC) 	 OS/1l/G 	COSlv1L.G 

AGAINSITST  qUATA 

MIX' m 	 OS/I1/G Mahilarl (ST) 	 SMM/D/NBd 26 
,27 	Basunnalary (~T) 	 OSIIIIG 	COS/MLG 

G(O ol )I,.N6. 1 (0 7 1 0 & '17 olroody ompallullod (01' (hu 1)03[ of 0s/I/G 1110,11 , 1101,  n1fidod 119[1 *  

pprovod by CMM on 02,11.2004, The provislonal 1win fl has boon cl 

0 6(S)Pt.v N o. E / ~i '/) 6 , 

Copy fbMarded jorlihformt ,  flon please, 

FA-,P,6i\UIALG 
2. Q, 

COSIV N/MLG 
CIO M/ML G 

UIALG 
b/pw 6 lb~ 
/CON/MLG 0 

-7. 
M,PINJP 

91 	-,NEQ 
10.5  

i 

	

	 Q [6RT 
W'6 G U J 
"OMLDt 12. 

13, M'.4413LST 
4, AMlvV/K1 R 

AM., i I &S/KG N 
T CONCERNED STV- 

4A q,, 	17. P/CASE 
18. 6~hj ~RMU/PNO 
1 c1.1, GS/NFEU/PNO R  
0  '' 2 	'A SCTREA/MLG , GS/ I 

At 

(R. N a ru ry) 
SPOING 

For General l',lanager(P) 
ridway, Maligaon N. F. R, 

Dated:_ (!3 -11-2004 
W  

For General Manager(P) 
N,'F.Railway, Maligaon 

V 

, 
L 
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R AT L ',V..% Y 

Senior P,,I ~jtorijj Man- agor 
NOW Jalpaiguri. 

0 FF I C E- 0 D*2 R, 1' J 0  - E/ 174/ t 1i T,  
D -t. 1 3-12-04. 

In 1porsunnco o 
o n 0 

-12-04 and momoj ~an. 
vide 	 4(13/storc5)'' t  

v dt.0/1-11-0/j.p 
tile fcllowing OS/Il in scale a ro 	by Prornotod -to 0  lore 

I'v40-frorn 0.1-.Li-03 Inc , lf fciatc as OS/I(G) in  sc,~ Je 'Whero basi 	a p0rioci o f ( 	 )o_q`L- C?d .  Under SPI,VPJJP 'is is s 	L I 	 ') mont1,1s 
a " - u n'd o,  r 	 I C 

S G) I 
G, 11.1. 0 

ml 

u n d 

m , L, 	Go u ri 	Sn r 
OS ( r.3) II/Njp OS 	Un do r 

SPAM/t ~j p .77,00/- 	as  

2, 	 C11r. kra.bort y,  
On 01- 11-03. 
1 ~' - 7900/- 	ns on 

CIVII 	G) /,IIjp . 
do 0 1 - 11 - 04. 

on 
01- 11-03. 
1.7300/- 	as 	on 

cOncern may 
rol'rl 	'tile  "erc' so , t 1leir ol,)tion 	f o:c fi 	0 f ".)n Y annuji 	 xatiol j.ncr V'd 1:1)"i n 	r)n(,, 	~ jj(gjqj j 	f j.,Oln 	 OM0, 11. 	in 

, _I , L,  o 	I 	, sub ,"t'in'tivo 	grode 
This 	t'lic 

E,/2].O_/1/pt v iii. 

o 	IsSUO 	of 	'this offi ce 	ord, 6 .r.  
vj ~jc 	O f 

., ~ Scnio.r 	i 	Imager 
0,  V 2J. 0 //.L/;) L.. V.T I 1 11  N - 1.7 . P11 Y. 	Lkv i a J. j-) a i gu 3-i 

On i c d: 	I 'i- I 	-) r) 

Py for\v'_'r`ic'd for information and necessary  
J- 	 q C)  11 	 action -to 

'r 	
) *1  J. ~',, 	(3) ST'..V.,VWp_ (,,l,) 

(7) 
3 - S'L71 1H conce rnc,, cj 	S/ COF)y  for .' 

R, 10. 

t 0 ri,1 I. 1A na g e r  
H.  F 	

L,  0 ,- J,-, l ea  i.v~  11 
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Department; SWres' 

	

Category OS/I/G 	 N. IF- RAILWAY 
Hel Post 

Provisional Senion-ty List of OS/11 G in scale Rs.65D0405001- (RPS~of Stores Deptt- as on 01-04-2001- 

Autboritr. Semiod~y axdgn as per CPO's ckcWstr No-Fw2IO/RezwCourtdt 05.ftgs. 

7b SL 	Name Orae 16aj~ 	.433smara  weddrg  
1~ 	 i 	

- 	I 	 Dt-of 	Df-Of - 1 -Dateof 	CmLfAJ Lemghuf RemmAcs 
No. 	 city 	rh" 	 bka 	A"t 	 Ou sa-Am 

0 
Y-M-D to Own,  Grade 

	

(2) 	 (3) 	(4 	 (6) 	(7) 
01. SmLlmiDekaRaju 	ST 	DY.COS[PNO 	59 

	

01.01- 15.07-77 01.03-93 	Confd- WCA~ 
1, 02. Sd A-D.  Shama 	UR 	CO i 	 01-02.42 	 09.03.94 	Conle; 06-07-22-1 

Sd  OIA-Kakati 	UR 	COSW,u 	01-01.43 13.04.62 09.03-94 
Sd  R. SutL~ 	-Sc 	COSAw.0 	01.03.42 02M-62 D9.03.94 

05. Smt M-adhud  Saba 	I ST 	DCO&fL-,B 	O&OZ47  01.10.76 09.03 ~~I 	Cona 
.06 	Sd  K-C. Sangrym 	ST 	D -Y. C 0 a. TN o 01.02.45 10.07713 122,03-96 	Canfffd- 

T 07. Sd KC.  Dzs 	 SC 	DY.COwh 	04.10-51 04.10.73 22-03.96 Confd- 04-91-ag 
AIR. 	Sd D.  Praszd 	 T-TR 	 ZTP -1 	 0 SJq 	04.05.42 0105.66 22,03.96 	C40) n f ~ii 

Snit.1,1wfila Chakraborty  13R 	ACO 	 OZ04-110 67-.01.71 -22.03-96 
1 Sint. Uma 	 UR 	COSM 	01-122" 26.02-79 122-03.96 	CIOI~  04-a-A-C-9 
SdU-K-DaWJEw 	bR 	 26.04M 12 C0.75 ~ 2ZO3-96 	Confdj 04- 

-SC Smt Laxmi 	d Das 	 CO Sflvff q 	01.01-60 115.11-78 22-03.96 	CD~ 	-4 044~7 
COS/Nme 	101.0:5.41 1 18.03.63 22-03-96 	'Cc;i~~ I 04-a's-W 

- SdK-MedhLL_ 	JAM 	COSA-Iffu 	1 01-03-43 121.05.63 22-a3-96 	I Comfd- 04-a-t-og 
Gr 	01-01-444  21.05.63  0110.99 	cona 01-cu--~ Sd  A-Bh%la~ee 	 co 

Sd M. C-Yungsabeihk  IaJ-R 	CO 	G 	30.09.44 1 1-1-GXCA ?1-06.97 	Cbqla 93-~ 

Sd  FLX Kdita 	 -PNO 01-1 ~2 03.05.64 Z33.06-97 Tj 	D OS, 	 0.4 	 Con~ 03-394M 
DCOSfIZBQ 	03.n42 

	

.18. Sd K-L. Dey 	 MR. 	 14.01.66 23.06.97 	Conft 02'oq~ 
-19. Sd R.N. K=du 	UIR 	DCOSMI"SGW-i 01-07.41 	 Cona 03-06-~ 

	

16.11. 	23.06-97 
11.07.61 

120. SmL  S. 	 SC 	I DCOSIDBRT 101-01-54JOI.04.77  I  1~~ o5.98 	Confd- 02-,'vI15 



I 

a 

-------- 	 -3 	4 	 P) 	%%j 	---- ILL-- 	
ICZ-09 _-1:5 G_~ 	 --6-111.43  14-CO-64  15-06-98  --COnf" UR CO 	G 	 02-09-15 21. ' Sd G-C. Scal 	 )6-93 

smL Lekha ~­~ TJR CO SINILG 	og-10-44 22-a2-64  15.( ~ 
__ 	1:5 sen 	 15.06Sv, CO~ 0  

_j3 	SmL P. mmkt~__i 	TJR AM(P&S) 	
0-1-M63 	

I 

	

KGN :)S/pNo 01-01-53 177-02-70 	15.06.S8 Confd. 02-09~45 

K. Das 	 UR DY-C( 	
0~_q.0:3_63 	15 ~06.98 	 02-09-15 Sd Y 	 Confd- 

	

DC0S1hUP 	01-07.44 	 -09-15 E~iMXRay 	 _% co — 

	

0 1 _54 2C.05.72 	15.06. 	nfd. 	02 
26. Sri I Ba9chi 	UR DCOS11-UP 	 06.ps cona 02-09-15 

	

. 00 SICO,~G -20_03_4~8 2S;.(19.72 	15 
_j7__ Sd AIL 	 15.()6*.96 ConfdL 02-09-15 
2~7__. 	 01.03,51 r_*~01.73 
28. Sri 0. HsEanka-? 	UR  I Dy.00s/pN0 

	

OL07-56 19.04-77 	23.03.97 Confd, 
sc 	 - Cona Oa-01~5 &nt. JXmu Deka 	 76 23,03-91 

— Sd j%_C.  T 	 sc COS811LO 	31-12-% M04. 	
23.03A., 	Conft 034)9-05 30. 	

ST co Sft-AL G 	01-07-57 1  law-78 	 03-09-05 smL Sarals. 	
G 	01-06.49 2E,09.77 	23-03.97 	na 

Srnt S&ujl! Das 	ST CCI MAL 	 CDntC-  02-09-15 
-~—C  — -02.6 ~_51.~M_04.76~  15.06.98 

— sd JY_ Das 	 co SfkALG 	 confd-  02-09-15  
Sfp-NTO 0 1-09.47 1 2:i-04.76 	15.06.C~) 	— 

--j-4- 	 sC DY-CO 	 2-09- Sij S.C. Dw 	 nf 
UR  Dy.COS/pINIO OL06-% it 15-E75 	f:5-06-98 	CO d- 0 	1:5  

35. Sd Y- M. CEhOsh 

	

	 __ _E;n_fd 02-09-15 
b-R DCOS/-IIMQ Sd  T_ K. Rey 136.  i 

Dt~d: 	/05(2001. 

ITO Y-M-51lows) Ptjll 

COPY forwarde d for irLfonnaticn md necessElY 8dicn, to 	 G (5) rP-OSIDBRT;WP;IMQ 
(1)COS&ILO, (2) COS/COnNMG, (3) Dy.COSIP-No (4) Dy_03S11CAvE _~/BLST(8)ACOS~["G,NGC(q).;;~&p&SIKON,(10)DSKITDK(3HY GL  

	

TDT,  9 

U, (7)  ACOSMn 	

AIIIILG (6)DCOSIDN 	 (12)  GSAU~fpNo.  (13) csf*~&— 	 SIAISCTRF EutpNb, (14)C 

16) Staff cdnccmcd P/C,"9c 
it shoWd be subuLitted bY them 

-1,0: if there is any rqnts
entation from thc staff coiciiaa rtVr.E—___- thdr.-p osffion i- ar- smioyiv hst 	 be entertained 

30 dayz P.0  sbvcly,  ftly  forwmxjc~d by the 	CcWt  u3jji offickmwiu-dcU~kd t-marlm. NO representatiOn vvM 
within 
subTnifted mcta the above sdpulakd 

X(P)  F~cyr G=tnernzi 

an 



1B IN THE CENTRAL ADMINISTRATIVE TRI 

	

GUWAHATI BENCH S 	AT GUW 

O* A* NO.****-** ­ *­  .... of 2003. 

Smt o  Goari sarkar 	 Applicant 

Unicn of India and others 	 Respondentso 

	

INDEX 	2- 

SL: NO: Particulars/ surct Page 

ANNEXURES 

1 Application 1 to 

2 Verification 13 

A General manager(P)/N F.Rl/Maligaon1s 14 
3, 

impugned letter No-*E/210/66(S)Pt V 

dtt 23.07-03 denying Applicant's 
prcmotion as Office SUPdt:/l (G) 

4 B Pranotion & posting order as OS/l(G) 1 5  

5 C Promotion order of OS11(G) 16 

6 D Dist: Controller of stores/New Jalpi- 
gurils order for posting at BLST 17 

7 E Appeal dt: 23.4-98 of the Applicant 18 

8 P,,G*H,,I*JOK Appeals dated 24.4-98 0  4.8.-98 *  11- 19 to 24 
11-2006, 28.8-2002 *  31.3-2003 and 

A~,.,e.-200`2_!of the Applicant 

9 L,MON,,OoP 
~ Dist: controller of StoreS/New Jal- 25 to 29 

paiguri's letters dts 27-4-98,7,7*98j, 

6.6.-2002 g, 5.9..2002,1.4-2003 forwarding 
,Applicant's Appeils to N.F.RlY l s HD:Qrs. 

10 
seniority List as on 1.4-1985 in the 30 to30/8 

Grade of Head Clerk(G) of stores Deptt; 
R Reipiresentation dt: 16..6..2003 of Applicant-31 

12 Vakalatnama 	
of Ack: of Rly.coufisel service Copy 

32- 
3Z,  

13 

Filed by: 

- 

Filed on: 
-i . - 

K 	S 
Advocate* 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S 

GUWAHATI BENCH : AT GUWAHATI 

( An Application under sectinn 19 of the Administrative 

Tribunal Act *  1985 ) 

OOAO NO-0*#*06 *040*006*0600*9 of 2003. 

I 

Smt. Gouri Sarkar, 

Wife of Sri Dilip Kumar Sarkar,, 

working as office Supdt/11(G) 

under Deputy Chief Materials Manager, 

N*F*Railwwy,, New Jalpaiguri,, 

Dist* JAlpaiquri #  West Bengal 	*000#40 Applicant 

~ '08 so 

union of India Representing by the 

General Manager *  N*F*RailWayp 

Maligaon e  Guwahati-781011,o 

The Chief Personnel Officer, 

N,F*RailwW,, Maiigaon, Guwahati-781011. 

Ccntroller of stores, 

N.F.Railway., Maligaon *  Guwahati-781011, 

The chief Materials Manager, 

N*F,Railway *  Maligaon #  Guwahati.781011. 

Sri J.Bagchi 	all now office Spupdt:/1 (G) 

Sri B.C.MaJumder 

	

	
under  Dr: chief Materials Manager *  

N,F. Railway,, New Jalpaiguri- smt. Susanna Xalco 
P,O, New Jalpa-i 	0t, *.a 
guri; West Bengal* PIN-, 734425. 

Respo%00%1'&.*2..VWtails-- 



2  do 

DETAns OF APPLICATION 	 C~- 

2 

1* Particulars of the orders against which the 

bp .plication  is made: 

General manager(P'Jie~~ N.F.Raii6way/Maligaon's letter 

NO: E/210/66(S)Pt V dated 23.07,*03 (ANNMWRE - A.). 

General Manager(P),, N*F.Railway, Maligeon's 	
i 

Memorandum Not 
. 
E/210/66(S)Pt-V dateA~~,-I~p8 	V) 

ANNEXURE - B 

Copies of above letter and Memorandum of office 

order are enclosed as ANNEXURES A and B, 

2. Jurisdiction dWW 

The Applicant declares that the subject matter of 

the application is witlin the jurisdiction of this 

Hon Ible -Tribunal. 

3. Limitation 

The Applicant subuits that,the application has been 

filed with the limitatidn period prescribed under 

section 21 of the Administrative Tribunal Act.. 1985. 

contdZ* Facts.*. 
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4. 	Facts of the case: 

4*1 That the Applicant is the citizen of India and,,there.. 

fore, is entitled to the rights and privileges guaran. 

teed to t1fibacitizens of India under the Constitution. 

~4.2 That the Applicant along with other 19 employees of 

the N,FRailway's Stores Department being the senior 

most office Supdt Gr-11 ( herein-afterbe known as 

OS/11)in Scale Rs 5500-- 9000/.- onbeing found suitable 

were empanelled for promotion  to the post  of OfficS 

superintendent Gr-I(G) ( herein-after be known as 

os/I(G))Jn scale Rs 6500--10500 'by the General Manager 

(p), N.p.Railway *  maligann and issued the Memorandum 

No* E/210/66(S) Pt.V'dated 3-4 ~- 98 for posting against 

existinc-1vacancies availabbe in order of seniority. 

copy of the above Memorandum is submitted as 

ANNEXURE -  C 

4.3 That the General Manager(P) o  N.F.RailWay *  Maligaon 

vide his order NO: E/210/66(S) Pt.V dated 15/16-05. 

1998 issued posting orders of the promoted OS/I(G) 

in scale Rs 6500-10500 in the Unit/Offices against 

the existingvwcancy as indicated against ,-~, --
~ each 

of the promotees with immediate effect. 

copy of the said Office order is submitted as 

ANNEXURE - El, - 

4 4A That the Diatt -.Controller of Stores #  N.PRailway, 

New jalpaiguri vide his office order No:E/11#3p/98 

4 contd.*communicated.. 



~m 4 do 

communicated under Not E/210/1 Pt.Viii dated 19-6-98 

ordered promotion and posting of the promoted OS/I(G) 
ett%--~ 

working under his contr(bl . to take immediate and the 

Applicant was shown h .4, place of posting under ACOS/ 

BLST. 

Copy of the said Office Order is submitted as ANNEXURE.D. 

That immediately after receiving the Memorandm of 

promotion order of OSII(G) mentioned above under 
lz~, ba  - ANNExupyz i.suiomitted an appeal to the Controller 

of Stores,, N.,F*Railway, Maligaon detailingtU--  0 incOnve- 

niences forhep, school-going studies and other reasons 

to considerl,-- .. the case of the ,~pR~icant  for her place 

of posting at New Jalpaiguri where she was working. 

Copy of the Appeal dated 23.4.. 98 is enclosed as 

AMEXURE -  E* 

4.6, That notwithstanding Nbe appeal of the Applicant pra. 

ying for retehi~- ~on of the promotional post of OS/I (G) 

for her posting at New Jalpaiguri on the grounds-0fin.. 

tioned therein the General Manager(P),N*F*Railway #  

Maligaon and Distt: Controller of Stores j, NoPeRaitway 

New JalpAiguri vide their orders mentioned under paras 
0-1.6vt- 

4,3, and 4,4 A 
 arranged place of posting for the Applic. 

ant mder ACOS/BLST * that is #  Beliaghata. in Kolkata. 

4.7 That the Applicant had been repeatedly praying for 

her place,!# posting at New Jalpaiguri on her promo. 

contd.1 pramotionals* 
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promotional post as OS/1(G) vide her appeals dated 24 

4.. 98"  4-8-98, 11-11--2000,, 28-8-2002 g, 31-3-2003 and 
1 
1,20ft  X 200to 

Copies of above appeals are submitted under ANNEXUREs 

G t  H e  I #  J o  Ko 

4* 8 That the Distt: Controlier of stores #  N.P.Raikway,, New 
JalpAiguri forwarded the Appeals of the Applicant to the 
concerned authorities at N.F*Rly*ls Hd: Oros at Maligaon 
for disposal of the same vide his letters Nos: E/283/1 
pt.IV dated 27-4--98, 7-7--98, 6.5-2002, 5.9-2002, 1.4.2003. 

Copies of aforementioned letters are annexed under 

ANNEWRES - L 0  M 0  N * 0 * P, 	 t 
11~ 

4*9 That inspite of repeated appea,11s praying for posting at . 

t New Jalpaiguri on the promotional post of the Applicant 3\JN 
as OS11(G) the Respondents- N.P*'Railway Administration 

have not given a single line in reply about the fate of 
the appeals of the AppLicant during the long span of 

five ) years. 

4*10 That during pendency of dispotal of the appeals of the 
Applicant the General Mane-ger(P) *  N.F.Railway,, Maligaon 

gave Promotions to a host of employees,, who are 

juniors to the Applicant *  as OSII(G) and arranged their 

place of postings suitably in the Offices where vacancies 

existed and/or by adjusting the posts/incumbencies conve-

niently ' superseding the!crla~kdand prayer of the Applicant, A 

The Applicant humbly submits that the formal Office Orders 

of those promotees could ot be collected andprays that 

the Hon'ble Tribunal may rect the Rly Administration to 
A 

produce the relevent Office Orders of the said promotions 
of OS/1(G) of the N.FoRly.'s stores Deptt: right from May/ 
98 till date,so as to ascertain the veracity of the Appli.. 

cant's humble submission in the Tribunal at the time of 

submitting their Written Statement* 

contda.. 6 s. That*** 

I 
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4*11 That the Respondents. N.F.Railway Administration 

have also issued posting orders Of S# T.BagChi 
A-U-t- ~g. ~4 0j-" , 

and Sri B.0 *Majmder,,. Respondents Nos: 5,6 07 

who are junior to me in respect of promotion for 
1~6 —4- 

the post of OSII(G), at New Jalpaiguri agaidst the 

existing vacancies without coksiderip ,g the represen 

tations of the Applicant and.witbbut intimating her 

about the destiny of her prayer mentioned under para-

4-5above. The basic senivrity list ad'- oh-A-4-85 in the 
grade Of HdClerk(G) of all juniors, '

,~ promoted superseding 
the Applicant is enclosed as ANNEXIRE . (). 	 i 

4*42 That against the gross miscarriage of justice and 

arbitrary decision.of the ReISPOndentaftI.P.Railway 

Administraticn.;( - highlighted everything in detail 

vide application dated 16ft6-2003 (ANNEXURE - R 

and prayed for the justice and fair play of the whole 

episode. 

4*13'.'That against the representation of the Applicant 

mentioned under para 4,12 above ( ANNEXURE R ) 

the General Manager(P) o  N.F.Railwayp Maligaon has 

issued the impugned letter NO: 6/210/66(S) PtV dt: 
C " "-j~oA-Mz- - A0 

23--07-03 to the 4WIi-cant which is not only a bolt A 
from the blue but also does not carry any meaning 

at all, For #  the words " not found suitable for-em. 

panelment 'by the selection ccmwitte in any of the 

above suitability testsP- held -on --" 22.  5--2001 #  19-12-2001 0  . . . ........ . ....... . ..... ..... 

24.12-2002 11 	for promotion to the post of OSIX(G) 

in scale Ra 6500- 10500/-.P" are in derogation and 
contradictory to their earlier orders and, hence,, 
not maintainable in any form. 

4.14 That how ridiculous the said impugned letter is 

contd2o The to 

> 
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The Appiicant has already*selected e, empeeffielled, promoted < 

and posted as OSII(G) under ACOS/BLsT vide General Kana-, 

ger(p)/N.F.Railway/Kaligaon and .Disttt Controller of 

stores/N.F.Railway/New Jalpaigurile aforementicned Kemo. 

randum and Office Orders under ANNEWRES -B,,Cr 	and 

awalaAing for administrative decision of her 41)peals for 

consideration of the place of posting at New Jalpaiguri 

instead of BLST, ioe. Beliaghata in Kolkatzo for the 

last *years. 

4.15 That it fails to understand as to how the sme Gefieral 

14anager(P)/N.F.Rly/Maligaon could issue such contradic-

tory letter ( MNEXURE -A ) on the face of his earlier 

memorandram and Office orders for promotion of the ApOli--- '~ 

cant to the post of OSII(G) inScale Rs 6500 - 105000/. 

ON BEING FOUND SUITABLE "as many as five and.,years 

back' as mentioned in the said Memoranduy~and Office orders 

( AMESURES B#C) e 

4.15 That the Respondent-44-F.Railway Administration 

according to their letter No.E/23., j`
0V̀66(S) Pt.V dated 

15/16-05-1998 ( ANNEXURE . ~ )could at best debar the 

Applicant 	frAn promotion for a period 46f l(one) year" ,  

for being unwilling to undertake the transfer and 

promotim 0  immediately on the issuance of such orders. 

But 0  not foudd suitable for empanellment!' " fDr prome-

tion to the post of OSIX(G) "* as mentioned in the 

impugned letter under ANNEXURE - Ar is but horrible 

to understand by any humn being of ordinary prudence 

4.17 That the Applicant firmly - believes that the impugned 

contd***S  letter.. 
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letter under ANNEXURE -A was not issued with the approval 

of the conpetent. Authority but by a subordinate delegation 

for and on beh&lf of General Manager(P) to make the matber 

exasperated and despondent . 

4.18 That in the Memorandum of promotion order fox ,  the post 

of OS/I(G) issued by General manager(P)/MLG on 3.4-98 

vide ANNEXURE -C was 0  in order of seniority 0  and accor.. 

ding to all service jurisprudence,, specially the Railway's 

prevailing system., the juniormost persons shall be asked 

to carry out transfer on promotioni Of all the candidates 

shown in said Memorandum *  the Applicant's name was shown 

under serial No: 6.inorder ofplacement of seniority and 

as such, the juniormost person should have been ordered 

to be posted under ACOS/BLST in stead of a pretty senior 

like the Applicant,, who was not given even a reply to her 
repeated representations and personal approaches to all 
concerned authorities, 

4*19 That in accordance with terms & conditions of the 

promotion order of OS/I(G) canpunicated ide General 

Manager/N.F.Railway/Maligaon's Not E;/210/66(S) Pt*V 
A 

dated 15/16 . 05.. 1998 (ANNEXURE - B ) the Respondents.. 

N.F.Railway Administration should have reviewed suo Motu 

their orders an expiry of cne year period for the Appli- 
-tt- ct-rt ) 

-cant and other employees)who could not carry out the 
A 	 I 

transfer on promotion orders due to certain unavoidable 

and obvious reasons stated in their appekls and O&yers. 

4,20 That instead of reviewing the case of the Applicant 

after one year for issuance of the posting order of the 

promotional post of OS/I(G) $  the Respondents N.F.Railway 

Administration put the case under the carpet to be slum. 

bered for long more than 5 ( five ) years and then abruptly 

9 contdo 4 *for, 
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for the reasons 'best known to themp issued the Impugned 

letter dated 23-07-03 submitted under ANNMWRE . A* 

4,21 That without least caring for the suffering Applicant 
4 

the Respondents-NeFoRailway Administration issued promo- 

tion and posting orders of the Juniors of the Applicant 

to the post of OS/I(G) in Scale Rs 65070 - 1050017,40 and- 

thereby victimised the Applicant in respect of promotion *  

seniority and consequential benefits of Pay & allowances 

admissible on promotion for all these years right since 

May/1998 

4.22 That this Applicant hurdbly submits that the principle of 

equaiity in respect of the Goverment policy as to condi-

tionb of service --;%'is vitiated by " reason 11-4 of arbitrar*zt.  

ness,, mAlafides e  importation of extraneous factors." 

4,,23 That it is humbly submitted that in ,\~
.
4 all service matters 

0  the deo,4Aing authority will be presumed to make an 

honest effort to carry out its obligation to decide fairly 

and will be mindful to examine the record with particulL*:;:-~*1 

ar care." but in the case of the Applicant the deciding 

authority dealt with the case in a most casual way and 
-X~ 

did 4  apply their mind and care at all and thus infringed 

constitutional safeguards in respect of right to equality 

vA right to employment guaranteed under Arta, 14 & 16* 

4.24 That above all #  faimess of administrUtive justice was 

not at allobserved and priniciples '- ~ of Natural Justice 

denied to cause bias and malafide. 
4.25 That the Applicant hwkblY Prays for Sutmitting Additional 

Written Statement and/or amend the Application , if nece- 

saary * for the ends of j usticl~r'--- -1--  

Contdoo 10 ** Grounds** 
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5* Grounds for Relief s 

5.1. For that the impugned orders (Annexures A and B ) 

Of the Railw-wy Authority are 0  Malafidee and "biae' 

and not according to law & Rules of the service. 

matters, and hence, liable to be quashed. 

d~~ 

5.2 For that the case of the Applicant has not been exa. 
4VI.-A e-a~ 

mined with proper application of mind and,,hence,, 
4 

caused 0  miscarriage of justice 11 , 

5,3 For that the Railway authority have flouted their 

own set of Rules & system in respect of transfer on 

prcmotion. 

5.4 For that the impugned order was perverst= the face 

of it* 

5,5 For that the impugned orders were unreasonable,, arbi. 

traryand/or malafide. 

5*6 For that there had been denialof Administrative 

Fairness. 

V 

SO For that the impugned orders and actions of the 

Administration have violated the Fundamental rights 

guaranteed to the Applicant under Articles,14 o 16 

and 309 of the Constitution of India. 

5* 8 For that the cardinal priniciples 6f Natural Justice 

was denied* 

ccntd.%%Details. # * 

S 
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..6s Details of rem!.dX  exhaustedt 

The Applicant declares that she has availed of all 

theremedies available to her under relevent service 

rules to the best of her capabilities and without 

getting proper relief to her appeals and representa. 

tions mentioned under the above ANNEXURES she has 

cane to this Honbble Tribunal for having justice. 

7* Matters not previously filed or pending with any 

other Court: 

The Applicant most humbly sulomit s that she has not 

filed any other application, writ petition or suit 

regarding the matter in respect of which this appli-

cation has been made before any court or any other 

authority or any other Bench of the Tribunal nor 

any such application, writ petition or suit is pending 

before any Tribunil or court in respect of the subject 

matter of this application. 

S. Relief sonht  i 

in the circumstances stated above the ApplicaL - huixibly 

prays that the Lordships of this Hon'ble Tribunal 

may be pleased to administer justice and issue orders. 

(I) For quashing the miscarriage of justice caused by 

the General Manager(P) o  N.F.Raiktlay e  Maligaon 

by issuing the Impugned orders/letters/memorandum 

at - ANNMCURES - A.,and hold 

i 

 the earlier order of 
promotion as OS/I(G) good *  sufficient,valid  and 
operative from the date of issuance of the said 

,~order. contd *17  For*.. 
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(ii ) For promotional benefits of Pay #  Scale t  

allowances, seniority and other benefits 

admissible in grade of Os/I(G) inScale 

Rs 6500 -105 ~ ~AQQ =,  f rom the d ate~.:; at par 

With the immediate and next junior of 

the Applicant promoted as OS/I(G) as men. 

tioned in the memorandum NO: E/210/66/S) Pt.V 

dated 3- 4-98 ( ANNE)CURE -C ),issued by 

General Manager(p) #  N.F.R1y. #Maiigaon. 

(iii) Any other relief(s) as the Hon'ble Tribunal 

may deem fit and proper. 

9, interim Relief i 

Pending fi nalisation of this Ap*lication Your 
Lordships may be pleased to pass such order as 

deem fit and proper. 

io,,.Particulars of Application  Fee : 

dated A-J*;* ~* Indian Postal Order No* ...... 

am ounting to Rs,50.00 ( Rupees fifty only to 

be drawn in the Head Post Office t  Guwahati is 

enclosed. 

110 D ,etails of  index 

An Index in duplicate contain -Ing the details of 

the doccuments to 'be relied upon is enclosed. 

12 * List of ANNMWRES S 

A t  B *  C *  D s  E e  F #  G #  H o  I t  J *  K *  L *  M *  N *  O t  P# 0  $R 

contd.13rerificatioU* # 
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V E R I F I C A T 1 0 N 

Z' 

1,, Sbrimati GOuri sarkar,, Wife Of Sri DiliP 

Kumar sarkar 	
aged about 49 years,, 

working as Office supdt: 	under Deputy Chief 

MateriAls Manager *  N.F.Rai-Iway, New Jalpaiguri and 

resident of Rly. (jRst Not 344/B . Central COlOnY - 
New Jal 

paiguri * do hereby SoLenmly affirm and verify that 

the contents of paragraphs 4.1 to 4,20 are the facts 

of the.case and true to my knowledge, informAtion and 

belief and that I have not suppressed any material 

facts and par4s 4,21 to 4.2t-,are my hwrible and most 

respectful sutmission -before this HOn 6ble Tribunal- 

r- 
e2'0 W 

And I sign this VERIFICATION Cn thi's #Mm.-.W-WAW..W 

day of 	 2003* 

Place: Guwahati# 

Date 
I-  ~--' I ~ I :-K 6'~ envz'e- sp-'~~Ajz'— - - - 

signature of the Applicant* 

TO 
The Deputy Registrar* 

CentralAdministrative Tribunal,, 

Guwahati# 



i c e o t h e 
Gener-I r:Wlf;er ~ - J4 

-* G n) n,, Gu w nhat i - 11 1) 	JAI al.L 

Dated 	--~07 N '~/210/66(,Q)PtV 	 X~ 	-03 o o 

T, 
t G-)uri ~,xk ar 

0,13 111I(G) under DyCMIIAII~ J- ,  
-I- 	Dj -CI,  J ro U 11 

OC-/!- (G' -r ny C- r fo r R r m. t i "'ub t  in -scale. lvs-6500-1 0-~500/- 	res- 
Dep rir tm en t- 

r, ef 	Your rep re s ei ta .  ti 0 ,1 td q  1 6.06-03. 

.06-03 Re -cerred t ,) y,,) u - rep res: en t ati ,01,  (Itd 16 

f o ro y,)u that y-)ur. name w rz- ,july include(i in the Ii. s t f to in 
On/114,C-) fe,)r 	 to tile pn-rt of 02/1(0 in ---cftic-' 

-in 22. 

	

	 tj 03. 2001 9  19.1,2. 2001 & .24- 12- 0'-' t  but 
3U -,e r e 	 d  suitf,.ble for empnnelmentb the relection. w 	no t,  f  oun 	 Y-- 

- t1le 1,.L,,)ve  suita,,-ij'ty tes:ts-1-lence n-) o[amittee in nily  3,1 
WnZ A 	r-, ~jo-fioa 	-f  avo u r o vo -ojr,  d e in 	 -i —s--- e d - 

A- ~ P— r- for y-,)ur informntion*o- 

19- 

(A-K- Chatterj*ee- 
100 1 TT- 
-r-il Mm-c 	P) M 1-0- - 

	

for.Genc 	-i ger(T 

ref e-rence, y 	1 Dye CM14/N j.1. --Lo r information in 
'L  t 	 -T 2/17 --S ,  1 	 i T/I J; 
06-Q3 Itd, 18- 

A 
V ~ 

lo r General M 
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NIC.  ZTHZ-~'A-S 'T,  F R Oj'! T 7- R FZ:AIL ~JAY 

In conti ~-juat-.i~- n Df this :)ffj.ci:-:,  1,1 ,--~ m:)rondum o.L ev e n 
SIII(G) if' 

	

DtAt. 3.4.98, the 	 0 

Stores Deptt. 6 ~re temp:)r2rfjEy prDm7,teJ scale 	5500-9000/- 	
-MT17 icicte as G)S-I(G) in sc - le P--,. 6 50 - 0-10S00/- 1?73 viol-- 

~r~~s ~y~- 'i nd i c P- te d ga ins t bf.Lices against the ekisting v 
ez-., ch with immediate eU-ect. 

z sig.- P~~--'gei5t-plac­e-  N-::n,:  Q;~.% L  IJ S I 	me 
nation of posting in 

scala :8.5500- .~ -o  OS/I (G) iri 
9000/- 	O. -scale Ts 

L 	
6500-10500 

Sri Khagen Saikia 	 OS/ii LCOS/pBqt 
8mt. S. Hazarika(SC) 	 oS/jI .  Li~ OS IhS R T 	j--C 0 S /D -3 R T 

~3. Sri S.M. Rahman 	 OS/II 	EC OS /D tl~ 2% T 	 J~c Os /1,-1'3 ~) . 
Sri G.C. Seal 	 OS-ii 	C~,,S/MMG 	C- Of, /1--~LG 

Sint. Lekha Sen 	 OS-II 	COS /VU-3 	C OS AKT-11137 

Sipt. 1). miuktan 	 OS-ii 	AP-S IXGN 	.7\PS1XGN 

7.- Sint. J. - 3hadra 	 OS-II 	C OS /VjLG 	COS/!..LG 
'~Jri X.K. Das. 	 OS-II 	Dy.COS/PI\70 	DY.000 

;9; 	Sri 1,..K. Roy Barjhan.- 	OS-II 	DC0S11qjP 	D-COSATil l  
Sint. Gouri sarkar - 	 OS-ii -ECO 	 -Ar-05  

'rf. Sri 	Singh 	 7-7 ~ I I ncos/kjjp . 	AC CS A 

IL2. Sri J. ~3agchi .. 	 0S-II 	rC0S/1NBQ 	cc 0 S A\I a- 

1~ . S ---- i 	Chakrab--rty 	OS-11 	COS/C on/VLG 	COS /C on /1% 
'
-"(,G 

14. Sri 	Hazarika 	 OS-il 	Dy.cos/r-vo 	Dy-. 0s 
Das (SC) 	 ~:,S_ii 	COS/MILG 	C CS li. --L1-9 Sri J-1 - 

16. -Dri S -.0 - Das (SC) 	 OS7 -L I 	cos/mij:3 . 	COS/i .  
S~mt,,-S. Sa .iXia (ST) 	 OS'- I I 	r-COS/DBRT 	A'-'CS/BLST. 

18', Sri K.M. G"nosh 	 OS-II 	DY.COS/P-NT0 	COS/i.iiG. 

19,, Sri T.K Roy 	 OS-II 	r-C 0 S Aq B;) 	1--C OS 'Arl'al 

It should b--* -  bro7ught to the notice :).L the employ ~pes t i ia 

if they do not carryout the transfer :)rder within a fortni .#t fr:;M 
,t ,ne jat-n of issue'of tthis * :').-~dcr in terms of Dd I s instructions, 
circulat-.~d under GM(P)/,,',LG 1 s lett,-2r 'No. -E/25'3)/~~ on/P-III it. 12.3.91 

it %:~ ulj be constuaJ t'. ,,", t t 1ney ~2rz-1  unwilling t:; under take tho 

transfer and prom:~ tion anJ thay would be debbared from pr3m: ~ ti:~ n 

f:)r a peeri --d -of l(One) year.-As such, the a!:):;ve transfer/promoti7,n 

-:)rdared - should be 0 c1( nzwl'~*~ 1-2!`ge`d  Z ,..N~,  se'nt to this office f- Dr taking 
Turther necessary actim. 

Implementation/No 
. 
n-implementa-i-tion . of transfer order sh ,--wing 

the 	of s 
% 
parin~" 

 and j:;ining the new - p --Ist should invariably be 
intl im,ated 'the cadre controllinq o:'Eficer (APO/GR) immediately. StaFf 
cDncerned, on promotion to their new post would.'have the .  right t ~- 
opt f3r thE- ir fixati ~n of pay 4r:)m the date :Df acrual of their next. 

f es ed. They '--o subs'tantiva incremeri lk in the 	3c~! ,E~ j  "i s:; 1-~ -ir- 
Pe 	'bf one month from the .:,-w ,-t~vOr prefer their option within q 	riod 

datc: :)f issue of this order, failling whic`h, no option preferred 
after 	w:)uld be entertained, This ~ clau.8- may also be br: ~ught to 

-- rned. the~ . n .otice -, :)f 	-staff conc ~- 

by each of ' the employees and' ~heir acknowledgement. 

C o n td ...... 2. 
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the approval Of cOmPe terlt aut.1-1 :X"tY. This issu,-- wit' 

o f s r i P. Talukder ;  
N.B:- The. pr3lfn:~ 'iPtl 

OS/Ij.-at S.L.1*3.14 Of Mem:). 
.3..4.98' is I-lithhald Jae to non- 
rec 

c-eneral 1,rianagcrP) 

Da ted 	15 	05 
M~ . E/~ 10/66(s) Pt.V. 

_fy acti.on inf3rmatio.n 31d neces sm  C:)py  

to 

FA & CAo/majjga:,a -p .  
COS/I~alj-aon. 

aligaDn, CMFVF, 
-4. COS/c3n/maligaon ~,.. 
5. Dy.cc)p/ic/.FLLG. 

Ly .cQS/Pandu. 

-COS/Na)  1 70 L 

6 DC0S/NjP 
L~COS/DD:ZT 
A-oS/BLST. 

-11. AC C)S I R 
`12 APS/MN* 
13. Z,,_,0s/j.~/SGUJ. 

S/E 
:-2. 16. 

- 17. 
18. EAO/!( --r!Z 
19_ AAC)/'BLS'f 

P /C a s 
sta.Lc:f C3ncerned.. 

s~~ re GS/NFR:,IJ/P!40. with L  
23.. ISS/NMEU/PNO c OPies.. 

r G. 7 NITS 	 R (P) A(~ 

ail ,.vay ialio ,  zm. 

01  

V  

R 
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a ,,r, 

1 ' 0 D TJ 

The followi-ri-, senior iiost ai/II in ncal.--i! .,;-55QO—?0Q 
of _Dlta-es Dert' , , on 

. 
oela,­  found sui tLa  b I e 	Co- t 1ho -.--ost of' 03II(G) in s c ~ale 	6500-105JU/- * ~rb provisio!~=ly.e-.--n nelled fo -- prom'Utjoi pa, 

f o-r the -ost of 031I(G) i;l 	c-  5()k)-1 	500/- a ga ins t 	L-4­cis - 
ti,-i7 vacancies availa'ae in oi,de ~- o...­  seniorit-v. 

i'la ~lle aiyd desi ,;,: -iation. Place o2L 	.!orkjntYO 

-ia e n Sa L. - ~_a DCOS/D'31-11T. 
2 1 Irst3*7,lazaril:a ~ -do- -do-' 

.,a '-%a man . -do- --do - 
K. Lla s ­do- DCOi/F.10. 

3ardlhan. --do - DCOSI T 
A 	Gouri -do - -do - 

-do- --do- 
J .3ag -,chi. :-do - r 

L 	h a x alx) r --do - 
IQ. _ia G. -I 	zar-i-m-o do - Mli/l 10. 

	

k. 	U ) 

	

J - X 	s , (S'-' i-d- o - rt k- 03,  
12. J.Ch. Das.(SC)* --do - --do - 

4 6a_Uja4.3  ,,n 4, k.~S /JJ3  

1.4. -5ri Fradi--~  %,lulzders -do- 
156 Gkjo s,'-1 -do- DCW/T~40. 

 T - K., ~oy -do- Dy.COS/113-1, 
 Miss '*Sj_:,~ra Das. - -do - DCOS/F,;O. 

ri 	Al . lr kDLt La a --:do -do - 
 D"Ti Talukder -do- -do -  

-T 	- 
 IT _-a3asudra(3C) -do - Dc 0 i MAT. 

This issues with tlie ar,-roval of Co -m-,etent Authoril;yr. 

foi 	Ce_neral 

1-lo ..:-~/21 0/6 6 (S Pt. V.. 	C Opy 60 ,  - '-laligaon, dated 	-4-98 
FA,_,C~G/:TLG. 	~2 )%--03/,' ,ILC-. ~-)CC0, /CO_q/l,JJLG. WDy.0 

pi Dy - C OS /1~3 -,. 	~6)D~~031 	0.- (7)DCOS/DBAT. C,)DCOSI* 
p  

DCU­l'3/D/3 GUJ . (1;J).4COS M3T. t-COS D/l T CC 

17. AICIW/:)/L -".;G 
(21 	G3/_N,-t~/FNO. (2-2)" 3 -taff concerned. (2.:)') P/d Case., 

oil 

f or Gene ral 	Z!~J~tp):"TLG. 

A 



N.F.R.AILWAY, 

WrIUL VAJ= NVO Z[11jNjPjWd 

AWN F ~A 

X 
Office -  dif" tho \~ 

DistteControllar of StC5,E v~ 
Vawjalpaiguri. 

I 

Lm terms of GWO/Maligaon On OffiCa - order No. _S/21,0/66 
Pt,,V dt*15/-16.06.1998 tho following promotion ai -gl ~postlng ii 
ordered to tako L=3odiata offocto 

Shri M,KvRoy B~rdhanq  OS1111G in scalo of 
working uader DCOS/AJP Is.haroby tomporarily promotod 
to OffiCiate the poat of 08/1(G) in SCalc F-c.6500-10500/- 
and postod at NJ? and iwt-exiating vac--ncye 

Bmte - Gour L Sarkar p OS111 (G), in z=,' s6ale R ,,--, 5600-9000/. 
working under DCOS/DTTp - 10 hereby temporarily promoto'd tn 
off iciat to tho poat of 08/1(G) in scale as.

~
GSOC610500/_ -  

and posted undor ACOS/BLSTo  

Shri Munm Singh q  OS/II(G) in scale 1Rs,,5500­9000/-Wor) ~ J,-.; ,  
under DCOS/14JP Is haroby temporarily promotad to off icl3t,3 
to the post of OS/I(G) in scala RsG6&j'O­ 10500/.' ?~ nd -poocca 
undo,r ACOS/KIR9 

For itam (1) & (2) it is informing that is x tLay a-,;o u,"A' %4l ill 
ing to carry oxit tho povt.,ing order witttirh th.3 fc;rtri_1 :"1.t 
from tho datp or lasuo this ordot it would ba const ­- ,.., d 
thoy a.c'a urvvillibg to vxAor t;aka tho tranzffor aril, 	0 t 
a14 thoy would bo debbuxQd from promotloL-i ord.3r fox 
p,~rio~! of 1(ono) y6are ~ 

Tho staff conca-rnad may got his promotloiial offic I, tlinZ 
a y. xxt" r ,~ fixcd -from "Clho date of. Uls iiext substa ~ 'tiva 

0 	 k~ 	- iac raino nt by exorclsa ptloa within,  ;:~3 days from V '1 d ~ , L3 
of lasua of this ordaro 

HOoB/2'10/1 PteV111 Dt,19,6,98 
J6 	6 JU ,;'I Distt 	 of '~ 'L 

S*"(2) COz",/~ ,IG(3)AAO/Iil,'JT,1 (4)',-)CO"/D/ -GUJ Cop v ' to s 
(G)OS/l/G/,kDY,. at o 5)DSIVI/G/1- 	 rf 	(7) St"a 

8)ACOS/13L3T(9)ACOS/KIR(10)Spare eppy for PICa;30 
II)ACOS/D/~ILDT(12),APO/Gl~I/ML(,. 

1) in t t A Contr 01 1c,  r Of st ~)I'_S 
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Tho C'ontroller Of Stonisp 	 OY 

'Throughs Propair Chaaaalo 

6 uba-Arraxv~,%~maat for POstirW, at NJP as OSII 
undor DC0S/HJP. 

Rof:-(L)V?1MAIIs Npe;3/210/66/(s) Pt..V dto3/794*98o 

ir ;.I 
i havz tho tionour to inform you that I alrojdY 

doclarad suitabla for ti la po st of 0-/I 7jja GY,/P/I ,,LGIs L/ 
No,L/2lG/66(3)PteV dta3/7a4o986 x As par above -  list mj S101W. 
is 6*  Nok I bog to submit the rojjo ~jrj& few point to you. for 
posting me at NJPoThat SU- 9  my minor childron.are prosecuring 
studio s at Siliguri an~j it is very difficult f6r ma to move 
olsowhorao Socondly I am sufforing from LWOrt asiOn aml 
other so4eral doasese My husband is a 	 Wisinass man 
he is not residing haroo 

so I a&rnostl, roqtiasting you to kimlly posting 
ma at Iljp as a OsIl wi th yotx kindk heart r  thus I shall able 
- 0  look after poscofLilly and I shall ever grateful to Y ,Ou-#6 

Dated; 
IiJP2 23-4098o 

Yotirs faithfullyp 

G-:11  

QW.RI SARKA34-  
03/11 Under DCW/NJP*- 

'to: DCOSINJP for infor -,atione Copy 
GS/MU/NJP* For information & Nacessary action-Ploaso. 

GQUAI SARKAR 
00-1/11 QD 

0 4D 0 0  0 0 
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The Controller of Stores, 
Vvor#llallWay % For kind attention of Sri N. Ram;chandrancw) 

Through: Proper Channel. Sir, 

Subs- promotion and poat ~'ng a ~ 

Refs— GYMP/MLGfs Memorandum No. 2  
E 210/66(s)pt,V dated 3/7-4-98. 

With due respect and humble submission, 1 beg to 
state the following few lines for your favourable consideration 
in regards to promotion and po3tiq 6f theundersigned as CS/I(G). 

That Sir s  I havebeen declared Guit;1ble for the post ~f OS/Z(G) in scale P8,6500-10509/-!,  and empannelled forp promotion for the post of os/I(G) vide GM(P,)I&G l s Memorandum end E/216/46(s)Pr.V "t. 3/7-4-98. Now #  within 	ersed un.der 
me very short t.1 

P r0m0tiOn & posting order will be issued a 
;~'aca cies. My namt is appearing at 91. No. 

ainst the avaiijiblo., 
Of the afnresaf~'d- 

mem0pandum. 

New s  in this context I beg to state In a nutshell that ~y husband Is a middle class bvA'4nessman in the Siliguri locali ty. Again I. have only two issues A both are mnj;Dnxvkcj minor and reading n - 97,Bengali'medium school &t , Siliguri. Above all I am sufferi nu g  t,rom Hy perUntion. In vlew Of the above critical sit"t-jen IL beg 10_4tate -Ahat neither shiftlinlg of.-whole 
. 
family nor detachment from f~milY 1i possible Of myself Is posted elsewhere except r4jp. 

I t  therlefere e  request to your goodself in advance before issue of prametieh'& posting order for considering my promotion and p~stinq at NJP under DC0S/NjPo Here I like'to mention that sri p.K. Dasg.CS/X(G) will ~retire from'servico an superannuatio' I 	 n on 31.1a.98 and 
-py'

'Promatien &, posting may kindly be considered against the 
62 ' a"ressid rOsultant vacant f promotion & postIng at ~Jjp Is 
n6tcon'sidered against th* available vacancy at NJP or any other s ~ itzble means, 

Hoping to be favour with as p' r.ayed for. With kind regard 

Dated: NJP &  the 	 Yours faithfully 
24-4-911 

(GOURI SARKER) 
/11 under 



'Vh Controller of Stores, ff.  ;,~.Railvayjxaligaan. 
IVIA _,A 

//,/z 5 .  -) 

Rospected Sir, 	 Sub:- Prayer for considering 
posting of self (Gauri'Sarl 
OB/11 under DCOS/NJP) at 11 -UP 
eja promotion as OSII. 

Most humbly, I beg to invite your kind attention 
to my  I  appeal dated 2,3.4,.98 formarded to you by DCOS/HJP vido 
h i letter, go.. E/;283/`l/Pt.,IV . ,Aatsd, 7.7..9,8 tiv which your decisioa 
is [Still AVQIt6dc. 

bag to reite rate 9  Sir that I have been promoted 
t

~

elthq-,  post of OB/ 
' 
I ' and po'sted at BUT vide DCOS/NJP is 'ff ice 

19.A*98 against the pezel circula- 
Itkd * Vida QVP/MLd ts' N**, V210/66(6)Pt*V datQd ~~,794.986 

Oil receipt of the promotion order I had submitted 
lanjappeal on 23.4-98 to,  your kindsolf pray Ing for my rateation 
at INJR ,~*A -premetien as ~.OSII Wtho,ground montionold tho t,  e in. 

-J.'bog to. Aubmit,,. that my ;~a a#d Oqhter have beezi studying fn 
-Schools at NJP - and as - such if-1 am shifted 'from this place, the 

V'. study efimy ;hi ~draa will serious;y hampe -re Meroover g  1 , am a 
4atioat of Hypertaition'o .  My husbamid is a businessman and has bei)n 

his butiness , at., .Siliguri. -If' I -am r,etai 
. 
nad at NJP carry 

1'shall - be able to onjorm peacaful. matrimenial'iifo h6re at NUP 
al Mth ty' husband and q Ad 

I Undorstand l  that there Is a provisioa in the 
~tstablishmeatxulQs,  thst- the admi4istration may ~c'easidej retention. 
of, ah,omployaa . at  a station vherb~ 	'or heir sp ~ 4sa is.  I taying. s 

Ia the above c'oataxt pI would ferv: ently 
app"i to -year ,  kindself - te-considar my prayer sympathetically 

J and allow mo to -enj ey .  thb yrometioiLal bea9f it at NJP ias~ taad of 
tra"4stirinj ~~W- te BLST f ot. whi6h-.aqt­ of .,,- your. kindness I shall 

~~'ramaia ever ,  gratef 

With regards* 

Yours faithfully, 

Dateds Newjalpalgurie 
The 4th Augustlftb! 

Gou ri SaAar 
OB/II - Under DCOS/NTP. 

qopy to GM/PAMG f or ,  kin 
' 
d information 

and , needful action pleasoo 

Goi~j ~Sarkar 
OS11I under DCOS/NJI 



!A To 
The COAtraller of St'zras 

Tir*,,Zh: PrOPer Chan&0 j. ', 
-R '3sP0 ct0 d Sir, ,  

Sub *-.. Promotion 9.4 Pos t ing  as OS/I  
IG O  

GMIPIMLG Is mamara  
(S)" pt,v dot 	Adum- lie. r/210/66 ad '3/7.4.98,, 

to 	 r'"Poct aJtd hivable submj ~ D COs  tn t" tha t I~ Ardlfarred ax app @&., 	 Sion be  S 11(jp 	
GX 27,4.98 forwardod roga ~ 	 10 tter. lie, 9/28~/.I/pt e 	 by 

	

rdijkg MY prometia'a and 	 ~ IV dated 27.4o9 GII/p/MLG I 	 pastin 	 8 

	

a Hilerandum  lie..R 	8 s 0S/,/G at lfjp ' pt - IV  data 	Vide 
a 	 d nY7 A 0 

That sj_rl 	have . 
fpr , family 	,b, 	 jz.Q ,&tj,Q,,, d  oy d ' 

P. 	39js is my Pr 	 isa V traa8fer at 	 dvar, 

	

..:,,Rse65ooloSa@/,.,'CoS/13LST 0,a .pr 	'Ov i-0116  aPPaal i2p m i us t 
my promotion ftet '" as () ,S111G it scale of -:Period 	 _hOld 4, d , 

WthLi' 	 Ur ine. 2/3 re`calv~ d any jettar 	Va. a rs wa 
 it 	

Pr&y1j19  fOr MY - promoti on 	frovi floa d Q&.1lt  and, 

	

	 a I Pqatir~z at HjP after  

4 this a it~... Va C,  like ,  to 

	

a 11 ~ 7_10,a kCs 	 PA that a  na$ b 	 at i Shri, 	 ad' -due t:,6 the  
t 0 yom kihdly 	1,TP' 	10 ~*~'209e 	re t ir~emeat Of Ar,6vida ma'at  flip a 	I-  " thardtoro; Pray saiirity po.iti.... 	 0S1,i1G-!' 'CIDUSideri ng  my  

Fe r this a c t a  gra oful ,  to 	 f X-1 A4 as s 8 ,  you"  
ija 'aver rer 

Thanking  Y4814 

Yours faithfull 

Gottri Sarker,  
0311 I11UP mader 

DC0S/jjjp O  
~
Copy to Braac ~ja  4 t0y. /11. F. Rly/m ,  ti 	 U/1-up - for  jaf OrMa. QUd. ao6assary &Ction pjd ase.  

tee 

	

DC03/jjjp 0 
-uAder 

'a tad:- Vrp . 

NOV9 2006. 



~eneral Nan,-gcir(p), 
Malivaon, 

Throught Proper Channel. 
---------- 

- Sir 
Subs- Denial of due promotion t,) 

of OS/I(G) in scale 11s.650:)/_ 
Refs- My appeal dated 02.05.2002 

DCOQ'/NJP vide his L/lJo. E/PC/I ri/I jpli ,? 
dated 05.05.2002 (copy enclosed). 

---------- 

I note with deep regret that my aoove uppeal, j ,or jr.y 
due promotion aftcr the bar period of one ye..r.for inai)i.jj ~y 

c a i~ 	out$ the order of promotion with transfer 1,-- 0 
iri' t,he year 1998 9  hus not been considereo'by compatent Authority' .  
d -ad ~eanwiije tly Juniors are arranged to De , promoted, 

That , in the.-month Of '14ay 

	

* ~Q02 9 	personally - e A 
t he COS LGU when he assured 	t , * , , " me hdt -  iustice Wodid bb.dbne. 'to -i e. 

It may W3 mention~d'here:that 'I was giver, promotiori 
~~t6, -the I-po .st of 06/1 when I - was found suitable foj it s -mil e o f f i c i j - 

4 and forma 11 y. Hence my said'promotion caii not e declared 11 11ul k-111d.  
.,if- Voidil under any air-cum stances, ,  

i s  therefore, once again request you to please 
ar j  ~rahgd'for my i=ddiate promoti'on'giving preference ove--r niy 
ju-niors, 

In. case, no action is taken Within a !re- sonable timel ­_ 	 I 
0 1 may have to seek Justice under the-L~w of tile Land. 

Thanking youp, o  

Enclot-,  'One letter' 
id 2~ t 

, 
WO pages, 	 You'rs faithfully, 

Dal  ted`KJP_' 28t  
4#at h . A1i9t1st 1 020.' 

OB/II under DCOS/Nip. 

Co-Y 0 

	

"j/ i jp f 	f - 
necessar ~ Oction 	e 

9. 
~rv(_ 	0 



Rly 

Proiotion  f 0~111G 

~1 1 th -due rosNct and 	 I bog lay. 	tho 	 j  4,  

from cl 
is 1 v ifid un 	VC' LU, 	 I 

	

0,C " 	,"r Imi tho 6 	
my "Uti 

fr' 0  M mY'-hoart Iyat MY Ago it not listed on -th4t peaul" 

Sir,. ve.1'.r 	 z1fn  roo  

	

kj 	t i 
YOU P104,SO COPISidar Y -c ~0'sa:-;eyap-athatiqQ11y 

tinlor, ~YoCKIVI;W 

biddutos ,  a l-0  fo  Pow's Iv 

72 

. ,2*'. D0t0 

4,q  
6f 	 2 

-D;t0df.,.KOWja1 
. 
puixltri 	

Ckmri 
08/11 vndorr 

9 2003 

7v 



To, 
Th't 'Gemaral 
	

(P) 

lye 
aa ilwak t maligazil-I' t  GuW&I'loti-11 

Thr&s Pra::.isr Ch.~ aaale 

Sir s  

to the Post of OS/I(G) ift S~ alc ftso 
6seo-jogao/--sae year's aftar zoa-accepteaca %if-I 
a~acqjjat of domestic ceastrnintso 

j 

Ref t-IMB-ar off ico 
I orlor xa*9/216/66(S)Pt&V.d -:ted 

2)Yotir memoramdum 'a*e3/2lQ./66(S)Pt ,,V dated 

Most ro'spectfully I hGe tG slibmit, the fall:nVine, 
Itass for favour ef YQIIX kiAd ceasidor4 .t.ion and Ira me -3 1 0  a 

That Str, oaL beiag found silitaule for the ~ os't ef 
oS/I(G) vide your me ~ioraaduin rie*3/2l0/66(S)Pt*V datod,3/7*4oiS98 ~ 

I Vas prem*tod as zu'-~h 821' ordered to-be posted under 
That, yide my appeal da ~ced ;o3.07*1998 0  i amprossad cay 
to carryeat tha abovo prometioa order Witb traitsfur ox accQUat of -xjt~ 

"ths.-Study of my childreap &S Voll as of my ill hoalth and 1P.St bu't 
ftat,.tha jea s t t  GA acestlAt of :r-y husbakids zaaAacomPulsiOft tP ztaY 

..at KJP/Siligari for his -  livalihoodo 

tod you to Thretkgh.my above appial I also raclues 
Bvit py requast Was aot f aystir  no  w ith a  pes tj~ju&  at 	iZ Ity i 

tu tila CexLt A of your above r-'r' cs 
the s t&ffIkjpvilljaZ to umAlertaka tho trams;,Qr ua' PrOf' ,OtiOL 
ba daturrod from pra'motlea fOr l(Ons) 'Y"rity~, 

ftof ' DCOSI dbl§v . a  -b  a r , of one year -  Wite-ef-ram ,  196609- 8 
. gy t tviii-dt01906098)v no action has yit booA-takan Z/210/1 P 

I 
Rly kdzimistratieA td recoasider 	Claim of prGM.0ti0a* vM5&-rr-'hi 1 C~ 

-abserved with grobt dismay that a frosh Yfamzrandiuu vide 
ealistin a h-Ast 

tion tO thO v 0s t 04'  
~210/66(8) Rt,0V dt.16,o4e2662 hns, beox circulatod 

v of 	 . prome 'my, ,janters found snitablO for.  

A roqiiast year 'h. oI2Qnr Uzdor thG Circnmsta'Aces5l woul 
or* effectijag the above momoramdam for Promotilon Of nY JIM 422) sv 

dU*L.prom%ti0R u, ,; ofron the do"t.'o a be favinred with MY sy plen!i 	 h ? 	 f r whic! kuk Qct 01: 
of liftia, of the above bar sf 'om ,  year Q 

T 	v 	 L' 	ful to YGIA G  jagfis -1 shall r6r-I:!Jm 0v3r -rqts 

kq;q t of LIS11 I h&,u%jlthars is a' P 
tq 19!j VaCaftt OA OCCGU!-At ~$f 

Valcalt and another post is lik%)IY 	 tind 
. 
or DCa'0S1FIVT Pc, on 31St HO~ 200  suparanallatiaA of fts iar'nu 

be postdd against anyona osing the sartior most Way PleasID 
of the absve two V06-DmciQllse 

yours 	al 1 y S  

ciuu, ad,* X*wjalp2, igarIc /14JPIG DC 8 1), t 01 

90  
r 



N.F.RAILWAY 
Office of the 

Distt.Controllor of Storoa 
Vow Jalpaiguri. 

pax* No, E/28 3/J,/P t. IV, 	 Dte27-4-98, 

'TO 
Tho'Controllor of Storos 
N F.e Rly, ?~.a I Iq ao n 

Subo.-  Promotion and Posting as OVI(G) 

An appoal on the above subject roce.4.ved f=m Srat o  U',) ur i 
-'Sarkar, OS/iII/G undl or 'DS.' ~' I-G/NJP i. s sent herewith for your further 
~ ispof%-11 ple;;.sc. 

DA: 1. 
Distt.Ciontrollor of Storos 
O.F. Rai 1%,jay ' r-law jalpaincuri 

V/  
Cop ,/ to 	3mt. C-puri S-irkar,,0.3/1j/C

~~
, 

through 	 rk'.%"r i nf o rm;i 1 o,  n. 

01.6tt. 	nt 11or 'o -4CL Stores 

to 



Distt.,,Ontroll ~,r Of ,  3toro.s 
N.F.Railway.t.CV4 J-3 1 ,111 ai--,uri 

RAI LIVAY 

C :2-8311 Pt * 1V 
doi  

."Th"'d 	ral Manage'r(r) 0 one 
gMaligaon. 

OFf ice o" the :a 
Distt.Controller of S`to-res 

New Jalpaiguri. 

Dt.7-7-98' 0  

S  0 	 and Posting, Proinotlon L 

An appeal on the abovo subject (which is self 'expl J - received from Sint. G 	i S'arkar,0S/1J/,k , jp is fo-rwarned (in duplicate) for -Oul 
Please. 	

td . iftg' ,~fCkrthcr necessary action f rou-~ 

PA: -1(ir, dupli ca t e ) 

~~ CXPY to 	SM-t. Gou'ri Sarkar. 
03/1 

 , 
TPUP Throu6h 

Dsk.",  I -  n -.,/ i-1 -r 

tr of Di.stt,Contro It' 
'N.F.Rai, a New 

P. 

natory) 

, 
th 

your end 
I 

R -a 



A I 
se 

Of f ise of the 
Diatt.Co'n'trmllor Gf Steras 

Dow JalpaigurVo 

G.14 MLd 

Sub -An appeal fran Snt Gouri Sarkar,O$/II(G) of this;  
offies - against - the .,press tion. of OP/I(G)in neale 

- of Roo 

Au'applisation -in faT*Ur of'. Ut Gouri SarkarOS/II(G) 

fc~warOod for further 6isrjesal ~ Pleasei 

DA$- 
O-no ,  applieat .~on* 

Diftt.66'ntrellcr of Stores 
-iltailwayAaw Jalpaijuri 

cqp~.. - tas_ 	 Ilease. .Sat G*uri'S&rkar j OS/II(G)'_ For,informatien r, 

Diatt.'Contrel"lor 6~4sorcs 
jaipaiguri. 



NOF,.RAILWAY 
Office of the 

DistteController of Sto res  
Now Jalpaiguri o  

I 

F,/P C/11 VtUPII 7 

To 
7-General Managor(P) 
Ya1iqaon j Guvvaha'ti. 

Dt*5-9-2002. 

Denial of duo Promotion to t1ho post of 
0$/I(G) i-n scale of 1*6530.10530/., 

Application ciated 28--8-20029 

An app.liattion of Smt. Gouri Sarkar, OS/11(%-3)1  working 
this office Which ~ s Self orplanatory is sending horcivith 

fo~r your further nocess'ary action please *  

DAj - One app i'ca ti o n. 

Distte Controller of Stores 
No Fe Railway ,, New Jalpaiguri 

VICIGPly. too. Smt,' Gouri Sarkar,0S/jj(G) 	For informa -%':ion please. 

-Distt,Cont rol4r~o #I~ns 
N.F*Railway s tiew Jalpaiiuri 

n 

1~ 



14.FIAILWAi 
Office of the:. 

Dy,&Chiof thatorials Manager 
Now Jal paiguri. 

	

NO..V21OXI Pt.VIII 	 DtoOl-4-2003. 

'11. F oRLY 

40;.- Promotion of OSIIIG Xn scalo of 
.?4#65OG-10 05"/. P,M, 

Rof*.- Application of Smto  Gauri Sarkar, 
08/11 on 31-3-03. 

An application of SMt* -Geurt sa '~Carp OS/II workin g under 
'this -dopet' .which is self explanatery ~ S' forwar6cl for your 
further'disposial 'pleaso&-. The partic~ulars of service of'smt *  
SOUii - sx,rkir . is given eif her applica.u0ne. 

DA*S Ono application&  

DyeChlef Matorials Manager 
N-F Railway. Now Jalpaiguri 

'\~Opjy.. 
to,. *  Smt.' Gouri Sarkar# OVIIO 

	

ID 	C'..- CIA- 41~ -.1 

Dy* Chiof Ma !tals Manager Z. 
-jalpaiguri 'fl*.'F,Rai .1wa.Y N a ~i 

~Aj 

t'  YO 



C  r i t er  1 2:  D  a te_~pj 	 L1___F___Tai1way. 
Department: Stor 	

Eomb ion- 	
RrlDii i si 

- 
onal seniorikty Ca te gory 	Hd C es. 	 list (C:)rab!,ned) 	 Dr". leric. 	 Of' - lid ~ 0 1z rk ( 7G) in sbale.  Rs.4 2 _r~.700/-, 

as- -bn.' 1.4-85. 	-Criterian:- Date of 	coil tvr ,,3j ~e ,,d 
Date Of 	at( 	 _Pr Dm oti on 	 d e . Oi n Ord er Of seni. O_ 	r 	 Fo-u~ t-c--  - Sy" 	 - - ---- : 7 Tin, L 	11 birth. 	 pConfd.' ~-ben gtb of jxity . 	 whDm 	

P tt w:)rkin g 	 hP  r DM Dti on 9 or 	Yscrvi  c  e 	
eccaazkS, 

2 	 L~, , .rade ., oTemp. Fy 
5 - - 1- 7 

Is Sri M. L. RDychDwdhu-Dy.c0S/ 	
- 	

- 

8 

2- 	
xy  . 	 BLST 	

1.1-30- 	22.6.48 30 9.80. offg . 	4 	6 
Srecram Ch. 	COS/nG 1.3-36 baishy a. 	 16.5.59 30.5-83 	 10 
Rama Prasad 	-d o- 	10.1-39 	2.---/. 5..59 	 tI Gb:)s e 	 ­ 30.5

. 
 bY 	 1 	10 

Nirmal Ch.N,--.tb.Dy .COSI 1.2-39 	20.5.59 30.5.0 3 	if BLSTL 	 10 	1 
1,Ir in et I Kan tj 	MTV CA 7.3.38 	23.5.59 30.5-83 	 10 

Dsc. ,DCOSIIVJP 2.12. 3o 	2-1 ~ .54  .30.5-83, 	 10 . 
. 

3 1. T. 6 1 TO'K.B Dsc. 	-d D_ 	1.6.43 	9.12..63 30.5.83 
P.K.Das. 	 3- 	j 	 A 	

1 	10 

	

94 	It 	
0 	 30 - 5.83* 	 10 	1 B. R. Sarbavidya, -ACOS/D/ 31.12-34 ,  26. 2.59 . 3o. 5.83 	 10 	1 1c) it 	 S GUj 	 2 5. ~;.76 

	

S .K.ChakrabDxty ) DC0S/NJP 2.8.40 1  27 -.8.60 30.5-83 . 	 10 	1 25. ~6.6 	- 1 1-aht. IN. K..Ra i 	DCOS/lVjp 15.1-38 	12.6'. 158. 
T 1 -7.7 -1 - 30.5-83 	 1 	10 	1 

Sxi 	GOC~ Di 	DCOS/DBRT 1. 3.38 	9...5.59- 	9.6-83 	 1 	9 	22 C S I n. rmn 	00SIPILG 1. 1. 37 	30-10.58 5. 7.83 1 	8 	26 
0 S1 1,M G 1.6.37 	5 5 9 5. 7. 8 33 

	

1 	8 

C Dn td ....... 2,1-) 

\JW_ 



2 2 

	

A. K, 	 ~3- 
C;. 

	

(ST) 	C QS/PM G, 	 ... ......... 

Y-~ .7.83 -  
flyu 	 -DCo 	w 	-38- 	59 5 b brabj ra. 	 o 	2 	- ft hcoslk 	 L 76 	 -ft it 

a  - 	
R 	 23 7.83 1 	17 	

21 7.-6 C 	 0 os/ --un o - - , - 	 1  

	

ey. 	 1.4-36 ' 9-9-58 sh' c L~ 	 -d 	 1-84 -Da s. SC ) 	 9.5 -28 	-11 -3-50 	1 - 

	

1.84 	 0 4 . 1 0.51 
N. K. Baru ah. 	COS/111L G 	 4  - - TO ~73 1:1.84 

COSIB GI 	
1 -1 1 ,,39 .21 - 59 1 	 1 	3 	o 

CDn. 	1 . 2 -35 	-11 	.1.84 

	

-8- 59 	1 - 1.84 	
1 	3 

COS/TIILG 	1 5. 1. 38 	 3 P.K.Gurun , 	 I)C OSIDBRT 	 60 1.1.84 	 0 

	

22-12-39 22-3.62 1 	 3 

	

-D - IN. Gh :) s  h . 	 0 DCOSINJP 8 .2-38 	 -1-84.  
DY 	 4.7-58 	

1 
-1-84 	 3 	0 COSI 	1.6 

	

L. Pq. TI-jj 	a. 
(sc) 	

BL~T 	 .31 	31.5-50 	1.1-84 	 3 	0 

	

V. I~iu k bita 	 ISI G 	4. 	 3 	0 DCO 	 ' () -39 7.8.6o - 
SIIJ~ 25-5-36 	 084 

1 	 3 cos/i 

	

.a. R. R :)y 	 IM G 11 -5.3~ -29.10.60 1.1 , ,84 	 3. 9. 	 0 C  OSIB  GI 4.6.42 	 3 K-Sengu p ta, 	0:)n 	 3 1. 7. 6'1 
DY.60s/ 	

- 
84' 

11. C. 	h  j 	 J3LST 	1 - 8 - 30 	25. 8. 4 	 0 
DCoS/ 	 .84 So-rjQig sigh. 	 XJP 2.1.41 	 3 	o 

T.B-Bi swas ,. (SO) 	COS/I'M G 	 7-8.-.63 - .1.1.8 
17.1-34 	18--l-1252 

1.1 	4 	
3 0. G.)s wami 	C OSI Ift G 	10.7-37 	

.84 	 o 
3' 

	

PTd os  r1le  1)  Gu l) 	 COS/ 	 17-3-5~ : . 1 01*84. 	if 14L G 
9-10-33 17 .12-59 	 3 	0' K . u. 	S  C) 	-d 	
18.5. 	 1 -1-84 39 27-3.62 

	

Saj.1adhc--).r 	
~'d 	

4 2 	
0 

3- 29-3.62 	 if 	 0,  Co~~j/-~3 G/ 	1 . 6 -40 C on 	 1.4.62 1 .84 
0. 

Nx~ 
iij 



7 1. 	--1 ---- 
-3- 

K.B,~ 0 /1 	-G 1 	2.4 2, .4-i,-6 2 

G.C*Bharali. (SC) do-  1.6.40 13.4.62 

H',I,'.Das.' DCOs/DBRT 14-5.39. 26.1o.73 

Bikash Hazarika co s1B GI C on 19.5.51 47-3.75 
M. W. Bra 1c~a. (ST) DCOS/1TDQ 1.3.51 4.9.72 
P.14.3aru-h. COS/IVILG 1.3.42 1.4.62 

N  -, niel. DCOSINJZ 18.12.41 31.7-61 
B. Ram. -d D- 1.7.3o 1.11.56 

N.Nandi. ,  1),y.COS/BLST 1.2--31 16 .3.50 
Khae,,en 	Saikia. DCOS/DB-RT 17.1.55 1o.1 -.75 

t. Iliad huri 	,---ikia. 	(ST) -do- 3.2.47 i.io.76 

,hL,r.Sri 	Girish Ch. Gosw-ami. COS/MLG 1. "13.4 2 2.4 .62 
DCOS/PNO 2.7.30 6.11.50 :r!- 

 , 	

S.K.Ohowdhury. 
Sliarr-a. COS/MLG 1. 2.4 2 13-4. 6 2 

ln..Zmt. ~Eratibba Bose. Dy.C.OS/BLST 1.4.30 26.2.66 
B.Prasad . DOOS/NJP 4.5.42 3.5.66 

6-*---.!3mt.Dipika Bose. DCOS/Nj3Q- A 0.  10,41 31.7.61 
r.-.Z.ri 	G.M.Ka ~,ati . GO S1 AL G 1.1-43 13.4.62 
j?t;u 	N. 0. 13 h a t t a c h e r i e e . DOOSIPNO 1.12.51 

1).G.i.iedbi. 	(SC) COS/DMG 
17.3, 

a 
 33 

1.11.41 2.7.62 
j.,Suit..anjana 	6ur. DCOS;P14, 0. 22, 2.51 23.3.69 
".S.ri  B.N.Chatterjee. Dy.C6 ~/BLST 16.4.29 8.4--.48 
4.Smt.Sonpahi -T.azarika. 	(SC) DCOS/DIIRT 1.1.54 1.4.77 
4~'- it 	Dipa Devi. -d 22.12.55 20.4.77 
-= 	it 	Sayed 	M..-R~ahman. -d D- 28. I'l .56 8.1.79 
;:-r--Smt.-N,-Tamita 	Chakrab:)rty. Dy.COS/BLST (12.4..50 7. 1 . 7 1 

	

6 	 L :z 

	

1.1,84- 	Offa. 
1.1.84 11 1 3 0 

1.1.84- it 	- 1 3 0 

1.1-84 ti 1 3 0 
1.1.84., it 1 3 cl 
1. 1 .84; 11 .1 3 0 
1. 1.64 1 3 0 
1 . 1 1 3 0 

1.1.84 1 3 0 

1 	1. 8-1'r If 1 3 0 
.1.1.84 1 3 0 

1.1.84 1 3 0. 
1.1.64 1 3 0 

1. 1.84 if 1 3 0 

1.1.84 1 3 0 

1 . 1.84 1 3 0 

1 . 1.84 1 3 0 

1.1.84 1 3 b 

1.1.84 1 3 0 

1.1.84 1 3 0 

i . 34 1 3 0 

1. 1.84 1 3 0 

1.1.84 1 3 c 

~,l
A  It 3 0 

1. 1.84 3 

.84 0 

-S 0/~l 

C on td ...... 4/-) 
0 

\N \0 



4 
L - - - - 
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Smt.Uma Bh"attacherjee. 	DCOS/DBRT -1.12,~ 55 	26.2*'79 	1.1-84 	offe.. 
Sri R,N.Singb. 	 Dy.. : COS/BLST29-,1 -1.29 	30L*.,11'.'48 

, 	
1.1.84 I.B.Cbakr ab :)rty. 	 DCO;3tPNO - 25-6- 6" 8 	8 

Kamala Giri. 	 2 	1- 6 .4 	- 1.1-84 	 1 	3 	0 ~ 

ACOS/KIR 	10 - 11 - 39 	22.11.51 -.1-1.84 	of 
i..D.Das. 	 1 	3 

COS/HLG. 	 20.12-58 1.1.84 	 1 	-3 - - 0 Bharati Kantha :Das.. (SC) 	-d:)- 	1.5.39 	17.7.62 ''1.1.84 	 1 	3 	b R.Sutradha.r (SC) 	 -d:)- 	1.3.42 	2. ,8- .- 62 	1.1.84 	 1- 	3 	0 B.R.D,--is.(SC) 	 - d 	1.3.46 	2.8.-62 	1.1.84 5- 	S.N.Das, 	 1 	3 	0 

R. C. C h:)wd hu r 	
-d 	1.5.41 	18-3.63 	1.1.84 	 1 	3 - 0 y.(SC) 	 -d 	A. 1.1110 	15.4,63 	1 -.1.84 	 1 	.3 	0 K. PLed h i -d:)- 	.1.3-43 	21.6.63 	.-1.1.84 	 -1 	3 	0 jrd h er) d u -8 h a t ta c h e r e e . 	-d:)- 	1.4.44 	21.8.63 ---1.1.84 	 1 	3* Lure Chettri. 	 -d 	6 - 8.4b 	12.9.63 	l..1.84 	 1 	3 	0 

~3haratko rumar Das. 	 -d:)- 	1.2.42 	24. 12.63' A. 1 .64 	 1 	3 - - 0 ki 6M t 6.i~—bba ttacneriee. 	 -d 	1.12.43 	30'.12.63 1.1'84 	 1 	3. -r,- ke d hi . 

	

1.5044 	5.2.64 	1-.,1.84 	 1 	3 	0 

- 0 
A61~ni K,,mar Bhattach'erj'ee. 	-d:)- 	1.1..29 	11.2.64 	'i.1.84 	 1 	3 1,11. C.Kangsa Banik. 	 -d 	30. 9 .44 	13.2.64 	.1.1.84 	 1 	3 	0' 53. it 	H.M.Kali ta. 	 -d 	1.10.42 	3.5.64 	lolo84 	 1 	'3 	0 -4-. it 	~r o  C. Seal. 	(SC) 	

~ d 	1.11.43 	14.2.64 	1.1.84 	 3 	-Q ,  Lekha Sen. 	 -d:)-' 	8.10.44 	22.2.64 	1-1-84 	 1 	3 	0 -6-S-ri Banamali G:)swabi. 	COS/B.G/C:)n 1.4.44 	2 7. 2'. 64 	1.1.84 	 1 	3 - 'D K.L.Dey. 	 DCOS/NBQ 	3.4.42 	4.4.'66 	1.1.84 	 1 	3 .0 SM t F.Pluktan. 	 DCOS/Nip 

	

25'03.45 	7.12.6 	1.1.84 	 1 	.3 	0 8,6.66 

U  U .5a  t Ll  

%j 
~77 
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C.Dey COS/1vMG 1.3-37 31. 12.6 ~ 1.1.84 	Of f g. 1 Bngg ~.-..
~
DP-Ptt- 

i N. 25. 0 
DCOS~ ITf 15,7 :46 6.8.65 ~j .1 .84 3 

N . K 	u k 1" 2 5 T.T6 . , 

-d:)- 11 .31 4. 11 .58 1.1.84 3 0 

71' -.4 .67 3 0 ' ansf er from Tr 
COS/!-,ILG 1,9-35 25 . 2. 6 1. 1 .84 -Ptt. En 99 	De 

.-I  - ~68  0 
d - 1.6.39 55; e 4 A.  1.1.84 3 

i  L 	au 	f- r Ds 3 d 16.4 .69 3 ~0 Tran s f e r fr Dm 
- d 12.7-34 a. i  ?,, 5 3  1.1.84 Engg. 	Deptto ..  Gan L~ Lz Ly . 4.4 .70 ' 11 1 0 
- d D- 	7.8.46 	2 2. 5.'ILJ 	

1. 10 	
3 	0 j o -n e d Dn 'D.0 t tD m 

	

1,1984 	 seniority as ,~..Bti,t.jhurna -bhadra. 	
DCOSINJP 	1.7.41 

R. 	ndu 1T.KU 	 31 7. 6 1 	 on 7 .8. 70 

Ki 	C, Ku ME 	D, 
DCOS/YNO 
DCOS/NJP ard I'Jan 

~ZPAt.G*)uri 	Sarkar- 
DCOS/NJP. 

12~~, W.S-:i I'viunna 	Singb. -d o- 

J.Ba'-chi. DCOS/NBQ 

Ch ~iV~ rcab D rtY 1)Cos/PNO 

Ganthir 	llazsaril,,~-. 

C4. 11 	Sudeb 	G17,Dsh. -d 

Is 	U.K.Das tid ar. -d 

jui.Smf.v,-ani llazarika.(SC) -d 

Q.SriR.N.&Atradhar. 	(SC) ACOS/KIA 

t3. 11 	Anil Ch . Thakuri,1(SC)COS/T11LG 

Su ni l. 	Das. (SO) -d 

J.K.Das. 	(SC) -d 

tO.A. Sri GaDEsh mucbi(SC)DCOS/NJP 

1.1.53 17-12.70 1.1.84. 	11 1 
1 

. 	3 
3 0 

1.7.44 
9. 8 . 6~ .  1.1.84 

4.1.54 
1.11.71 
12.4-.7?, 101.84 3 

3 
0 
0 

26.7. 
, 

42 1 6 .5. 72 1.1.84 
3 

6.1.54- 26.6.72 1.1.64 
3 0  

20.8.48 29.9'.72 1.1.84 
3 0' 

1. 3.51 8.1.73 1.1 .84 
3 o. 

19.6.50 18.5.73 .84 
3 0 

26.4.53 12,9.75 EV+ 

1.1.84 	11 	1 	3 

1,1.84 	11 	1 . 	3 

1.1.64 	it 	1 	3 	
0 

1. 1.E4 	 3 	0 

1.1.84 	 3 	0 
3 	0 

1.1.B4 

5.1o.54 19.4.77 

1.9.46 26-3.7 6  

31-12.5,1 20.4.76 
1.9.417 23.4.76 

2.4.51 23.4.76 
3105.37 27..6.56 

T5-. f. 7-8 

Transfe.rred from 
Dti-jer deptt -. 

C0S1J3G1C:),n- 

Co s/B.G/ C 911 - - - 
J)y . Dizc C t 2) -r 
:,t ee  I/CaLcu tta 

K 
:. 

V 
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.57 	1' .8. 78 Sakuntal,,  Das. (ST) 	-d 	
1.7. 	

Off e . 

	

1-5-49 	27 :1- -77 .84 's 	 3 	01  Tra a s f c- x  fr OM 
I  
'r;t-SwE~ rnciriayee Saikip. DCOS/DBRT 	1.1.49 (ST) 	 20.6.80 	1.1.84 	 Enge. .Deptto  

Asu 'L-,:)sh Sarkar 	 3 	-o 
DCOS/DBRT 	2'. 3 -,~ 7 	5.5.67 

~95. 	Bliailani Kanta Das DCOS/.pNo 	26 	
8 ~-80 	 3 	- o 

Das. 	 10-  - 38 6.7-58 	1. 1-84 ~ 

	

3 	o 

	

d,  D- 	6.3-55 	14.3-74 -1 7~ 	Rina I) Ev i.. 	 1.1.84 - 	 3 	0 

	

31.10., 75 	1 .'1 .84 1 8 -9.56 
? 	 -d D- 	 3 	'0 

19 - 	Ill. Gh --s e 	
11.2.51 . 	5- . -11.75 	1.1.64 	

3 	0 COS/B *G'/COIN Ra 	 D- 	1.6.56 ~ 	 1. 75 	1.1.84 t--,n xr. Du t ta. 	-d D- 	 3 	0 1.1-55 	15-.5.77 
i4. TL.  w V, d Er. 	 3 	0 

	

'r,-2 2 	Tapan Kumar 	 11-10.55 3do' 6. 7 7 	1.1-84 Rjy. 	 0 IDCOS/NBQ 	.3.2. 58 	1 2* :,. 8. 7 7 	1 	84~ 

	

123 	S.N.Namasudra. (sc) '-IDCOS/DBRT 	 1-', . 1 C1.26 	
3 	0-  

B.C.Majumder 	
1-. 1 1.4'7 	i5 	.84 

lDcOs/lNjp 	29.11 	8.8.80 	 0 - 1.7.68 
-7 	 3 	0 1 Dined Dn~ 

J.SarZiary(ST) 	I 
S/MLG 	

T6 
. 
M2 	

8 - ~ 0- 72-  1.3-50 	2.9-74 	1 .'l 84 	 bottom 

	

'Q6  - 	B i krz-, ,n Ral b ha 	 D- 	 3 	0 

	

-27. 	K.K. R:)y. 	 1. 	15.5.79 	1-1.8 ,  
])COS/Iqjp 	10 .4 3'1 	lo _,5 1 	- 

..4 	 3 . ... 0 ,- .  
I 

	

	 '-1 .. 1. 84 	 3 	0 Joined on .1.11v63 
8. 10. 72 Dn 

S. N..Du t ta. 	 b ott Dm 
seni cori ty, 2.1-42 	18.2.65 	1 - 1-84 	 U 

3 	0 J *Oined on 25.-6-.67-  
9.4073 
bott:)m 
s en i Dri t y . 1-57  0 :).Dtd ....... 7/ 
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i Sri PX.- Biswa 

	

, 
P 	 s. 	-DCOS/NBQ 	4.1.54 	27,8--78 pe  

-/P110. 	3.2.41 	27.12.60 1,.i.a4 	 0 Lalcbe ~3war Kalita. DCO 

I 	Kx.Dey. 	-d o- 	2'. 5. 4 7 	10-3.69 	1. 1.E4 ti. 	M amal 3 	0. 
M.R.Dey. 	 -d a- 	6.5.49 	31-3.69 	1.1.84 	 1 	.3 	0 

-H. S.*Pau I.' 	 -d a- 	11.11,44 1 6. 2. 70 	.1.1.84 	 3 	0 -1, 
9.54 	2q. S. 74 	1.1 -.84 	 5 	cr 12.4. 	Udbab Cb.Das. (SO) - d 

B.C.Hazarika. 	-d o- 	1. 1.53 	2.11-70 	1 - 1 .84 	 3 	0 i55. 

-- 	 1.9.55 56. 	J.C.Barthakur. 	-d 3- 	 22.12 - 79 1. 1 ~. 84 	 3 	0 

IR. 	 i.8.59 	 s79 	1 .84 14agen Natb Kalita. -d o- 	 22.12 	 3 	0 

16.4.60 	 3 -d 	 21.12.79 	 0 sanjib Saikia. 	 1. 1 .64 
,~,'Jg. 	Banakanti Das. 	-d o- 	2.4.5-3 	18.6.80 	1.1.84 	 3 	0. 

3 	0 w5. 	Biplab Sarkar, 	-d 	2.12.57 	17. 1 i.80' 1 .' 1- '. &4 
1et.. 	Du'rgeswar Kalita, -d o- 	1.3.57 	18.12.80 1.1.84 	 ..3 	-0- 
-f,2. 	Dld.M.Abmed. 	-do- 	1.1.52 	19.12.80 1.1.84. 	 3 	0 - 

	

5. 	M. L. Cb owd bu ry 	-;d 	 9.54 	31-1 ~ '80 1.1-84 	 1 	3- 	'0 

0 Dhaneswar Sharma.. -d o- 	-~Os6*57 	31*1208O 1 * 1 .984 	 1 	3 
V.5. 	San t osb - Y~r. Sinch a. -d 9-- 	20. *11.57 3.6 ? 81 	1.1.84 	 1 	.3 	0 

'Z~.Sfflt.Nilima Bailung. 	--d a- 	1.1.56 	6.7-81 	1.1.84 	 1 	- 3 	0 

Erewip s.arkar. 	-d 	.17.2.53 	~3-7.81 	1.1..84 	 1 	.3 	0 

	

";a. 	Dinesb Cb.Y.alita. 	:d 0- 	1.3.56, 	4 . 8. 81 	1*1*64 	 1 	3 	0 

-Raraprabhash (SO) DcoS/Njp 	1.7.44 	2,7.69 	1.1.134 	 3 	0 
4.6.82 

	

SD,Smt.]~haxati Roy. 	DCOSINJJ? 	1.3.46 	19 1 4 & 65 	1. 1.64 	 3 	0 Joined :)n 
12.8.66. 	 24.6.73 on 

b o t t am Sr 

C ontd ........ 8/-) 
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A51-S-ri S.K.Dutta. - 	DCOSjNJP 	29. 1.36.' 42-.4-01  6  0 	1 1 1;b'84 	-Off g o 	 de ~O 
24o8"'  73 bn ~10 .61 

7~ 

	

1:~ 2. 	L.C.Das.(SC) 	-d o.- 	1'04047 	13.2.6 	1.1.84 	 1 

	

4353. 	P.C.Bliatt 	ACOS/KIR 	28.10.54 17.11-75 	1.1.84 0 
A, *84 S.C.Prasad. 	 1.1-34 	17'. I'l  .65 	1 	 ...3 	Q, 

2. T87 
Mahanta Prasad. 	-d c)- 	2.'~ 34. 	 '0-- 

15.2.78 
Chandreswar Sid'gh. -do- 	23-1.39 	2 -  12 	1.1.84 	 l' 	 0'.' 

Ch-, Das."( ~~O)_DGOS/J?M 	.31 . .1 2-.--54 2l.-6o74 	7  1.1 -.84 

	

.3 	 717---a Lekharu. Ram -B:D) 	DCOS/PNO . . 22,10.54 22.6.74 	1..1 .84 	 %. 

	

159. 	R.N.Biswas. 	DCOS/NBQ 	3b.1.29"' 7.2.50 
1 - 84 31.7.39; ~ 2.7 	1 '50 	 0 

	

-560. 	S.2.Pathak. 	-do- 

15.- 	-'27.9.59' . 	- J G.Prasad. 	 _d a- - 	1.33 
Nanu Mandal.. 	DCOS/NBQ 	-12.5.41 	113-5.66 	1.1.84 

3 -  J.C.Sharma. 	 -d o- 	6 . 6'. 4'1 	7.6.66 

	

l q l.84 	 1 - 	-3. 	Q 

	

-164. 	Bhagat Jha. 	 _d 	3.2.40 	15.9.70 
It 	 3 	0 It Asish Lo 	 DCOS/DBRT 1.8.'63 	8. 4 8`4' 

	

05. 	 dh. 	 1.1.84 J 
S di t. Kris Ina Raha, 	 3 	0 ACOS/KIR 	26.10.58 17-3.7-9 	1.1.84 

0. Sri B.N,mishra. 	-d 	19.9-39 	4i. 8. 6 7 	1 . i . 84 

	

3 	..0. G,,opdl- 14.:)han ~ J ha', 	-d 	10-5.35 	1 :
.  lo.62 	l.l.b4 

~6.2.63 	 3 	0 
-G,. R. 	 27.2.38 

	

Dix.edl. 	-d- 	 1 

	

3, 	0 iM.SMt.Arati Sutradhar;(SC)DCOS/jjBQ ic'.. 11.59 3Q.4.E~ 2 	L~4 

C ontd ......... 
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*5 982 1.1.64 Off&. 3 0 

11 .5 .$_32 1.1.84 TI  3 o 
23.6.02 1.1.84 11 

3 O_ 
i . C-4 3 0 

22.11.7o 	.1.4.05 

- 2 I. 

nt.-."t,Irati, Das. (sc) . ,.j)c)os/j,,-BQ 25.11.57 
DCOS/Jjp 9.8.55 

N.Sarkar.(SC) 	,',,L ,:7d -I"Pk3'.6.57 
I.C.Podder. (SC) tj 	 3.1.4't' 

A.C.Chakx~~borty.DGOS/NBQ 1.3-50 

No.E/255/101/7 (S). 	
for CDn tr:)ILei  Of  St:)res.(P)_:MG. 

0 OPY f Drivard ed I or-  inf ormatj on and n enessary acti:)n to 	
'fla'"li a- a on , d a t e d 	 86 

-.1. Dy.COS/BLST. 2.. ])COS/PNO p  ITBQ ;  1. 	 NJP and DBRT. 3. -ACOSsISGUJ I, KIR., NGC, and APS/KCV. 
.4. - COS/MTP/CA and New Delhi. 5. CVO/maligaDn . 6 . COS/Ma ligaDn. 

.'.7. Gen 

* 

eral Secretary/NFREU/PNO with 30 spare copies. 
8. Gener" CA Secxetarn/NFRMJ/PN0 with 30 spare copies. 

Any representation against -the positions-i  in this seniority list shDuld be,-f- Drwarded. to Ihis offic-e w-ithLn a month frDM the reneipt of the same. Representations received after the ,  target date will not be entertained. 
Names of nrf g . 
basis 	

C,hiet' Clerk Promot eci on regular 	 ;G 
ln --4 lien as Hd.Clork -have not been -shown in. this list. 	 for Contr:)11(-, r L)f S  t .or e  S.  (i,~L-_ ML  G. 

ad/-25.11.86 

~ 62 

\3 
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CENTRAL AMUMSTRATIVE 

GUWAHATI BENCH AT GUWAHATI 

I,-  AA~ 
TRIBUNAL 

O.A.NO.233/2003 

Sint.Gauri Sarkar 	.....Applicant 

-versus- 

Union of India & others 	....Respondents. 

(Written Statement filed by the respondents No. I to 

The written statement of the above noted respondents are as follows: 

1. That a copy of the O.A.NO.233/2003(refeffed to as the "application") has, been 

served on the abovementioned respondents. The said respondents have gone 

through the same and understood the contents thereof. The interest of all the 

above respondents being common and similar, the written statements is filed as 

common for all of them. 

27  That the statements made in the application which are not specifically admitted by 

the answering respondents are hereby denied. 

1 That the application isnot maintainable for raising multiple grievances/reliefs and 

the same is therefore liable to be dismissed under Rule 10 of the Central 

Administrative Tribunal (Procedure) Rules, 1987. 

4. That before traversing the various paragraphs of the application, the respondents 

give a brief resume to the issues raised in the application as under: 

-2- 



-2- 

The applicant is an employee working in the capacity of Office 

§uperintendent/Gr.H (referred to as "OS")in the pay scale of Rs.5500-9000/- 

under the Deputy Chief Material ManagerN.F.Railway, New Jalpaiguri ~ She is a 

candidate to be considered for promotion to the next higher grade, viz. OS. Gr-I in 

the scale of pay of Rs.6500/- to 10,500/-. The posts of OS Gr.I are manned by the 

Headquarter of N.F.Railway located at Maligaon. This is a promoticnal post 

based on seniority-cum-suitability. For this purpose the seniority list is published 

in every two years duration on every grade and scale basis. The question of 

suitability is judged by a duly nominated officer on the basis of the service 

records for last three years. The service records include Annual Confidential 

Report (ACRs), performance during the year etc. Ilie suitability test is to be 

'conducted at a gap of minimum six months time from one test to the other subject 

to the provision that (i) vacancy is, available and (ii) candidates in the feeder grade 

with 2 years continuous service is available, (iii) and the assessment is to be made 

in the ratio of 1:1 basis, Le one post one candidate only. Departmental SAG 

officers need to approve the proposal for conducting the suitability test for filling 

~p the vacant post and to nominate the offica to conduct the said test. The staff, 

who is eligible, however, need not be called or advised about the suitability test. 

A 

,The applicant was adjudged suitable in the suitability test conducted on 11.6.98 

and accordingly order for her promotion and posting was issued vide order 

NO.E/210/66(S)Pt.V dated 15.6.98 indicating her name as SLNO.10. She was 

ordered to be posted at ANEWBeliaghata Office as per availability of vacancies in 

the grade. The applicant did not carry out the order o f promotion and submitted a 

representation on 7.8.98 for her posting at New Jalpaigury. The respondents 

considered her representation and rejected the same, as it could not be acceded to. 

I The respondent vide their letter dated 25.9.98intimated the applicant about her 

representation and at the same time it was also intimated to her that she would not 

be entitled for consideration for her promotion for 1 year as per extant Rules. Her 

representation was treated as refusal to accept the promotion. 
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c) Thereafter, subsequent suitability tests were conducted as on March, 2001,' 

April,2002 and May,2003 in which the applicants case was also considered. But 

,the applicant was fo~nd "unfit" on the basis of her ACRs etc for the relevant 

period of 3 years. Those who were found suitable and fit for promotion, were 

given the promotion. Consequently, those who have accepted the said promotion 

prior to her, they have become senior to her. Under the circumstances, this 

application has been filed in this Ijon'ble Tribunal. 

I 
,But during the pendency of the application in this Hon'ble Tribunal and before 

~ fding this written statement, the respondent again considered the case of the 

applicant and she has been'promoted to the post of OS/I(G) in the scale of Rs. 

6500-10,500/- and posted undei SNE\4/NBQ Depot against the vacancy with 

immediate effect vide Office Order No. 132(E/Stores) dated 28.4.04. By the said 

, orderof promotion and the order of transfer on promotion, it was also made clear 

that in case the applicant fails to carry out the order, she would be debarred from 

promotion for 1 year. 

A copy of the said order of promotion is annexed hereto as ANNEXURE-R1. 

That with regard to the statements made in para 1 of the application, the 

, respondents state that there is no cause of action in the application and hence the 

application is liable to be dismissed with cost, 

That the respondents have,,pomment to offer to the statements made in para 2 of 

the application. 

'That with regard to the statement made in para 3 of the application, the 
. respondents state that the application is hopelessly barred by law of limitation and 

hence the same is liable to be dismissed with cost. The cause of action relates 

back to the year 1998, therefore the application is barred under section 20 , .and 21 
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of 
 

the Central Administrative Tribunal Act 1985. Law is also well settled that by 

fling successive representations, the law of limitation cannot be extended. 
I 

That with retard to the statements made in para 4.1, 4.2, 4.3, 4.4, 4.5, 4.6 2  4.7, 4.8 

and 4.9 the respondents state that those being matter of records, nothing is 

admitted beyond such records. In this connection, the respondents reiterate and 

r 
I 
 eassert the foregoing statements made in this written statements. In this 

connection, the respondents also state that the order of promotion of the applicant -

was issued on 19.6.98(ANI\TEXLTRE-D in the Application) whereas the applicant 

submitted her representation on 23.4.98(ANNEXLTRE-E) which will speak for 

itself as to how the applicant was acting upon matter. It is also clarified that the 

designation of "DY.COS/NJP", the authority to whom the representation was 

submitted, was changed subsequently to "DY.CMW'. The respondent also state 

that subsequently, when the applicant was found suitable and fit, her case was 

considered and she was posted on promotion as OS/Gr.1 in the scale of pay of 

Rs.6500-10500/-. As there was only one vacancy at NJP in 1998, One Sri 

M.KRoy Bardhan was posted at NJP and she was posted at Beliaghata against the 

available vacancy. The case of the applicant is a transfer on promotion. But the 

law relating'to transfer is well settled that no employee has any right to seek 

posting or remain posted at a particular place during his service career. It is the 

employer who will decide as how, where and in what manner the service of an 

employee,  is to beutilized for the interest of service. 

That with regard to t . he statements made in para 4. 10, the answering respondents 

state that the applicant failed to qualify for promotion as per extent rules of the 

respondents. Therefore, she has no right to challenge any such promotion of 

others, who were found suitable and fit by the authorities as per rules and duly 

promoted. Moreover, promotion is not a matter of right. On the other hand a mere 

chance of promotion does not confer any right on an employee. The law in this 

.
I 
 regard is well settled. 

It 
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I  1k; d 
1 0.. That with regard to the statements made in para 4. 11, the respondents reassert the 

foregoing statements made in the written statements and state that while the 

applicant refused to accept the promotion in 1998, she was under bar for 

promotion for I year and she failed to qualify for promotion up to May, 2003. As 

a result, employees even who were juniors to her and who qualified for promotion 

and accep~ed the promotion and promoted, become senior to her. Such seniority 

cannot be faulted as alleged by the applicant and there is no illegality in such 

promotion and fixing the seniority. 

11 1. That with regard to the statements made in para 4.12, 4.13, 4.14, 4.1 5, 4.16, 4.17, 

4.18 ~ 
4.19, 4.20, 4.21, 4.22, 4.23, 4.24, 4.25 of the application, the . respondents 

reiterate and reassert the forgoing statements and state that these are all repetition 

of the same averments and therefore nothing is admitted. The respondents also 

state that the seniority of the respondent No.5, 6&7 which has been challenged, 

can not disturbed at this belated stage as law is settled that the long settled 

position can not be unsettled as it will create administrative chaos. It is also 

pertinent to mention here that the order of promotion has again been isslued to the 

applicant as stated herein above, but the applicant has not carried out the said 

order so far on this or that plea. As she has again violated the stipulated condition 

of promotion and failed to carry out the order, she will again be debarred from 

4 . 	 promotion for 1 year. 

12 That with regard to the statements made in para 5.1 to 5.8, the respondents state 

that the grounds put forwarded by the applicant in support of her claim is not 

su pported by any provisions of law, hence the said grounds can not sustain in law. 

Therefore the application is liable to be dismissed as devoid of any menit. 

13. That with regard to the statements made in para 6&7, the respondents state that 

they have nothing to comment on it. ' 

k 	I 
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I 

14. That with regard to the statements made in para 8(i) to 8(iii) and 9, the 

respondents state that under the facts and circumstances of the case and the 

provisions of law, the applicant is not entitled to any relief whatsoever and the 

application is liable to be dismissed with cost. 

In the premises aforesaid, it is therefore 

prayed that Your Lordships would be 

pleased to hear the parties, peruse the 

records and after hearing the parties and 

perusing the records shall also be pleased to 

dismiss the application with cost. 

VERIFICATION 

. ............................... at 	present 	working 	as 

	

ACP.V/A%n the office of the ... 	 Guwahati being 

competent and duly authorized to sign this verification do herby solemnly affirm and 

	

state that the statements made in Para. 	 true to my 

	

knowledge and belief, those made in 	 being matter of 

records are true to my information derived there from and the rest are may humble 

submission before this Hon'ble Tribunal. I have not suppressed any material fact. 

'A v~~ 
And I sign this verification on this A4th day of44%4k2004 are Guwahati. 

DEPONENTT. 

sod 
IL  Ip  PtIV 
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r~ 1-01,  tier RAw ay 

CF ORDER. 

~"`t. GOuFi SarkarOS/11(G) 
it) Scale Rs.55oo-9000/- under E~V.CXI"jp wl, 

has beep 
en'Panelled for ProlnOtiOn to the post of OS/I (G) 	 0 now hereby promoted to Officiate as  OS/f(G) in scale  in scale rs.6500-10500/- i s  

rs.6500-105(10/- and posted under  eff  
'NBQ  Depot a(ain`5t  the' 'vacancy with immediate, 

cc 

It should fie I)j.oljgjlt 
to the  notice Of the em tile transfer order withi n 	 Ployee that if she does not carry out fortnipilt from tilt, date, Of issue oflhis  order  '-q 'tMctiQrI, circulated under 
GM(P)/M"G  letter NO-F/253/CorL/P. 	M  term's of Bd's 60  construed that she  is 	 '111 dt.12.3.91, it would unwilling to under ae  the  transfer  and pr~oznotjons 4nd she would be debarred from promotion for a Period of 

I (One year, 
Implernenta 

an( jolnlng  the new pos t -irnpfementat'on  of  transfer Order sho tion/non 	 wing ~40 date orsparing  
(SPONG) immediately. , 

hould invariably be intimated to the cadre c0trolling offic er  

fixation St'd 	on  Pyonl0tiOn to her now post 
Of  NY from the date of accrual of her next 8 will have  th ght to  Opt. for her scale if desired. Sile  would 	 ub-stantive ine 	

ent fil the lower t~e date of issue ~' 	
~ howevcj, Prefer her option within a p 	'rem  Of this oi:de 	 Criod of, 

entertained, 	 f"ling whick no option  pref=qd afteT.  One month frOrn Wards would be 

This Lssues witi, the  
aPinoval of CoSAC(-',, 

SPO/MPP & ,Frg.  
f0r General Manager (P) 

N-0 

	

	 N-F-RlY-A4LG. 
E~21 N66(S) Pt. V.  

A 1~9-4,2004 
COPY&Mardcd for infoanation  , necessary action to 

COSA&G, 2.CA'aVNffiC,)  3.Dy. 
5-  SNQVI/NBQ, 6. 	 CAfVM/AMG- 4.Dy. 

WAO/NBQ, 7 AA40/Njp a  p/C,,. C-VD&NJP staff catkcemed'  9.(3  
S/NFRIM"No,  

10 ' GS'N' FREU/PNO, 11. GS/ArSCREAjA/MG.  

for Gener'alMaal -  er (P) 
N-Ftklyl Maligoan. 

C- 

c eiA 
IAI 

t o 
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T!'\T 	T11.11E CE14TRAL 	1 jj 

WI BE1,TCH AT GU" A' -."/\TI GUVI/,%I!-.' 

0.,`,~ . 	NO: 	223 	of 	2003 

Smt. Gouri Sarkar 	 Applicant 

-VF:,- 

union of India (SC Ot'l-lers 	... 	 Respon"-lerits 

IN  THE' MATTER CIF: 

REJOINDER to the '~~Jritten :~ ,U_::7tement submitted by the 

Respoildents I~io.­~ : 	1 to 4 

,rh e  Petition of the Applicant most respectively 

sheweth 

That theApplicant in reply -to t1ne para-1 of the 

Written submitted by the Respondents after lapse 

of complete 10 ( ten ) months offer no cortunencs. 

That the Applicant offers no comments against 

para- 2 of the Written statement submitted by 

the Respondents. 

That it is submitted that the statement made under 

Dara-3 has not been correctly reflected by the 

contd. .2. - Respondents - . 



2 

Respondents in their Written Statement, The grievance 

C* the Applicant is her prcmotion to the post of office 

Superintendent/Grqde-I(G) in Scale Rs 6500-1050C~'~ which 

has to be followed by posting and its consequential 

benefits. The Rule 10 of the Central ?,dminstrative 

Tribunal (procedure) Rules, 1987 is ve much protective 

for the instant original AP2 1icatiOn submitted by the 

Applicant.The Rule 10 above provides as under: 

im aplication shall be based upon a single 

cause of action and may seek one or more 

reliefs provided that they are consequential 

to one another. 11  

4. That the Applicant offers no ccnuaents in respect 

of para-4(a) of tl, -,ie 10'4ritten statement submitted 

by the Respondents save and except that the 

Result of all selctions/Suitability tests shall 

have to be published and communicated to the 

candidates calk~for the zone of consideration of 

those selctions/suitability t6sts. 

5* That it is submitted that the Statement made under 

para-4(b) of the wriiten statement of the Responde-

nts has not been correctly reflected. The result 

of the panel for pr(,)motion to the post of OS/I(G) 

Was  published in order of seniority by the General 

manager(P)/N.F.Railway /Maliqaon vide his letter 

No: E/210/66(S)Pt.V dated 3/7-4-93, the copy of 

which was annexed to the 0. -,,%. as ANIIE;'XTRE- A at 

contd ... 3 .. at Page.. 

ls~-  

I 
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(T' .  
at Page 16 of the O.A. and the seniority postion 

of the,,Applicant was shown 'under SN-6 of the 20 

pas .sed/qualified candidates. Immediately after 

publication of the said Memorandum the Applicant 

submitted a written reporesentation to -the contrig;..- 

ller of Stores, N.F.Railway, Maligaon, on 23-4-98 

requesting and praying for.tLe2-posting at New Jal-

paiguri by N­.~__subsequent letter dated 24-4-98 -  

against the vacancy to be caused consequent on re-

tirement of Sri P.K.Das, OS/1(G) on 31-10- 98. The 

Copies of 6-L-those representations were submitted 

with the instant OA under ANNEXURES - E & F at Pages 

13 and 19., much before the posting order Was out 

by the Respondents as mentioned in their letter of 

even No: dated 15/16-06- 1998. 

No letter dated 25-9-98 as mentioned by the Res-

pondents in the said p ~ara was received by the 

Applicant The Respondents are challenged to 

si-low strict proof of its Receipt by the Applicant. 

The Applicant had never 'refused of her promotion. 

She has only submitted her 11  REQUES'.11 S %" PIZAYLIRS 11  

to her Employers only to consider the difficulties 

faced by h(~,r in the event of her being posted at 

BLST ( Bel-jaghata at Calcutta ). It fails to under- 
s tand that the Respondents could not differentiate 

between the words betw ,::~en " RBQUEST/Prayer and 

RJEFUSAL " and as a result of which victimised 

the Applicant without making any communication to 

her by the long span of aboutL-1 6 (six) - years. 

contd..4 .. That ... 

31 

(~l - 
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6),That it is submitted that it is not understood as to 

how and why the Applicant Was found It unfit 11  on the 

ba5Ls of ACRs. No -adverse Report was communicated to 

.the Applicant in respect of ACRs of 2001, 2002, 2003. 

only ACR of 2000 was received for adverse remarks and 

reply to that was given on time. The Respondents have 

,
not mentioned about the ACRs of 1998, 1999. As per 

Board's Circularthe Applicant's Case should have been 

expedited in April/1999. 

By refusing the Applicant her due promotion in accor-

dance with the Memorandum No: E/210/66(s) Pt.V dt: 

3/71.-4-98 issued by General Manager(P)/N.F.Failway/ 

Maligaon~n which the Applicant was " found SUITABLE 

and placed in the pannel under SN-6 in order of :seni-

ority, and-giving promotions to the Respondents 5,6,7 

of the instant O.A. and others, who are junior to the 

Applicant from the basir, seniority till the prom-otiom 

of OS/11(G), the Respondents hqve flouted their own 

set of Rules and system. 

The Rules under Ss 214(aQ and (b) ..of  16dian Railways 

Establishment Manual, Vol.1, 1999 edition provide as 

under-.-,, (aO Non-seloction posts will be filled by 

promotion of the senior most suitable Rail-

w:)s pervant . Suitability whether an indivi- 

dual or agroup of Railway SE~rvants beina deter- 

mined by the authority competent to fill the 

posts on the ba,,.~ ,(Is of the record of service 

and/or departmental tests if necess--kry. A sen-

ior Railway servant may be passed over only 

contd..5.. if.. 
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if he/she has been declared unfit for holdina 

the post  in question. A declaration of unfit-

ness should ordinarily hoye been made some-

time previous to the the time whilvthe promotion 

of the Railway servant is being considered. 

(E) When,,in filling of a non-selection post, a 

senior Railway servant is passed over the Autho-

rity making promotion shall record briefly the 

reason for such supersession." 

The Applicant has reson to believe that such 

provisions of the 	were not followed. 

Moreover, their Lordships in the Hon'ble Supreme Court 

observed in Baidyanath Mahapatra --mvs- State of Orissa 

reported in AIR 1989 9C 2213 tlinat Adverse remarks must 

be(~omziunicated within reasonable time. ' 

in 'jurdial Singh Fijji -vs- State of Punjab & ors. 

rep-orted in 	1979SC 1622 the Hon'ble Supreme Court 

observed : " The Principle is well-settled that in accor-

dance with the rules of Natural Justice, an adverse 

report in a confidential roll cannot be acted(',upon to 

deny promotional opportunities unless it is communi-

cated to the person concerned so that he has an oppor-

tun.ity to improve his work and conduct or to explain 

the circumstances leading to the report..... and the Govt 

has to consider his explanation and decide w 1hether the 

report was justified ." 

The copies of adverse rem,-(rks on ,\O-R-2000 recieved and 

replied are annexed as AINTNEKURES ~'~-R/I & R/I)',. 

coritd..6 -*Furtlher... 

13 

Q- 
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Further, it waa not mentioned by the Respondents in their 

Office order No: 132(E/Stores) dated 28-4-04 as against 

which panel and from what date they had given promotion 

to the Applicant despite this Hon'ble Tribunal's Cate- 

gorical orders on 11-5-04 and19-7-04. This was in violation 

of the Tribunal's order as not to mention the panel and the 

date from which the promotion of the Applicant was to take 

ef fect. 

7. That the statement made under para-5 of the written statepR 

ment Of the Respofidents the Applicant denies in toto and 

reiterates her earlier submission mentioned in the O.A. 

B.:That the Applicant/ has no comments on the statement made 

by the resporidents under para-6 of their written statemenL 

9. That the contention of the Respondents made under para-7 

of their witten statement is not correct. The original 

Application is very much covered so far the Limitation 

undrySs 20 & and 21 of the A.T.Act are concerned. The 

Respondents ,  only reply against series of representation 

by the Applicant was received only in, July,2063as ann'exed 

under ANNEXURE - A at Page 14 of the O.A. 

10.That it is submitted that the promotilon order of OsVI(C.") 

was published by the Respondents on 3/7-4-98( PNNEXURE -A 

at page 16 of the O.A.) and immedi ~ tely after its issua , ,~ c.,- 

the Applicant made request t1he Respondent No. 3 being the 

Helad of the Stbres D(-partmo.nt to consider the Applicant's 

Case on the grounds mentioned ti -ierein, vide, her applications 

contd...7.-dated.. 
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dated 23-4-98 and 24-4-98 ( vide ANNEXURE'.S E & F at 

pages 18 and 19 of the OA 

The Respondents have wrongly tre.:ited the case of the 

Applicant as " transfer on promotion 11  instead,of 

11  PROMOTION ON TRANSFER " which, as per prevailing 

system of the Railways the lst man in the order of 

promotion shall move first in case there is no vacancy 

in his/her working place. The A- plicant is pretty senior P 

to all 12 candidates in list of promotion order; even 

then it is not understood as to why the Respondents 

victimised tile Applicant for transfer to BLST (Beliaghata~ 

in Calcutta ). This postulates to be of 111ALzYIDE action 

of the Respondents and discrimination to infringe Arts. 

14 and 16 of the constitution of India. 

1.1. That the statement made by the Respondents under para-9 

of their written statement is not admitted 	TRA~JSFER IS 

A MNrTER OF RIGAT as opined by their Lordships in the 

Hon'ble Supreme Court in the celebrated Ajit Singh's 

Case delivered on 18-9-1999. The Respondents' actions 

are proof of infringemnt of the said orders 

12. That it is submitted tliat the statement made by the 

Respondents under para-10 of their written statement 

is misrepresentation of the fact and violations of 

the IREM provisions. Instead of replying to the series 

of representation , made by the ?\pplicant in 1998 how 
0-6-Y'KA 

Respondents forget to promote tne Applicant in 1998- 
-A 

October on consequent upon a post of 	being 

fallen vacant at New Jalpaiguri due to tuperannuation 

of Sri P.K Das , OS/I(G)/New Jilpaiguri , which was 

contd.. 8 ..categorically.. 

C~,  ~~ ~ 
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categorically highlighted by the Applicant in her 

Application dated 24-4-98 ( ANNEXURE - F at Page 19 of 

O.A. ) Thus, the question of violation of the condition 

of the promotion order by the Applicant does not arise 

at all. 

Moreover, the promotion of the Respondents Nos: 5,6,7 

were wvongly given superseding the seniority and claim 

of the Applicant . The Respondents 1 to 4 have still 

have the means to rectify th&ir wrong action according 

to provisions 228(l), 228(ii)(A) and 22g(d) of' the 

Indian Railaays Establishment Ma~nual , vol 1, 1989 edition. 

In the eye of law nothing is belated. And moreover, 

there are ample instances where the Respondents 1 to 4 

have corrected the seniority positions of the employe es 

.even after 17/13 years. An example of the Engg: Department 

of the Respond(tnts on this issue is annexed as MNEXURE-

R/Iii. 

, 13. That witn regard to seniority of the Res t,7)ondents Nos: 

5,6,& 7 as mentioned in the vIritten statement of the 

Resporidents under para-11 it is suti ~itted that the 

Respondents on many occassions unsettled the settled 

position, an example of which has been suilmitted at 

para-12 above. Moreover, the Res'Oondents 5,6,7 are the 

proforma Respondents in the instant 0. 7-\-, but they have 

not submitted any written statement from their sides 
which postulates to be of their silence on the issue 

because of their undue benefits, granted by the Respon-

dents Nos: 1 to 4 of the OA. 

I 

Furt'her, the question of violating the stipulated condi- 

tion, as alleged by the Respondents in thei-r 11-11ritten 

St6~j--e.-,Tient 	does riot arise at all,. as the Ion 'ble 

contd. .9 ... Tribunal., 
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Tribunal vide their orders dated 11-5-04 and 19-7-2004 

repeatedly directed ~ -: the Respondents to indicate that 

against which date and panel the -7~pplicant was given 

pran otion in 2004 while the the case was under subjudice. 

The Applicant has aleady submitted the reference to this 

context in the M.P. No: 83 of 2004 filed by this Applicant. 
	 > 

14,. That with regard to paras- 12, 13 & 14 it is submitted 

that the grounds are well- founded as mentioned in the 

O.A. and the Respondents have not filed 	doccuments 

in support of their submissions along with their written 

statement. 	 n 

I 

in the premises above, it is, therefore, 

prayed that your Lordships may be magnanimous 

enough to call for the records, examine 

the case on merits and thereby disseminate 

justice for redressal of the longstanding 

grievances of this Applicant as prayed for 

in the or iginal Applicati,on. 

And for this act of your kindness, as in duty-

bound , the Applicant shall pray and remain ever gratd-

ful and be obliged. 

contd..10..verification. 
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VERIFICATION 

I t  shrimati Gouri Sarkar, wife of Sri Di.lip 

Kumar Sarkar, aged about 50 years, working as 

.Office supdt:/ii(G) under Deputy Chief Materials 

Manager, N.F.Railway, N-F~ -Railway, New aalpai-

guri, do hereby so~mnly affirm and verify and 

declare that the contents of the paragraphs- 

1 to 14 are true to my knowledge, information 

and belief and I have not suppressed any m--iterial 

facts in my humble and respectful submission 

before this Hon'ble Tribunal. 

And I sign this VERIFIC ~ ION on this AT 

Day of September. 2004. J 

Place: Guwah ~,ti 

Da te : 	, q,  0 ~ 
SIGN,27=RE  OF THE APPLICANT 

TO 

The Deputy Registrar, 

-Central Administrative Tribunal, 

Guwahti. 
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should onablo you IC- :.) 	anci rect- ify your dafoctsa 

Pleaso 	 rocoipt of this lattel~ Qn UIG 
uytra copy 	which..should be rottivIlod t.,.~ this - 
office onrly 	in any casa not, late,-. 

Enc: Ono oxtrn 	to bo 
rcturnml O.AA,  

vIlra or 

Z" 

ry , 

i~ 
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To 
The ~,ontroller Of Stores* 

MLG. 

4 

Through & 

....Resp&ted Sir* 

Subj 	Adverse remarks on the confidential Report 

for Y.L.  31/3/2000. 

Ref; 	Your confidential letter No. S/SS/7/11 dated 

n 25.10.2K received 0 

Respectfully I beg tO 
state that the contents of Your 

letter in referencp',adverse remarks made by my 
a!_n,ve quoted 

-.31.3.2000 have been 
C; 	ng o f f Ic e r i n my 9;R f or Y*' 

notr:d by me with a very heavy heart. 

In 	rc­ard.;T- 	to lay before You the following 
fCBW 

sideration on application of your 
li rlr,,, s  for favour of 

yoi r con ell those adverse remarks which 
4-C 	 ind and pray th,:It J()US  

are 
. 
not on based on facts and rcality but

,  for.  reasons best 

known to present D-- OSINJP may kindly-  be blotted 
I 
out from MY 

jr.R I.E,, 31,3.21000. 

jr ,,it is surprisir~
g that while putti ng  up remarks 

J) 	That S 	 n 
umn of Part-111,9 pf the report my benevol 

against all th e P 01 	
qu 

C ontrol 1 tng off icer did. not no
tice any appyQjciable ality in 

me but Only 
adverse civalities to his mind and thinking. 

I 	 e 	 -lave been 
ir e  after a prionged servic period,! 2) 	That . 
1huxilast raised to the post Of 

OS11 .1 from the very 

s t of jr.Clerk. And cluring that course of 
time I had to 

Po 
ex,-_iminat I,_on in each st,:- ige . of advancement 

in (Icpartment ~il 
of f ic ~_- rs holding u n. de - a dozen of 

I n s e r Jjrr~a n d h d~ ,  c I 
'i h ai r. 0 f 	L 

n  rule procedure "very such 
off icers 

.,3) 	And as a rout 4 n 
e ny 	p~;R.q based on my s- rv ice r.ecords and 

'had to writ 
present Af-R I had Bu  )rj.or t, the 

P  cjl:l dical. asscS ~~ (4  ­ A_  

never received. anY acjrerse 
, 

Act" 

4) 	Sir I 
had been pr-ombted to the post or  OsIll on conside- 

r required No.of year A_RS which 
ration and examination of my 

had proved my worth beyond doubt. 	
r 



_e~ 

9- 	2 

Sir can any sensible man could reasonable believe- that an 

employee with although good ,~C.Rs for years could detoriate 

in his service in - all respect over nJght,-as has, been assessed 
by present Control ling ~ Of f ice as would be evident -f rom my 

pre sent XR, 

My ACRs even upto Y.L.. 31.3,99 were all good in all respect, 

of which the last one of 31.3*99 perhaps had been initiated In 

by the same Officer who has initiated iny present 9-'9 of 

31. 3.2000 

Sir,the 'activities of any person may detoriate to some extent 

in a particular period for many reasons but in no way and 

under no circumstances can detoriate in such a manner as-my 

present benevolent controlling officer has assessed. * 

Sir,would your kind could consider that all the previous .  
DCOSSwho had assessed my abilities till 31*3.99 were c-dl 

fool and in-rcapable of assessing the abilities of their 

staff so tnatl t1,-ey al' ~ foim.d me an able and efficient empl-

oyee and accordingly wrote my iCR5 as good and never made 

any adverse comments, 

9) 	6jr, then how all on a sudden only during a period for 1.4.99 

to 31.3.2000 my ability and efficiency could det0riate in all 

respect and in such a deyrEe that my pzese,ntb.erx--,vo1ent'DC06 

while wii~iing my ACRs did not f ind any qual ity in me and thus 

had put adverse commenLs against each and every ~cell of the 

part III of this report.. 

Sir except in regard to my attendance in some extent I do not 

agree with the opinion of my LCOS oA endorsed in my ACRs. 

/6~ 

Sir,"King does ,~~ with ears and not with eyes" is a well 

known saying.0  

k0d in my case ~ my prf, sent benevolent controlling of f ice has 

al so acted like the so called king,ln fact I ha~je no direct 

worR link with DCOS and hence he'has a little scope to assess 

my abilities. He -has sim,.-)Jy acted having been biassed on mali. 

cibus reports from some vested corners just to deprive me 

from my ensuing promotion to the paAt of OS /Gr.-I which is'ov. 

er due of a vacancy consequent on retirement of Shri P.K.Das' 

0§111NJPO 
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I,therefore pray to your goodself to.kindly'consider the 

ss ue on application of your judicious me mind keeping the 
points revised herein by me and tak e s u.i. ttible step to bl o t 
out the, adverse com.-rents passed by DCOS/NJP ID  

In fine * I pray that Justice may kindly be restored by ex-

punging the adverse comments from my -ACRs and oblige thereby. 

With kind regards, 

Yours faithfully, 

Sah-RC40L 

;-,- X1  

4 
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_.~a ilwa 

rovisio -. -ial se-nioritv list-  o'L HX." as on .1 .2jul scale 
'Deptto-.' oignal -3,  T I I e c.- Unit: av , * ) 5 

er 

	

__IU; 	 ate- o - Ln o I - e r o JL` senio-rity, 	 la c-e of 	te o 	Date of 
t 	ro -flotion- J- .jT ~)ostkig t 	i 

.5- 

2j.1 1 35 	1.12,95 DII-1-ire4 	 UR 	KIR 	 1.11-56 

:jmt. ,qiva-  Dase 	 UR 	CONAS T 	 21. -  -5 3 	1-5. ,54 	2 ~ .4.9` 
2 .4.90 ;A1 b.,-Wa Da S 	 Uri G 	2 .-J1 .65 	.1 E-1 -L9 
.9.9 ~.) u"I 	 L (7, 	1 

1.1-65 22.12 L,9 	17s 98 

2 2 64 	9 1 0'. 90 	211,100910 1 .3 	 UR 

nel ~Officer( Asstt.Persom 
4LG. for General ~ lanager (F)I7  

Maligacyn,. dated 2 
i4.6-E/255/38 .114) -Ptv I-Ii 

;_"o yj v to: I 	 )o6TE/_-.,i&nal/14,G. (3)D,3T.:;/:~Lj (4)>,r -  Uj.Tlca-nt 

.8) otaff cor~cemed.. (7) L;opy f or F/k."'ase. 	 (9) 

15 spare coples. 

_nst tj'.,iis senj_-.arj_ -6Y arget date for sulamissioa of represeatat!04 	aay agai 
df the sam6'after w1ii,clIx no appeal or~ repre.-~2` 

~is one month fro ~ -:i tI'I_e date of I-ssue 
e 3 	 el tatioft -will 	ntarta-irsed. 

Asstt Fer.%?nr* 
Gen&r-al Ma nager(P) :IdG. 

"?2jCj 
le 

Ya ~Vll -  -*2jOj 
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IN THE CENTRAL AD 

GUWAHATI B 

< 
4 IN ffJa! -HV kfT RI UNA 

h 

ro 

Smti. Gauri Sarkar 	... Applicant 

-versus- 

Union of India & others 	... Respondents 

(Written Statements filed by the respondents No. I to 4) 

he written statements of the above noted respondents are as follcws: 

T , , ~ hat a copy of the O.A. No.233/2003 (referred to as the "application") has 
;1 been served on the abovementioned respondents. The said respondents have 

gone through the same and understood the contents thereof. The interest of all 
~ j 
the above respondents being common and similar, the written statements is 

I filed as common for all of them. 

T 

hat the statements made in the application which are not specifically 

0 mitted by the answering respondents, are hereby denied. 

3. 	-rh 
,

~ ,,at the application is not maintainable for raising multiple grievances 

relieves and the same is therefore liable to be dismissed under Rule 10 of the 

	

" I 	 Y 

Q  ~ 6ntt -al Administrative Tribunal (Procedure) Rules, 1987. 

It 



 

 

2 

hat before traversing the various paragraphs of the application, the ~ E 

tiespondents give a brief resume to the issues raised in the application as 
c6 

Under. 
CL 

lu Z 
The applicant is an employee working in the capacity of Office Superintendent 	Z- 

i 
/ Gr.11 (referred to as "OS") in the pay scale of Rs.5500/-9000/ under the 

Deputy Chief Material Manager / N.F.Railway, New Jalpaiguri. She is a 

,candidate to be considered for promotion to the next higher grade, viz. OS.Gr.1 

i!n the scale of pay of Rs.6500/- to 10500/-. The posts of OS Gr.1 are manned 

y the Headquarter of N.F.Railway located at Maligaon. This is a promotional 

post based on seniority -cum -suitability. For this purpose the seniority list is 

published in every two years by a duly nominated officer on the basis of the 

service records for last three years. This service records include Annual 
'I! 
Confidential Report (ACRs), performance during the year etc. The suitability 

~est is to be conducted at a gap of minimum six months time from one test to 

the other subject to the provisions that (i) vacancy is available and (ii) 

candidates in the feeder grade with 2 years continuous service is available, 

(iii) and the assessment is to be made in the ratio of 1: 1 basis, i.e. one post 

one candidate only. Departmental SAG officers need to approve the proposal 
4 

L 

for conducting the suitability test for filling up the vacant post and to nominate 

,the officer to conduct the said test. The staff, who is eligible,. however, need 

'hot be called or advised about the suitability test. 

The applicant was adjudged suitable in the suitability test conducted on 
l i  

41.6.98 and accordingly order for her promotion and posting was issued vide 

,order No.E/210/66(S) Pt.V dated 15.6.98 indicating her name at S1. No. 10. 

She was ordered to be posted at AMM/Beliaghata Office as pe!r availability of 

~acancies in that grade. The applicant did not carry out the order of promotion I - and submitted a representation on 7.8.98 for her posting at New Jalpaiguri. 

T,he respondents considered her representation and rejected the same, as it I 

could not be acceded to. The respondents vide their letter dated 25.9.98 
d intimated the applicant about her representation and at the same time it was 

r, 



also intimated to her that she would not be entitled for consideration for her 
a 

promotion for 1 year as per extant Rules. Her representation was treated as 

refusal to accept the promotion. 
CA) z 

Thereafter, subsequent suitability tests were conducted as on March-2001-, 

April-2002 and May-2003 in which the applicant's case was also considered. 

gut the applicant was found "unfit" on the basis of her ACRs etc. for the 

relevant period of 3 years. Those who were found suitWe and fit for 

promotion, were given the promotion. Consequently, those who have accepted 

t he said 	promotion 	prior to 	her, 	they have become senior to her. Under the 

circumstances, this application has been filed in this Hon'ble Tribunal. 

But during the pendency of the application in this Hon'ble Tribunal and before 

Ming this written statements, the respondents again considered the case of the 

applicant and she has been promoted to the post of OSA (G) in the scale of 

Rs.6,500/-10,500/- and posted under SMM/NBQ Depot against the vacancy 
I 

with immediate effect vide Office Order No. 132(E/Stores) dated 28.4.2004. 

By the said order of promotion and the order of transfer on promotion, it was 

also made clear that in case the applicant fails to carry out the order, she 

would be debarred from promotion for 1 year. 

During the pendency of the application the case of the apphcant has again 

been considered against the vacancy that has occurred as a result of 

restructuring the cadre and the applicant has accepted the said promotion. For 

the new development, the applicant has filed her amended and consolidated 

application and accordingly this amended/ modified written statements is 

filed in the case. 

A copy of the said order of promotion, dated 28.4.2004 is annexed hereto as 

ANNEXURE-Rl. 
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0 That with regard to the statements made in para I of the application, the 	— 
~nswering respondents state that the applicant has been promoted w.e.f 

vide order Memo No.E/210/66(S) Pt.V dated 3.11.2004 (as in 	cc ~j 	 R U: Jc 
:

Annexure-P in the OA) and Office Order No.E/174/NJP dated 13.12.2004 (as in 

A,nnexure-Q) and No.E/210/66(S) Pt.VI dated 27.5.2005. The applicant has 

ccepted the said promotion without any protest or reservation. If the applicant 

iad any objection, she should have impugned the aforesaid subsequent orders 

f promotion which she has accepted. Hence, there is no cause of action to 

istify the filing of the instant application in this Hon'ble Tribunal."As such the 

pplication is liable to be dismissed with cost. 

~~ hat the respondents have no comment to offer to the statements made in para 
Z, 4.1 and 4.2 of the application. 

That with regard to the statements made in para 3 of the application, the 

i~espondents state that the application is hopelessly barred by law of limitation 
I nd hence, the same is liable to be dismissed with cost. The cause of action 

,relates back to the year 1998, therefore, the application is barred under section 

40 and 21 of the Administrative Tribunal Act, 1985. Law is al-so well settled 

t,'hat by filing successive representations, the law of limitation cannot be 

extended. 
i 

I 

That with regard to the statements made in para 4.3, 4.4, 4.5 and 4.6 the 

~~
~Iespondents state that the applicant along with others, who were promoted as 

' S-I(G) in the scale of pay of Rs.6,500/-10,500/ and posted against the 

available vacancies as per communication issued by the GIVI (P), Maligaon, 

ide Office Order No.E/210/66(S) Pt.V dated 15.6.1998. In this connection it is 

ertinent to state here that the alleged letter dated 23.4.1998 as claimed by the 

pplicant to have been submitted to the Controller of Stores, N.F.Railway, 

laligaon by the applicant allegedly requesting the respondents for her posting 

t New Jalpaiguri was not received by the office of the respondents. The first 

ppeal dated 7.8.1998 requesting for retention at New Jalpaiguri on promotion 



5 

was disposed of, As no vacancy was available at New MOO' to 

accommodate the applicant as per seniority, she was debarred from promotion 

for 1 year under GM(P), Majigaon letter No. E/210/66(S) Pt.V dated 25.9.1998. 

The copy of the reply dated 25.9.1998 is annexed as ANNEXURE — Ril. 

N 

0" 

.? 

0 

03 

9. 	
That with regard to the statements made in para 4.7, the answering respondents 

state that Shri i.Bagchi who is junior to the applicant was promoted along with 

the applicant in the same promotion order and Shill Bagchi was Promoted and 

retained against vacancy at NBQ. He has shouldered higher responsibilities on 

15.6.98. The applicant did not carry out promotion. Shri N.K.Roy Bardhan who is 

senior to her has been promoted and retained at NJp. Shri Bagchi has carried 

out promotion immediately and by virtue of this he has become senior to the 

applicant. The applicant can not compare with junior Shh Bagchi as their cases 

are different, The applicant was debarred from promotion for one year and 

subsequenly became junior to Shh Bagchi in OSIGO in scale Rs. 6500-105001-- 

Shri Bagchi appealed for posting at NJP and was.considered subsequenty and 

he was posted on transfer at NJP w.e.f. 28.5-01. 

The applicant was eligible to be considered for promotion after one year 

debarment period is over. She is eligible for promotion in the subsequent 

suitability test. She has been erroneously left out for subsequent promotion. The 

case of senior employees who have been erroneously left out for promotion has 

to be considered and they are entitled for promotion at par with their immediate 

junior on proforma basis. Smt. Rina Devi is her immediate junior. The applicant 

has been granted promotion after the debarment period of the applicant is over 

and proforma promotion has been granted to the applicant at par with her 

immediate junior. Therefore, the applicant is not entitled for proforma promotion 

w.e.f. 16.6.1998. 

10. 	That with regard to the statements made in para 4.8 and 4.9, the respondents 

state that the appeal dated 16.6.2003 preferred by the applicant was duly 

considered and disposed of vide GM(P), Maligaon letter No. E/210166(S) Pt-V 

dated 23.7.2003 

The copy of the letter dated 23.7.2003 is annexed as ANNEXURE — Rill. 

That with regard to the statements made in para 4.10 of the application, the 

respondents state that the post of OS-11 (G) onwards in Store Department of 
ss I N.F.RalwaY is centrally controlled by the Head Quarter. While i uil 9 

promotion/posting order for OS-1 (G) candidates posted at different paces 
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4 	
spread 	over 	geographical 	jurisdiction 	of 	N.F.Railway, 	were 	considered 	and 

posting 	orders 	were 	issued 	by 	taking 	into 	account 	the 	seniority 	and 	the 

availability 	of 	posts 	from 	where 	the 	candidates 	were 	considered. 	The 
L 

respondents 	categorically 	state that none of the juniors to the applicant was 

posted at New Jalpaiguri on promotion as OS-I (G). 

12 	That with regard to the statements made in para 4.11, 4.12,413 and 4.14, the 

respondents state that the request made by the applicant was duly entertained 

and 	she 	was 	debarred 	from 	promotion 	for 	1 	year. 	The 	promotion 	of 	the 

applicant 	has, 	however, 	been 	considered 	against 	the 	re-structuring 	vacancy 

with effect from 	1.11.2003. 	Moreover, the benefit of proforma promotion has 

been granted to the applicant with effect from 	12.7.2001, i.e. from the date of 

her junior, 	Smti 	Rina Devi 	has been promoted. This was communicated vide 

office 	order 	No.170/E/Stores 	dated 	27.5.2005 	and 	No. 	E/210/66(S) 	Pt. 	VI 

dated 27.5.2005. 

The copy of the office order dated 27.5.2005 is annexed as ANNEXURE-RIV. 

That with regard to the statements made in para 5.1 to 5.7, the respondents 

state that for the facts and circumstances of the case and the provisions of 

law, the grounds shown by the applicant are not tenable in law. Hence the 

application is liable to be dismissed with cost. In this connection, the 

respondents crave the leave of this Hon'ble Tribunal to allow them to rely upon 

and refer to any statements / records that had already been filed by the 

respondents as writte.n statements before filing of this written statements to 

the amended / consolidated application. 

That with regard to the statements made in para 6 and 7, the respondents state 

that they have nothing to comment on it. 

That with regard to the statements made in para 8.(i) to 8.(iii) and 9 , the 

respondents state that in any view of the matter and for the reasons as stated 
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hereinabove, the applicant is not entitled to any relief whatsoever as prayed for 

in the application and the application is liable to be dismissed with cost as 

devoid of any merit. 

In the premises aforesaid, it is therefore, 

prayed that Your Lordships would be pleased 

to hear the parties,. peruse the records and 

after 	hearing the parties 	and perusing the 

records 	shall also be 	pleased to dismiss the 

application with cost. 

VERIFICATION 

1, Shri 	AAW" 	 at present working as 

v,y , cL4- ?k%u4vr4 ",' tin the office of the &K(F) 

Guwahati, 	being competent and duly authorized to sign this verification do 

hereby solemnly affirm and state that the statements made in para 

kk 	 are true to my knowledge and belief, 

those made in para 	 being matter of 

records are true to my information derived threrefrom and the rest are my 

humble submissions before this Hon'ble Tribunal. I have not suppressed any 

material fact. 

And I sign this verification on this 	th day of June, 2005 at Guwahati. 

DEPONENT 
py ,chl ef Personnel officer/H-) 

N.F. Railway, Maligaon 
GUwahati-1 1 
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-V 
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0/66( 
C01  
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1,10 9/21OAd (a)pt.v 	Da ted 

To 
Ismt. Gouri Sarkar 
IDS-II under., XOPlip. 

Sub,& Prayer for tr ana rlar4opcti~ prozatim to the  p os~ or 
in Fula Tb.6wO_jO v 6OO/.", 

ROf  I YOur ap ~e 1 dated: 7' 
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for . Genernl Mmnger 

®r 	 e  COPY 
z T  k- 

CCT 

46- 

I 



ANNEXURE 

NOATHF.~ST FA ~NTIER MILWAY ,  

Cie OFFICE. WER NO#  179/B/Stores) 	Mzili-,,aon, dt. 2-7--65-; 75 

consequen,~ on , non carring out of promotion Cklier by ~,;mt. 
Gaur! Sarkarp OS-11(G) in scale Rs. 55tC-90-0/- to thow p:)zt 
of OS-1 (6) in scal-a Rs. (b5"-l05GG/-.v1de O.0,No.E/21G/66(S) 
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IN THE CENTRAL ADMINISTRATIVE TMUNAL, 
GUWAHATI BENCIL AT GUWAHATI. 

O.A.No 233/03. 

Smti. Gouri Sarkar 	.......... Appliemt. 

_Vrs- 

Union of India and others 	............ Respondents. 

RE-JOINDER TO THE WRITTEN STATEMENT SUBMITTED BY THE 
RESPONDENTS NOS. I to 4 DATED 21.6.2005. 

AND 

IN THE MATTER OF: 

CERTAIN MODIFICATIONS TO TBE CONSOLIDATED O.A. SUBMITTED 
BY TBE APPLICANT FOLLOWING THE OFFICE ORDER NO E/180/NJP 
DATED 22.6.2005 ISSUED BY THE RESPONDENTS GVvqNG 
PROMOTIONAL BENEFIT OF THE APPLICANT IN THE CAPACITY OF 
OFFICE SUPERINTENDENT, GRADE4 IN SCALE Rs.6,500-10,500/- ,  WITH 
EFFECT FROM 12.07.200 1. 

The petition of the Applicant most respectfully sheweth : I 
0 

I 	That in reply to the rejoinder submitted by the Respondents mentioned 

above, the Applicant humbly submits that the Written Statement of the 

Respondent is almost the same as was submitted by the Respondents on 25.8.04 

to which the Applicant has already replied vide her rejoinder dated 27.9.04. 

2. 	That the Applicant submits that the contents of the, Written Statement of 

the Respondents mentioned above are almost the* same to their previous 

submission and the Applicant humbly reiterates that what she has already 

submitted on 27.9.2004 those are sufficient to counter the submission putforth by 
I 

the Respondents save. and except very few -to which the Applicant submits as 

under for the brevity and clarity of the case:. 

Contd .......... p/2 ......... That in response..... 
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2.1. That in response to the Para-5 of the Written Statement of the Respo~dents 

the Applicant humbly submits that immediately after getting the promotion order 

N,o.E/210/66(S) Pt.V dated 3.11.04 the Applicant brought the matter to the 

knowledge of the Respondents and also to the knowledge of this Hon"ble Tribunal 

vide her consolidated amended O.A. And in this connection it is humbly 

submitted that the Applicant has been constantly pursuing the matter with the 

Administration and praying before -this Hon'ble Tribunal that her promotion to the 

higher Grade of Office Superintendent, i.e Grade-I in scale Rs.6,500-10,500/- 

shall have to be given at par with her immediate junior Sri J.Bugchi, who has 

been made as Private Respondent No.5 in the Original Application, promoted to 

the same capacity and Grade with effect from 15.6.98 as per Annexure-R at page 

41 annexed with the amended Original Application. Hence, the question of raising 

no protest or reservation, as alleged by the Respondents, does not arise at all. 

2.2. Thit in reply to the statements under Para-8 of the Written Statement of 

the Respondents, it is humbly submitted that the content of the said Para regarding 

the non-receipt of the Applicant's letter or request/prayer dated 23.4.98 for 

considering her posting at New Jalpaiguri owing to the ailing of her age-old 

husband and the educational problems of her children, is now an afterthought of 

' f the Respondents; or, the Respondents have never during this long period of 

correspondences and even after filing this Original Application stated that her 

aforementioned letter was not received by the Respondents. In this connection this 

is further stated that the issuance of the Respondent's letter No.E/210/66(S)/PT.V 

dated 25.9.98 as annexed as R/2 of their Written Statement was not received by 

the Applicant at all. The Respondents are requested to prove the acknowledged 

receipt of the said letter by the Applicant to the strictest proof and submission of 

their statement before this Hon'ble Tribunal.. 

2.3. That the contention of the Respondents in the first part of the Para-9 of 

their Written Statement is not true at all. The Applicant has never refused her 

promotion order. What she made to her employer, the Respondents No. I to 4 in 

the OA. were only to consider her case in the event of her being stayed and 

posted at New Jalpaigurl following the vacancy to be caused to the retirement of 

one Sri P.K-Das, who was to retire from service on superannuation on 31.10.98 as 

Contd ........... p/3.....requested ...... 
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requested by the Applicant vide his letter dated 23.4.98 mentioned as Annexure-F 
in the consolidated O.A. But instead the Respondents have treated the case of the 
Applicant as "refusal" and gave promotion to her Junior Sri J. Bagchi in the post 
of Office Superintendent, Grade-I Rs.6,500-10,500/- as per his appeal for posting 

at New Jalpaiguri and subsequently he was posted at New Jalpaiguri on 28.5.01, 
as stated by the Respondents in their said Written Statement. 

0 
So far the second part of the same Para of their Written Statement, it is 

submitted that when the Respondents came to know of their lapses and 

irregularities for giving erroneous promotion to the junior of the Applicant, as 

mentioned by the Respondents in their Written Statement they should have taken 
the matter as per Provision of Rule 228 of the IREK Vol-I and rectified their 
wrongs done and injustices caused to the Applicant following the Pro-forma 

Promotion of the Applicant with effect from 15.6.98 i.e. the date of promotion of 
the Private Respondent No.5, Sri J.Bagchi as shown in their promotional order 

No.E/255/101/8(S)/Pt.iii dated 9.5.01 as annexed under Annexure-R at page 41 of 
the Consolidated OA. 

2.4. That with regard to the statement made under Para- I I of the Written 
Statement of the Respondents it is submitted that the statement is contrad ictory to 

their earlier submission at Para-9 of the same Written Statement. 

2.5. That with regard to the Statements made under Paras-13,14,15 of the 

Written Statements of the Respondents the Applicant humbly submits that she has 

to rely upon and refer her statements and records already filed before this Hon'ble 

Tribunal under her Original Application, Miscellaneous Petition, Review 

Application and Consolidated Application before this Hon'ble Tribunal for 

administering justice and she with her humble submission reiterates on those 

statements and records hereto. 

2.6. That with regard to the statement made under Para-12 of the Written 

Statement submitted by the Respondents this is humbly subinitted that during the 

Contd ......... p/4 ...... pendency .......... 
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pendency of the Original Application before this Hon'ble Tribunal the 

Respondents Nos. I to 4 have issued and published as many as 4 office 

orders/memorandum for promoting the Applicant to the next higher grade of 

Office Superintendent, Grade-I in Scale Rs.6,500-10,500/- on 28.4.04, 3.11.04, 

13.12.04, 27.5.05 and 22.6.2005 and finally shown her promotional effect with 

effect from 12.07.01 But it is a matter of peculiar grief andgreat regret that even 

to this distant date of her promotion order as impugned under Annexures-A & B 

of the Consolidated O.A. published on 3.4.98, the Respondents I to.4 have not 

realised the gravity of the case and the wrongs and injustice caused by them to 

this Applicant for not giving the due promotion to the Applicant at par with her 

immediate Junior Sri J.Bagchi, the Private Respondent No.5, as prayed for.The 

Applicant offers her thanks to the Respondents I to 4 that though belated, the 

Respondents have given her promotion showing the effect froni.12.07.01.In this 

connection it is humbly submitted that the matter could have been settled and 

finished once for all had the respondenWgood conscience could have made them 

to issue necessary orders righteously with effect from 15.6.98 i.e. from the date of 

taking effect of the promotional benefit of Sri J.Bagchi, the immediate Junior of 

the Applicant instead of issuing several promotion orders one after another 

realizing the earlier one was wrong or not in order. 

2.8. That the Applicant would earnestly and fervently pray that the Respridents 

Nos. I to 4 may be pleased enough to realize their wrong actions done to this 

humble Applicant and still, it is reiterated, have the means to rec* their wrong 

action according to Provision 228(i), 228(iiXA) and 228(D) of the Indian 

Railways Establishment Manual, Vol-L 1989 Edition. In the eye of law nothing is 

belated if the Truth is to survive. And moreover there are ample instances where 

the Respondents I to 4 have corrected the seniority and promotional aspects of the 

employees even after 17/18 years. The Respondents No. I to 4 have already 

realized their lapses and irregularities caused to the Applicant and it would have 

been a great favour and summum bonuin if they could have considered the case of 

the Applicant and given her the promotion and consequential promotional benefits 

of Office Superintendefit Grade-I from the date of her immediate Junior's 

promotion for which the Applicant has been repeatedly praying for . ~ - - ~ - - 

6 1, 	and highlighted in the foregoing Paras. 
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3. 	That it is humbly and most respe6tfully submitted that consequent upon 

the promotional order issued by the Respondents vide their Office order 

NoE/l 80NJP Dated 22.6.2005 as annexed as Aimexure-S to this Re-joinder, the 

promotional benefit of Pay, Scale, Allowances, Seniority and other benefits 

admissible in Office Superintendent, Grade-I in Scale Rs.6,500-10,500/- from the 

date at par with the immediate and next junior of the Applicant i.e. Sri I Bagr.K 

now Office Superintendent, Grade-I posted under Dy Chief Materials Manager, 

New Jalpaiguri, and take effect from the date 15.6.98 11.7.01 and not at par with 
~I 

Smti. R.Devi as ordered in the said order after which the Applicant was promoted 

to the post of Office Superintendent Grade-I(G) as per the aforementioned Office 

order issued by the Respondent No. 1. It is further prayed that the relief as sought 

for under Para-8(2) of the. consolidated O.A. by the Applicant shall be modified 

accordingly to effect her promotional benefit from 15.6.98 to 11.7.01 and not 

from 15.6.98 till 31.10.03 as prayed for in the Consolidated O.A. and your 

Lordship may kindly be pleased enough to pass suitable orders accordingly and/or 

other orders as deem fit and proper. 

In the premises above, it is, therefore, prayed that 

your Lordships may be magnanimous enough to 

examine the case on merits and thereby disseminate 

justice for redressal of the longstanding grievances 

of this Applicant as prayed for in the Consolidated 

Original Application duly modified Lmentioned 

above under Paras-2.6 and 3 in this Re-joinder, 

And for this act of your kindness )as in duty bound, 

the Applicant shall pray and remami grateful and be 

obliged. 

Contd ............ p/6 ... Verification.... 
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:VERIFICATION- 

1, Srnti. Gouri Sarkar, wife of Sri Dilip Kr. Sarkar, aged about 50 years, now 

working as Office Superintendent (G), Grade I under the Dy. Chief Materials Manager, 

N.F.Railway.., New Jalpaiguri, do hereby ver ify and declare that the statemeq made 

under paras I to 3 herein this Re-joinder/Petition are true to my knowledge, information 

and believe and I have not suppressed any material facts and the rests are.my humble 
submission. 

And I sign this VERIMCATION of this ~ th day of 	~..,2005. 

Place: G 
Date. , 4 

SIGNATURE  OF TBE  APPLICANVPETIT10NER. 


